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LEGISLATIVE ASSEMBLY. 
Tue,day, 27th March, 1928. 

The Assembly met in the Assembly Chamber of the Council House at 
ll11even of the Clock, Mr. President in the Chair. 

\ 

:MEMBER SWORN. 

Mr. Arthur Beatson Reid, M.L.A. (Government of India: Nominated 
Official). 

QUESTIONS AlII""D ~  

POSITION OF MEMBERS OF THE BAR APPOINTED TO SUPERIOR JUDICIAL POSTS 
WITH REGARD TO PRoMOTION TO A. HIG1I CoURT JUDGESHIP. 

545. ·Pandit Hilday Bath X1UlU1I: With reference to section 101 of 
the Government of India Act, will Government state what is the exact 
position of the members of the Bar who are appointed to superior judicial 
posts with regard to promotion to a High Court Judgeship? Will they be 
regarded as barristers or vakils under clauses (a) and (d) of sub-section (3) of 
secti<ftl 101, or as persons having held judicial office not inferior to that of • 
Rubordinate judge or of a judge of a Small Cause Court under clause ~  

The Honourable lIr. J. Orerar: This is a question of interpretation and 
from the terms of the section indicate that in law members of the Bar 
appointed direct to judicial posts would for the purpose of appointment 
as Judges of It High Court fall within the categbries mentioned in clause 
(n) or (d) as well as within that mentioned in clause (e). 

POSITION OF MEMBERS OF THE :aAR APPOINTED TO SUPERIOR POSTS FOR 
PuRPoSES OF PROMOTION TO JUDGESHIPS OF THE OUD1I Cu:mF CoURT. 

546. ·Pandit Blrday Bath Xumru: (a) Are Government aware that 
under the Oudh Court ActIY of 1925 of the five judges of the Oudh Chief 
Court two should be members of t,he Indian Civil Service, two should be 
members of the Bar !lnd one should be a member of the United Provinces 
Civil Service? . 

(b) Will a member of the Bar who is appointed to a superior judicial 
post be regarded as belonging to the Bar or to the Provinmal Civil Service 
for the purpose of promotion to a Judgeship of the Chief Court? 

"lIle Honourable JIr. ~  Orerar: (a) Yes. 
(b) A member of the Bar appointed direct toa superior judioial pan 

would be- treated as belonging. to the Bar for the purpose of promotion to 
a Judgeship of the Chief Court. 

( 1881 ) 

• 
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ANONYMOUS LJrrnms CONTAINING CoMPLAINTS ADDlIJIlSSED TO THE DIBEC-
TOB GBNlIBAL OF POSTS AND TELlIGBAPHS. 

547. *JIr. Anwar-ul-AIlm: Is it a fact (a) that the present seniar 
Deputy Director-General of Posts and Telegraphs has issued office orde1'&-
to the etlect that no action will be taken on anonymous letters containing 
complaints, (b) that an assistant of the office cannot approach the Director-
General and the Deputy Director-General nor can he write to them in his 
individual capacity without coming through the Office Superintendent? It 
the replies to (a) and (b) be in the aifnmative, do these or4ers apply also in 
cases where the Superintendent himself happens to be the aggressor, perse-
cutor or a dishonest man? 

JIr. H. A. Sams: (a) Yes, under orders of the Director-General. 
(b) The Director-General and Deputy Director-General are both readily. 

accessible to any clerk or otbers of the Department. Written communica-
tions must be sent through the Chief Superintendent, as the Office· 
Superintendent is now called. A copy can always be sent direct to the· 
officer concerned. 

With regard to the last part of the question the clerk concerned can 
approach the Director-General or Deputy Director-General personally or 
send a duplicate of his communication direct. 

ENQUlRY BY MR. Knm OJ' THE OPI'ICB OF THE DmBcroB GENERAL OF 
POSTS AND TELBGB.APJlS INTO THE CoNDUCT OJ' THE OPFICE SUI'D-
INTENDENT. 

648. *][r. ADwar-ul-Am.m: Is it a fact (a) that the Director-General 
of Posts and Telegraphs or the Deputy Director-G eneml authorised Mr. King 
to enquire into the conduct of the Office Superintendent on having received 
some complaints against the Superintendent for some injustices done to 
Mussalmans, and (b) that some questions were put lately in the Assembly 
challenging the capacity and authority: of Mr. King· and 'the senior Deputy 
Director-General? 

Jlr. H. A. Sams: (a) Only one complaint was received, namely, from 
a Muslim temporary clerk who is now working in another Department. 
Mr. King was instructed to enquire into the facts of the CBse, not into the 
conduct of the Office Superintendent. 

(b) Government are not in a position to say what led certain Honour-
eble Members of this o~ to put the questions referred to by the Hon-
ourable Member. 

STOPPAGE OJ'THE INCREMENTS OJ' POSTAL OPFICULS BY lIB. G. D. B.AJl'A.I 
DUBING HIS TENuB:i: AS POSTMASTBB, LUCKNOW. 

549. *Jlr • .ADwar-ul-AIlm: (a) Will the Government be pleased to fur-
nish the ollo~n  information: 

1. How many officials' increments were stopped by Mr. G. D. Bajpai 
dtning his tenure as Postmaster, Lucknow? 

2. How many of these.ofticials were allowed to draw their rmnual 
increments by bis successor Mr. Newton, Postmaster. 
Luclmow? 
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8. HoW' many offieials' increments 'were stopped and how many 
officials were stopped at efficiency bars by Mr. G. D. Bajpai, 
Postmaster, ,Delhi? . 

4. Is it a fact that the recommenda.tions' for ,allowing an official t() 
cross the bar entirely tiepend on the wiII of the Postmaster or 
Superintendent? If it is so, why? . 

fte Honourable Sir Bhup8ndra Bath 1Iltr&: (a) 1. 19. 
2.9. 
8. 8 and 7 respectively. 
4. The answer is m the negative. 

CH.ur.oBS OJ' ALLEGED CmuTING AGAmST TBAVBLLING TICJ[BT CoLLBC'l'OBS 
OJ'THE EAsTBBN BOGAL RAILWAY. 

550. -Mr. DhlreJUlra KaDta t.hIrl 0h&1Idh1UJ: (a) Are o ern en~ 
.aware that one Mr. C. Mathews of the Eastern Bengal Railway is under-
'going' his trial at present on an alleged charge of cheating the said Rail-
way and receiving illegal gratification? 

(b) If SO, is it a fact tha.t six other subordinAte Travelling Ticket 
Collectors working under Mr. Mathews were also charged with abetment of 
the alleged offences and the Agent, Eastern Benbal Railway. has summarily 
discharged all thc!J6 Travelling Ticke.t Collectors from service? 

(e) Will Governme.nt be pleased to state what procedure they lidopt 
in the cases of under-trial employees of the State? Are they tel..llpO-
rarily suspended from service pending decision of the court or summarily 
disch8ried? Will the Government please state what procedure has been 
adopted in the present case? • • 

fte Honourable Sir BI8fl Blackett: Enquiry is being made and inform-
ation will be supplied to the Honourable Member in due course . 

.Aluui:ST OJ' HAvn.nAB HAm ALI K1UN OJ' THE 11-I5TH: PuNJAB REGI-
)lENT (INDIAN TEBBIroRUL FORCE). 

551. -Mr. Kuhammld, Baflque: Will the Government be lea~ to 
furnish the following information: . 

(a) If it is e. fact that Haviidar Hadi Ali Khan of the'11/15th Punjab 
Regiment (Indian Territorial Force) was placed undeJ: arrest 
by the Cammanding Officer, Major J. E. Waller, ~ th& 
last training season? ' 

(b) Whether a ~o rt- artial was appointed to try him 'and the·aam& 
, was notified in regimental orders? • . 

(0) If the answer to (a) and (b) be in the affinnative. is it a fnet 
that he was released subsequently without any trial? 

AIm:a:ST OJ' MORA_AD ISIIAQ, A SECOND I.nroTBNANT OJ' TJD: 11-15Tlr 
, . ' PuNJAB 'RJlGDoNT' (INDIAN 'hBBrroBUL FollOE). - . 

552. -Mr. Kubl.!Dmad Batlque: Will the Govemment .be pleased to-
state the circumstances under i i~  .. ,' Ishag. a Second Li.eut.e-
Dant of the 11/15th Punja)) Regim. .'., 'undei' olose arrest foIt1over 

'. ~  
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ten days on mere suspicion of having written an anonymous postcard 
and was released at the end of the training without having had any trial? 

:Mr. G ••• YOUDg: With your permission, Sir, I will answer questions 
Nos. 551 and 552 together. 

I am making enquiries and will infOrm the Honourable Member of 
the result in due COUlse. 

NUIlBER OF RESIGNA.TIONS TBNDBBBD BY OFFIOERS OJ' TO 11-15TH PuNJAB 
RlIlGDlBNT (INDIAN TBBJUToBIAL FOBOB) DUBING TO LAST TmtBII 
YBABS. 

553. *:Mr. KuJwnmad Ba.Ilql1e: (a) Will the Government be pleased 
to state the number of resignations tendered by the tenitorial officers of the 
11/15th Punjab Regiment during the last three years? 

(b) Is it a fact that some of these were due to preBSure by the Com-
manumg Officer?' 

(e) If the Government have no information as to (b), are they prep8l'ed 
to enquire into the matter? 

Kr. G. K. Young: (a) Seven 
(b) Government are informed that this is not the case. 
(0) Does not arise. 

CoMMANDING OFFICER OJ' THE 11-15rn PuNJAB REGDlBNT (INDIAN 
TEBRITOBIAL FORCE). 

554. *)[r. Kuhammad B&fI.ql1e: (a) Will the Government be pleased to 
state the policy they adopt in the appointment of Commanding Oflicers to 
t ~ battalion? 

(b) Is it ~ot a fact t a~ the o ni i~ Officer' usually belongs to the 
group to WhICh the battahon belongs? ' 

te) Does the Commanding Officer of the 11j15th Punjab Regiment 
belong to the group of the battalion? ' 

(d) Is it a fact that his period of service ha.ving expired he has applied 
for one year's extension of service? In case it is given, will it be supersed-
ing the claims of some of the senior officers of the battalion? 

Kr. G. K. Y01lDg: (a) The Honourable Member is referred to the 
answer I gave on the 10th March to starred question No. 399. 

(b) Yes. 
(e) No, Sir. 

A d) The answer to the first portion of the question is in the negatiye. 
'I he latter portion does not arise. 

CoJIPAn' OJ'J'ICBaS OJ'THB 11-15TH PuNJAB REGDDDNT (INDIAN TmmrroBUL 
FoRCE). 

555. *1Ir. Xuhammad Ba.Ilque: (4) Is it a fact that the Commanding 
Officer of the 11/15th Punja.b Regiment fined up a vacancy of one platOOD 
by Sikh recruits? 

{b) Is it a fact that the9pany officer to four platoons? 
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(0) Is it a fact that of the 8 platoons, consisting of 4 platoons Hindu., 
1 platoon Sikhs, 8 platoons Muhammadans, the company officers are a 
Hindu and a Sikh? 

(d) Why is there no Muhammadan company officer? 
Kr. G ••• Y01llll: Enquiries are being made and the result will be-

cvmmunicated to the Honourable Member in due course. 

REPBBSlIINTATlON 01' MU8LD18 IN TJIB INDIAN IbTBoBOLOGIOAL 
DBP.ABTKJDrT. 

506. -Mr. A. II. Gh1W1avl: (a) Will Government be pleased to give-
the total number of Meteorologists and Assistant Meteorologists employed 
in the Indian ME'teorological Department, and to state how many of. them 
are Hindus and how Many are Muslims? 

(b) Will Government be pleased to state how many of the ministerial 
staff, such as office superintendents, mechanic assistants and clerks engaged 
in the Indian Meteorological Observatories at the following places, are 
Hindus and how many are Muslims: 

Simla, Calcutta, Kodaikanal, Madras, Bombay, Karachi and Agra 7-
(0) Will Government be pleased to state the reasons why the propor-

tional cammunal'representatiOll is not given effect to in making appoint-
ments in the Meteorological Department? 

'Ibe ~ Sir Bb.upeadr& Bath XI&ra: (a) 22, of whom 19 are 
Biadus ad 1 Muslim . • 

~  The figures are: 
• 

Simla • • Hindus 36 Muslims 26 
Calcutta. .. 33 " Nil_ 
KodajkanaJ. . " 9 " Nil. 
Madras " 9 " Nil. 
Bombay .. 18 " Nil. 
Xaa.ohi .. 6 .. Nil. 
Agra .. 51 .. 23 

(0) The attention of the HonoU!'&ble Member is invited to the aply 
given by me to part (b) of Sardar Gulab -Singh's question No. ~ OIl til. 
7th February 1927. Effect is being given as far as possible to the deolar. 
ed policy of Government as regards communal representation whea 
vacancies occur. 

ExEMPTION 011' SoLDIER Cr.EBKs IN ABKy HEADQUARTEBB I'BOJrl TBlI: 
ExAMINATION 011' rBB STAlI'F SELBOTION BOARD. 

5tS7. ..... A.II. Ghuznavt: (a) Withl'eference to the reply to clause 
(h) of starred question No. 1173 on the 20th September 1927, to the effect 
that Government was not aware of any widespread discontent 8Dlongst 
the oivilian olerks of the Army ea art~s for exempting. soldier cleEb 
from passing the prescribed test of the Staff Selection Board's examinatioD_ 
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will Go",ernment be pleased to state whether it is a fact that the Uncove-
nanted Association of the Army Headquarters had represented to the 
Government On the publication of India Army Order No. 418 of 1925, that 
so far at any rate "8S the examination for promotion to the Upper Divi-
sion was concerned, there should be no exemption made in favour of the 
soldier clerks as it would mean according them more favourable treatment 
than their i ili~ confreres? 

(b) Is it a fact that in reply to the above representation Government 
had stated that exemption was made in their case because there were other 
means to satisfy all necessary .requirements? 

(0) If so, will Government please state what other means are adopted 
to-test the . capabilities of soldier olerks? 

(d) Is it a, fact that under India Army Order No. 41-S. of the 28th June 
1922, soldier clerka were invited to 'appear at the Staff Selection Board's 
-examination held on the 29th July 1922 with the result that almost aU the 
soldiers who appeared at that examination failed ? 

(e) Is it also a fact that the decision to exempt soldier clerks from 
passing the rigid test of the Staff Selection Board was arrived at after 
this incident? 

(f) Will Government be pleased to state why the above quoted special 
India Army Order waa superseded by India Army Order 418 of 1925 and 
Bubsequent orders? 

(g) Is it the intention of the Governmenti to eliminate quaJi1i-ed Indians 
from upper, division appointments in favour of soldier clerks with inferior 
educational qualifications in comparison with those requited of &vilian 
n ians~l 

JIr. Q ••• Young: (a) Yes. 

(b) Yes. 

(0) In addition to the First Clasl\ ~  Sc1;l.001 certificate, the test of 
general ~telli en e and ability in other respects has been applied by the 
1I01dier clerk's Commanding Officer who is in a position to form an opinion 
as to suitability for Army Headquarters .. No man is admitted except on 
i:he recommendation of his Commanding Officer. 

(d) The answer to the first .part IS in ~ e affirmative. It is not a fact; 
that almost all failed. Many· paBSed and are now employed at Army 
Headquarters. Those who failed mostly held the War Office certificate 
d exemption which was i~en  to ,men,.who, owing to the Great War, had 
had no opportunity of obtaining an Army School Certificate. 

(e) Yes, but solely because of the expense and inconvenience of doing 
ctherwise. ' 

(f) The India Army Ordera of 1925 anaUJ22 merely called for the 
names of candidates. The terms of each order were in accordance wit! 
the conditiQlls ruling at the time. .'. 

(g) It is not admitted that the educational qualifications of soldier 
clerks for the work that they have to do are inferior to those required of 
civilian clerks. 



QUBSTIOl{B Alm MnI'WBBB. 1"' 
ObTUSION 0 .. TO FmmA.JlJlN'rAL BULBS IN BJlGAlU) TO LJun TO CIVILLUI 

CLmm.s PAID !BOJI Amrr EsTDU.TlI'B. 

168. *JIr • .A. H. GlmIDa'9l: (a) Is it a fact that the travelling allow-
ance of civilian clerks paid from Army Estimates is govemed by the Funda-
mental Rules while their leave is ,govemed by the Civil Service Regulations 'I 

'") If so, will Government be pleased to state wl1ether and when is if; 
f)roposed to extend the Fundamental Rules to the civilian employees refer-
red to above in regard to leave? 

1Ir. G ••• YOlUlg: (a) The Fundamental Rules do not apply to civilian 
-clerks paid from Army Estimates. The civilian clerks at Army Head-
quarters, to whom I presume the question refers, travel under the Simla 
Allowance rules if proceeding to or from Delhi for the winter season, and-
for other journeys are subject to the military travelling rules. ' 

(b) Does not arise. 

RA.TB W.AB IN THB KBBoSBNB On. MABKBT IN INDIA.. 
559. *JIr. S. O. MukherJee: (a) Are the Government aware of the price 

war which has been going on in the kerosene oil market in India fOIl 
nearly six months owing to the introduction of cheap Russian oil by the 
Standard Oil Co. of New York and of the apprehension in commercial circles 
that the price war is likely to result in the e8l'ly closing doWJl of some of 
the oil companies producing oil in India unless some measure of protection 
is given by the Govemment? 

(b) Have Govemment considered the matter and the question of taking 
any measures to prevent the destruction of the . oil industry in India? 

• (0) What is the amount of Central and Provincial revenue from oil pro-
duced in rodia? ° . . • • 

nit Honourable SIr George B&iny: ~ o~ern ent of India have 
-decided to direct the Tariff Board to enquire into the question of safe-
guarding the Indi8lll oil industry from the injury i:n1licted by the dumping 
of kerosene in huiia.: A Resolution, em the nibject was issued yesterday. 

The amount of excise t ~~~ ~ t ~r entral o ~e  on 
kErosene oil is about Rs. 1 crore a year. The Govemment of India have 
no information as to the amounts realised by the Provincial Govemments 
from kerosene oil. , 

llr. B. Daa: In v.iew of the reference of this subject to the Tariff 
Board, will Govemment draw the attention of the' Tariff Board to the 
fact that kerosene is ueed by the poor classes of people- and for that reason 
they will have to go into the· .matter from. the consumer's point of view, 
so that they may have cheap kerosene oil? 

JIr. Pre8ideDt: The Honourable Member is asking the Governmen' to 
take action. . 

t560. 
t561. 
t562. 
t563. 

t For these questions and answers thereto, ,ee pages ~ of these proceecliDp. 

• 
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RBvIsION OF TO PAY AND RBTIBINO GRATUITY OF TBlI MnruiTlDBIALSTAIT 
01' T.IIB EAsTBBN BBNOAL RAILWAY, 

. 064:. -Mr ••• DaB: (a) Have Government any scheme under considera-
tion for the revision of the pay and retiring gratuity of the minist-erial stal 
of the Eastem Bengal Railway? 

(b) Have Govemment received any report of 'a Committee appointed 
by the E. B. Railway Indian Employee's Association on the subject? If 
so, what action do Government propose to take thereon? 

Kr. A. A. L. ParaoDs: (a ) No. 
(b) A copy was sent t-o them. The Railway Board do not propose to-

take any action. 

AI..I.onmNT OF QUARTERS TO THE ESTABLISHMENT OF THE INDIAN STOKD 
DEPAB'l'KBNT IN NEW D.ELBl. 

565. -¥r. B. Da8: Will Government be lea~e  to state: 
(a) Is there a paucity of Government quarters? 
(b) Before making allotment of qUa.rterol do all or moat of the offioes-

. of the Government of India send round a circular enquiring 
which members of· the establishment will make their O'WD 
arrangements ? 

(e) Was this being done every year in the Indian Stores Department? 
Wasit done this year also in that Department? If not, why 
not? • . 

{d) What was the period between the date of final allotment of 
quarters and the at~ of t ~ move down to Delhi of that De-
partment? Is it .eorreet, thllt it was about ten davs? 

. . .. ~ 

(6) Did the GovermneaIi expect members of the staB to make-
arr&ngemenisiw a.eeommoda.tionwithin this period? 

fte ~ ra li Blr B~a~ ..... JIftn.: (a) Yes. 
(b) Yes. 
(e) (i) YES. 
[Ii) Yes. 
(iii) ~ not arise. 
(d) The aUotmentr. were settled on the 4th Octobel' and a notice wa& 

circulated among the stafi on that date. A few alterations had to be 
made later in ooosequence of the noD-acceptance by certadr'individuala of 
the quarters assigned to them and the whole matter was finally settled, 
on the 7th October, about 10 days before the move of the office from. 
Simla to Delhi. It was not possible to decide the matter earlier, as 
certain doubtful points, which were under discussion with the Estate 
Officer, were not cleared up until the 8rd October. 

(e) Yes. 
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.Ar.LoniBNT OJ' QUABTDS TO TlIB EsTABLISlDIBNT OF TJDI INDIAN SToBa 
DEl"ABTIONT IN NEW DJaLII[. 

566. -lit. B. Du: (a) \Vag any petition signed by m,sny members of 
the establishment of the Indian Stores Department submitted to the head 
of that Department in 1926 requesting his intervention in the matter of 
allotment of quarters and Htating that the signatories to that petition had 
no confidence in the Direction Section of the Indian Stores Department? 

(b) How many members of the staff of the Department are living in 
the city of Delhi and of th':!se how many are the signatories to the petition 
referred to above 1 . 

(e) Is it a fact that even though there were members of the e~ta is 

ment who were asking for quarters and to whom, if quarters hOO been 
allotted, no loss in revenue would have resulted to Government and that 
although some of the signatories to the petition had made their own 
arrangements .for their accommodation ~n Delhi City in anticipation they 
werc formally askE'd by the Chief Superintendent if they wanted quarters 
in order that they may refuse at that late period the quarters offered to 
them and thus Jose the house rent 'paid to employes living in the City 
of ~el i  

(d) Were their cases fully considered, bef()re quarters were otlered to-
them? If so, what was the ccnsideration shown t.(>' them? 

The BOIlourable Sir BhupeDdra Katb. 111m: (a) A representation was 
made to the Chief 'Controller of Stores bv 87 memb"ers of the Indian Stores 
Department against the detailed allotment of quarters proposed in his 
cflice for the Benson 1926-27. After personal examination the Chief Con-
troller of Stores was satisfied that the .proposed allotment· wa;; unexcep-
ti o~a  and fairest bl·th to the Government and to the general body of 
the members of his establishment.. 

(b) Twenty-two members of tbe staff of the office of the Chief Control-
le~ of Stores are living in the City of Delhi at p,resent. Six of them 
signed the petition refE.rred to in part (a) of the question. 

(e) The petition to wliicli the Honourable Member refers related to 
t.he allotment of quarters. in 1926 and no one of the signatories of that 
petition who bad expressed a desire to make his own arrangements was 
allotted a quarter during that year. In 192'1 two of the signatories of the 
pet.iiiOll, w.ho applied for quarters, were, in strict accordance with the 
ndes, otfered quarters which they ilubsequently 1'efused, There were nc 
ether members of the staff of the appropriate class, to whom these quar-
ters could have been offered without entailing a loss in revenue. 

(d) Yes, The answer to the second part of the question is that there 
"".!l .. no justification fol' making a special departure from the rules in o ~ 
of .the individuals ooncerned . 

. DIsCONTENT IN THE OI'FICE OF THE INDIAN STORES DaPABTMKNT ON ACcOUNT 

.j. ·OF TJIE CmEF SUPEBINTENDENT'S 'TRuTJIllNT Oll';TJIB STAn'. 

567. ·Kr. B. Du: (a) Is it a {net ..thAt there is great discontent in the 
office of the Indian Stores Department? 

. (b) lIave complaints been received regarding the chief Superintendent's 
/treatment of the staff? ,  . 
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(0) In this connection will the Government of India please say: 
(1) whether the present Chief Superintendent served in the office of 

the Deputy Accountant General, Central Revenues'? 
(2) whether while there, there were complaints aga1nst his trea.· 

urent of the staff there 'I 
(8) whether he actually submitted his resignation and subsequently 

withdrew it, a.nd if so, for what reasons 'I 
(d) Are the Government of India prepared to cause enquiries to be 

:made into the grievances of the staff of the Indian Stores Department? 

"rhe Honourable Sir Bhupendra Ba\h JIl\ra: (a) No. 
(b) No. 
(0) (1) Yes. 
(2) No records are traceable to show this. 
(3) Yes, it appears that he tendered his resignation early in 1918 and 

subsequently withdrew it. The papers leading te his resignation are, how· 
.ever, not traceable and the reasons cannot be specified. 

(d) There is no necessity for suca an enquiry. 

TOTAL NUJlBBB 01' APPLICATIONS SUBlIlITTED TO THE R.uLWAY RATB8 
ADVISORY CoJOlI'.l'T.BE, ETC. 

568. -Mr. GhaDShyam Du Blrla: Will Government be pleased to give 
.information on the following points 'I 

(a) What is the-total number of applications submitted to the Ra.il· 
way Rates Advisory Committee to date? • (b) How many have been rejected entirely .and how many withdrawn? 

" (e) On how many applications have the Committee submitted their 
report to the Railway Board? 

(d) In how many cases has the report of the Railway Rates Com-
mittee been accepted by the Railway Board entirely and in 
how many with modiications and in how many eases has tne 
report of the Committee been rejected 'I 

(e) Of the applications pending before the Railway Rates Committee 
on which no decision has been given by the Committee, how 
many were sublmitted: within the last three months and how 
many within the last six months and how many within tile 
last nine months and how many before nine months? 

(f) Is it a fact that the Committee has not been hearing any appli-
cations for the last three months? If the reply is in the 
affirm:ative, will the Government state the reason? 

{g) In cases where reports have already been submitted by the Rail· 
way Rates Advisory Committee to the Railway Board, will 
the Government be pleased to state the period which. ela.paed 
between the submission of the application to the COJ;lllD.ittee 
and the final report by the Commitlee to the Ra.ilwayBoard 
in each case? , 

(1&.) Considering the importance to trade and industry of the work 
of the Railway Rates Committee will Government state if they 
propose to make any rules for the more expeditious aespate6 
of business bt the Railway Rates Committee·? 
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Ill. A. A. L. ParllODl: (a) and (b). 32 a li ation~ have ee~ submit-
ted to the Railway Board. Of these 7 have been reJected, 8 WIthdrawn, 
and 14 sent to the nates Advisory Committee; one aw!'its the a~ a s 
statement and two await resumption of the Rates AdVIsory Commlttee s 
sittings. 

(e) Four. 
(d) Two were accepted enti~  and 1 with modifications. One was 

Tejected. 
(e) None in the last three months, three in the last six months, two 

in the last 9 months and five more than 9 months ago. 
(f) The sittings of the Committee have been suspended during the last 

three months owing to t,ne ab!:ence of the President of the ~ttee on 
leave under medical certificate. 

(g) Approximately 4i months, 4 months, 9l months and 7 months. 
~  Government de not propose to adopt the course Buggested. 

Mr. E. Ahmed: In view of the fact that the President of the Rates 
'lribunal is remaining absent for the last three months, and in view of 
the fact that certain important matters are now 'Pending, do Government 
propose to appoint a man to do justice to the caUSG for which this Com-
mittee was formed? 

Kr. A. A. L. Par&ODI: I am glad to say that our latest information is 
that Sir Na.ra.simha Sf'lJDa's health will probably permit him to take up 
lllsftuties on the Committee again about the middle of next month. 

Mr. K.' .Ahmed: Are Government aware that Sir Narasimha Sltrma is· 
n retired officer whose: hellolth has been shattered owing to hIs hard work, 
and do Government propose to appoint a man' who will be able to dis-
charge his duties regularly and properly" -. . . 

".rhe Honourable Sir George :B.&tnJ: I am afraid I must resent the sug-
gestion contained in that question that Sir Natasimha Sanna's services 
are not of the very highest value in his capacity as President of the Rates 
Advisory Committee. 

_r. B. Du: Is ~t not a fact that this Committee. is not n ~oni B~  
properly, because it is only an advisor,}' committee, and will Government 
see their way to appolDt a Rate6 Tribunal instead of this advisory eom-
mittee? 

JIr. A. A. L. PIU'BOD8: No, Sir, it is not a fact that the Committee is 
not functioning properly. Government have no reason whatsoever to CQlD._ 
plain of the way in which it is functioning. ' ," , 0', 

Mr. B. Du: Is it not a fact that the Acworth Committee recommend. 
~  the ~ oint ent of a Rates Tribunal and. not an advisory i committee? 

JIr. A. A. L. P&rIoJuI: I am not sure that the Honourable Member .-
quoting the Acworth Committee exactly I but both he and I can of COUJM 
refer to the copy of the report in the Library. 
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WBlGRT CoNDITION DIPOSED BY THE EAST INDIAN RAILWAY ON CoNSIGN-
MENTS OF JUTE. 

669. ·lIr.·CHaaDIbyam Das Birla: (a) Will Government be pleased 
to state whether It is the practice of the East Indian Railwa.y including 
the Oudh and Rohiikhand Section to charge railway freight on a minimum 
load of 200 maunds per wagon in the case of all jute shipped from stations 
on this line while the actuoJ. loading capacity of the wagons supplied doe. 
not exceed 135 to 140 maunds? 

(b) Is it a fa"ct that in reply to a request for WI&gons of bUgger capacity 
Q circular was issued asking merchants to pay haulage charges if they 
wanted such wagons? 

(c) Why have jute merchRnts to pay freight for 000 maunds while they 
actually ship R considerably less quantity? 

(d) Are Government prepared to consider the desirability of fixing the 
chargeable minimum of 150 maunds instead of ~ maunds as at present? 

lIr. A. A. L. P&I'IIODII: (a) No weight condition is imposed by tbe 
East Indian Railwl\.Y on consignments of jute booked at the ordinary rate, 
Class 2. A special reduced rate schedule C /L is, however, quoted at 
owner's ri",k subject to a minimum charge as for 200 maunds per wagon. 

(b) Government have not seen the circular refel'l'ed to. 
(e) The merchants have the option of ipaying the ordinary rate irrespec-

tive of weight. 
(d) The GoTemment cannot undertake to consider detailed condition.· 

attaching to special rates, but a copy of the Honourable Member's q'b.ea-
tion and this reply will be forwarded to the Agent, East Indian ~ail  

DATE OJ' THB MOVE OJ' THE ABMY HEAnQUAllftBS TO 8Da.A. 
570. *lIr. B. Das: (a) Is it a fact that the Government move to Simla. 

this year has been fixed about the 15th April? 
(b) Is it a fact that the Anny HeadquarterS moves up between the 26th 

and 31st March? . 

(0) Is it a fact that the move of the Anny Headquarters was recently 
decided to take place between 9th e,nd 13th April and was changed later to 
take place between 26th to 31st March? ' 

(d) Is it a fact that a deputation of European clerks, both men and 
women, waited upon the Quartermaster General in connection with tlie-
move of the Arttnv Headquarters, and that it was only after this event that 
the dabes were -altered '! • 

JIr. G. 11_ Yoang: (a), (b) and (e). Yes. 
(d) No, Sir. 
Mr. B. Du: Is it not a fact that the Honourable the Home Member 

the other day in reply to a question stated that the housing accommoda-
tion at Delhi is quite suitable for people to live in during. the summer 
season, and, if 10, what is the hurry on the part of the Amty Department 
to go to Simla? ' 

I, 
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'!'h, l[oaouab1e Mr. I.. Orer&r: I think if the Honourable Member will 
refer to the tenns of my answer which was given -:n the floor of the House 
De will see precisely what it conveyed. 

. 1Ir. It. C •• '00; Is it a fact that the longer stay of the Government 
this season in Delhi has been decided upon as the re6ult of certain direc-
tions received from the Secretary of State? 

The JIoDOUrabie Mr. 1. Orerar: No, Sir. 

QUESTIONS NOT PUT AT THE MEETING, OWING TO THE 
-ABSENCE OF THE QUESTIONER, WITH ANSWERS THERETO. 

PBEVENTION OF THE EXPORT OF GoOD MILCH Cows AND BUDALOBS TO THE 
ToWNS. 

560. .JIr. Kukhtar 8IDgh: Has the attention of the Government been 
-drawn to the Resolution No. 16 of the Board of Agriculture in India held 
at Coimbatore in 1918, in which they recommended the stopping of the 
~in of good milch cows and buBaloes to the towns where they are not; 
utilised for breeding purposes to the best advantage? If the answer be 
in the affinnative, will the Government be ple86ed to state the steps taken 
to -bring about the necessary legislation? 

Xr. G. S. Balp&i: Yes. The Resolution referred only incidentally to the 
stoppage of the sending of milch cow,; and buffaloes to towns, and proposed 
legislation principall,v with the object of i ro ~ urban milk supplies. 
The Government of India considered the matter Tn consultation with Local 
Go-..ernment.s in connEction with t.he question of legislation for preventing 
t.he adulteration of articles of food, and decided that any le islati~n that 
may be required should be left to the provincial Legislatures. • 

DATE OF THE MOVE OF THE Go"\""J:L'OIENT OF INDIA AND ARMY HEADQUAll-
TEBS OFFICES TO SIMLA. 

561. ·Mr. Xukhtar Singh: Will the Gpvernment be pleased to state 
whether the general date of the move of the Government of India aa 
approved by H. E. the Viceroy is 14th April, 1928? If so, whether the 
. Army Headquarters officers (including Army Department Secretariat and 
Military Finance Department) will also move on the same date? If not, 
why not? 

lIT. G. X. Young: The general date for closing the Government of 
India offices in New Delhi is the 14th April. The Army Headquarters 
Offices will move to Simla at the enc1 of this month-because-their t~ o
rary quarters in Old Delhi are unsuitable after 1st April from the medi-
cal point of view. It is, moreover, customary for the offices of Army 
Headquarters-to precede those of the Government of India in the move 
to Simla, in order to avoid undue congestion of traffic. The offices of the 
Xeputy F,inancial Advisers, Military Finance, will move to Simla with 
the Anny Headqunrterfl Offices, 88 the former must work wit.b the latter. 
-The Financial Adviser's Office will proceed to Simla as soon 86 the budget; 
work is over. The Army Department Secretariat will move with 05her 
'Departments aoout the 14th :Apr.il. ,. 
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IJurosmON 011' AN ExPoRT DuTy ON OILsDDS .AND O.lltll8. 
562. *JIr. Kukhv.r BIDP: Has the attention of. the Govermnent beeD 

drawn to Resolution No.7 of the Board of Agriculture held at Pusa in 
1919, in which thev recommended the imposition of -1I.D. export. tax on oil-
seeds and cakes? -If the answer be in the affirmative, will the Govern. 
ment be pleased to state what steps they have t,aken to give the Resolutioli 
a practical shape? 

IxPoSITION OF AN ExPoRT DuTY ON BoNE AND BONE-MEAL. 

563. *JIr. Kukhv.r SIDgh: Is it a fact that the Agricultural Board 
recommended the imposition of an export tax on bone and bone-meal? If 
so, will the Government be pleased to state what steps the Government 
l.ave taken to impose such a tax? 

111'. G. S. BaJpai: With your permission, Sir, I shall answer questions 
Nos. 562 and 563 togt:ther. The Board of Agriculture did recom:mend the 
imposition of an export duty on oil seeds and cakes, but doubts arise 
about the recommendation subsequently and in 1922 the Board proposed 
that the whole position should be examined by a small committee of ex-
perts. This investigation could not, however, be undert.akel1 for financUd 
reasons, and the recommendation made by the Fiscal Commission also 
C'perated to relegate k the background the suggestion to impose an ex-
port duty on these fertilisers. As regards bone and bone-meal the .Board 
did not recommend '" tax, but the prohibition of the export of these com-
modities. The whole question is now under examination by the Royal 
Commission on Agricultllre and will be considered by Government when 
the report of the Commission is received. .. 

SHORT N"OTICE QUESTION AND ANSWER. 

APPLICATION OF THE COLOUR BAR BILL TO NATAL. 

Pandlt BJrday .ath lt1lDZr1l: (a) Has the attention of Government 
been drawn to the telegram, published in the HindUBtan TimeB of the 
26th March, to the effect that the Colour Bar Act has been made app1ic-
l'hle to Natal? 

(b) Will Government be pleased to make . a full statement !In. the 
!!ubject? 

JIr. G. S. Bajpu: (a) Yes. 

(b) Government te1egraphed to Mr. Sastri for a report and have ee~ 
informed that it was notified in the Gazette on the 16th that the Mines 
and Works Amendment Act which became law in 1926 would become 
operative from the 17th March. The exact significance of this announce-
ment is not yet known, but inquiries on the subiect have been mads. 
The Natal Congress have made no representations against the announce-
ment either to the Union Government or the Government of India, nor 
do they appear to be nnxious about the matter. . 



SHoaT NOTIm: QUBUION AIID AJrSWD . 

• aadlt JIIrclIr Hath Jt1lUJ'1l: After Government have received the 
information that they are trying to obtain will they publish a communique 
on the subject for the infol'IDBtion of the public? 
.. Mr. G. S •• aJpal: The Honourable Member's suggestion will be con-

.lIidered by Government. 

UNSTABRED QUESTIONS AND ANSWERS. 

SEAtiTlON OJ' TIDI ExBOl7TIVB AlTD JUDlOUL F1niCTlOJ(8. 
461. Mr. O. S. BIDp I,er: (a) Is it a fact that the Government of 

India have or have been in· correspondence with the present Secrttary of 
State for India with regard to the separation of the executive and judicial 
functions in India? 

(b) Do the Government of India propose to take steps to separate the 
judicial and executive functions? 

(0) Will the Government be pleased to place the said correspondence-
on the table? 

ft. Honourable Mr. I. Orerar: (a) and (b). The matter is under con-
sideration in correspondence with the Secretary of State. 

(0) Government regret their inability to plaee the correspondence on· 
the table. 

RBOB.l1ITJONT OF KKATTBIS, ABoBAS AND AooA.BWALS TO TIDI hmUN AmrY .. .. 
462. La1a Lalpat B.al: (a) Is it a fact that &11 castes and classes of the 

people of India are not eligible for e~r it ent in the Indian Army? 
(l.j Is it a fact that the Khattris, Aroras 'lIld Aggarwals are not eli-

gihle for recruitment? . .• • 
Mr. G ••• Young: (a) Yes. 
(b) Yes. with the exception of Khattri Sikhs. 

TELl!lOBAPHISTS AND TBLl!lOLU'H MA.8TJms 01' TIDI LoCAL SDVICE. 

463. Mr. Am.ar Hath Dutt: With reference to the reply of the Honour-
able Member in charge of Industries and Labour to question No. 30 (a) 
answered in the Assembly on 31st January 1927;, regarding telegraphists· 
and telegraph masters of the Local Service, will Government be pleased 
to state whether the same rule applies to postal recruited men when 
transferred to the Telegraph Department. namely. of counting the total 
length of postal service as was done in the case of Local Service men 
when transferred to the General Services? If the answer be in the negative • 
. will Government be pleased to state what the reasons ate for the same? .. . 

The Honourable Sir Bhupendra .Hath II1tra: The reply to. the first part 
of the question is in the negative. The transfer of officials from the 
Local to the General Service is one involving no ohange o! duties, whereas 
in the case of postal recruited telegraphists the transfer is from a clerical 
service in the Postal Branch to· semce as telegraphists in· the Telegraph 

,Branch. It may. however. be added that all transfers from one scale 
to another are now eftected in accordance with rule 22 of the· Fundamental: 
:Rules. 
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!bKOBUL OJ' PoSTAL RJlcBUlTJP) TBLBGJUi'BJST8 •• 
464:. JIr. Amar BIA Du": With reference to the reply of the Honour-

able Member in charge of Industries and Labour to question No. 877 (b) 
answered in the AsSembly on the 25th of August 1927, regarding postal 
recruited telegraphists, will Government be pleased t.o furnish reasons for 
withholding the memorial? 

fte IlODourable SIr llhupendr& Bdb. ][Bra: The memorial was with-
beld under rule XI (13) of the Rules for the submission of memorials to 
the Secretary of State, because the specific prayer was for the grant of 
monet.arv concessions to which the memorialists were not entitled accord-
ing to the conditions accepted by them at the time of their transfer or 
under any rule in force at the time. 

CL.uMs OJ' POSTAL RBCRUlTED TBLmBAPBISTS. 

465. lIr • .&mar B&th Dutt: (a) With reference to the reply of the 
Honourable Member in charge of Industries and Labour to question No. 
207 (d) answered on 28th February 1925, regarding the claims of postal 
recruited telegraphists, will Government be pleased to state whether the 
Committee of 1921 discussed the question regarding postal recruited tele-
-graphists? 

(b) If the answer to question (a) be in negative, will Government be 
l~lease  to state the reasons for referring the Committee's reply to tlte 
Union? 

(e) Will Government be pleased to stat.e whether they have not re-
considered the decisions of several Committees against which protests ",--ere 
raised by different associations and whether they did not modify the 
orders and grant the demsnds played for by the different associatiohs? 

(6) If the answer to question (e) be in the affirmati,(e, will Govern-
ment be pleased to state the grounds under which they refuse to reconsi-
der the question of granting the postal recruited men their service in 
·the Postal Department for purposes of increment? 

fte R'JDOUr&ble Sir llhupendra :Hath 111m: (a) es~ 

(b) Does not. arise. 
(e) The Government of India. are not bound to accept the conclusions 

arrived at by any ComInittee though due weight is given to such conclu-
sions in issuing orders on the matters dealt with. It is quite likely tha.t 
there have been cases of the kind suggested in this p.art of the Honourable 
MllIIlber's question. 

(d) The matter was carefully reconsidered by Government in 1926 in 
connection with various representations on the subject and they saw no 
justification for modifying the previous decision. The Honourable Mem-
ber's attention is drawn to the reply given in this House on the 31st Janll-

-sry, 1927, to Mr. Y. K. Acharys's unstarred question No. _26. 

PAY 0J':MlsT.B.ms BID'LOYED Il'i TIlE TBLBGB.APB DBPAB,TJlBNT. 

lIr. A.mu Bdb. Dutt: With reference to the reply of the Hon-
,ourable Member in charge of Industries and Labour 1;0 question No. 882 
fb) answered in the Assembly on 25th August 1927, regardiIig mistries 
-will Government be pleased to state. whether they have considered the 



VJrSTA&a.» qu.STJO.8 AJI'D .. 8WnS • 2007 

.question and if BO, < will Government· 1.115 pluaaed to st.ate the decision that. 
lobas been 'arrived at? 

Mr. B. A. lama: The matter is still under investigation- and the result 
-will be intimated to the Honourable Member as soon 88 a decision i. 
reacJ1ed. 

;8'lORAO. OJ' RBOlLUITJIEJIT TO TlIJl GBJI'lIIBAL SBBVICB 01' 'l'JDII TBLJIGBAPJ[ 
DlIPABTIlDT J'BOK TlIJl CoONOOB AND LoVBDALB ScHOOLS, JITC. 

467. JIr • .&mar ./LtJl Dutt: 1. (a) Will Government be ~leaae  to state 
wha.t the system of recruitment to the General Service was before ,1920 and 
whether any dlstinctiC!\ was then made between Indians, Europeans and 
Anglo-Indians for admission to the General Service? 

(b) If the answer to question 1 (a) be in the affirmative, wil] Govern-
'ment be pleased to state what steps 3l'e being taken to abolish the distinc· 
·tion now maintained? 

2. (a) In view of the statement made on the 11th of March 1926, on 
-the door cf the Assembly by the Honourable Member in charge of 
Industries and Labour. that recruitment had already been stopped except 
in cases where Government had made commitments and such commit-
-ments would expire r.exli. year, will Government be pleased to state the 
grounds under which they have allowed recruitment from Coonoor and 
Lovedale schools? _ 

(b) Will Go'Vemment be pleased to state when the contmcts 1!'ere 
-E.-ntered int.o with the schools from which the recruitments are being made 
-to the General Service and when those contracts will expire? 

(c) Will Government be pleased to 8tate the number of men recruited 
to the "Geneml Service from the different schools subsidised for this P1J11)08e 
-.after the 11th of March 1926? 

, 8. (a) Will Goverornent be pleased to state whether it is a fact that 
recrqitment to the Station Service of the Telegraph Department is made 
-cnly through two schools and that. "!lly in Calcutta? 

(b) If the answer is in the affirmative, will Government be .pleased to 
I'tate what staff it maintains to supervise the teaching in these schools, 
whether the apr8l'8tul' is supplied and maintwed by Government and 
whethel' any fee is pllid to the school for each student while under trafn. 
iug and whether any bonus is also paid on a st ~nt after passing out? 

4. Will Government be pleased to state the reason for confining ft' 
't'ruitment to the Btat:on Service of the Telegraph Department only ~ 
Calcutta? . 

5. Will GoveromflDt be pleased to state whether the desirability of 
"throwing open, the Station SerVice to the whole of India will be ~ 
-dered:' 

'!he HQIlO1U'llHe Sir Bhupadra .aU1 Kitra: 1. (a) The system befOftl 
1900 was: 

(i) By direct recruitment 
• a,nd (ii) Bytranafer fmm the Local Serrice. 

:Qirec, recruitment Was oonfiaed to Anglo-Indians, while the tr&Dllfers from" 
'the LocalServioe 'were mostly those of Indians. In this connection the 

B 

• 
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attention of the Honourable Member is drawn to the- reply given by me on 
the 27th January 1926 to part (a) of Mr. M. K. Acharya's starred question 
No. 381. 

With regaro to (b), the whole question ~  the.future recruitment to the 
Signalling Establishment is under the consideration of t,he Government of 
India. 

2. (a) The Honourable Member i8 a arent~ referring to my budget. 
speech of the 11th March, 1927. The attention of the Honourable Member 
is drawn to the reply given by the Director-General to Mr. N. M. Joshi 
on t,he 1st February, 1928, to his starred question No. 27. 

2. (b)'The Agreements with the schools now supplying recruits to the 
General Service were entered into on the dates given below: 

Lawrence Memorial School, Lovedale, 19th May, 1925. 
St. Joseph's College, Coc·noor, 9th,July, 1921. 
St. Fidelis' High School, Mussoorie, 14th February, 1922. 
Barnes High School, De?lali, 4th July, 1922. 

Although a fonnal Agreement with the Lawrence Memorial Schoolp 

Lovedale. was not entered into till the 19th May, 1925, a training claaa 
was opened in that School in 1867. Agreements are tenninable at 12 
months' notice on either side. 

2. (c) 85. 
3. (a) Yes. 
3. (b) The Department provides one instructor for each school and 

supplies and maintains the necessary apparatus. No fee is paid to the' 
school for students under training, but for every candidate admitted into 
the Department as a Station Service telegraphist from such a t&ining 

, claslka bonus of Rs. 70 is paid to the school and Rs. 40 to the candidate. 
4. The ~ ools were originally opened in Calcutta 88 a beginning of the 

scheme. The question of opening such training classes in other parts of 
the country W88 dropped owing to the surplusage in the sigoalling staff. 

5. The whole question is under the consideration of the Governmem 
of India. 

AlmANalPlB!n'8 I'OB TB. BTATJI PamolllBBS .um 1>mDtJs IX TO bnDr 
CDT.R.AL JAIL TO PLAY Tmnus. 

~  Kr. SatJ8Ddra CJhaDdra Kika: (a) Is it a fact that the State 
prisoners and deten1l6 in the Mandalay Central Jail were a.llowed to pl., 
tennis within the jail compound? 

(b) Is it a fact that the State prisoners and detenus in the InseiD 
,Central Jail have asked for facilities ~ playing tennis within the temUa 
compound? Is it a fact t a~ there is sufficient space within the jail 
compound to have s tennis ground? Has any recommendation been 
received from the Jail Superintendent for permission to make necessary 
arrangements for tenDis? If so. with what result? 

'.l"he 1loDOarable Kr. 1. 0rIr&r: (a) Yes. 
(b) The Government of BUl'IIla 8I'e makiag ammgementa whflNby It 

will be possible for State prisoners aDd detenua cootiDed in the IueiD .TaU 
to play tennis. ' 
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lIJIALTII 01' STATB' PBIso1l'BB PlLATUL ClLuDBA. GDGULI. 

469. 111'. Batyendra ObaDdra JOtra: Is it a foot that State prisoner 
Mr. Fratul Chandra Ganguli is not keeping good health' at Insein Jail to 
which he has been recently transferred? 

!'Itt HonOurable 1Ir. 1. Orerar: Mr; Ganguli was ill for a few days in 
the' third week of February, but is now reported to be in good health. 

H&ALm OJ' Ma. St1U1l'DIU. MollAll' GEm, A D:IrtrJ:lm' m 'l'IDI V_WAD. 
JAIL. 

.470 . .Kr. Ba\ylDdra Ob&Dclra Kitra: (a) Is it a fact that detenu UDder 
the Bengal Criminal Law Amendment Act (Supplementary) Mr. Surendl'a 
Mohan Ghosh has been transferred from Mandalav Jail to Yerwada Jail 
in the Bombay Presidency? Will the Government· state reasons for liucb 
transfer? 

(b) Is it Il fact that Mr. Surendra Mohan Ghosh has been suffering 
~o  chronic dysentery for a long time? 

(e) Is it a fact that Mr. Surendra Mohan Ghosh was soBering from 
acute chronic dysentery at the time of his arrest in 1924? 

(d) Is it a fact that his present weight is considerably below that of ill. 
average weight of a man of his height? 

(e) Will the Government be pleased to state bis present weight? 
(f) Is it a fact' that the food supplied in the Yerwada Jail is not prepared 

according to Bengali way of cooking? H so, will the Government state 
whether any arrangement has been made to prepare his food according to 
the Be!1ga.li method? If not, why not '/ • 

'!'he Honouab1e 1Ir. 1. Orerar: The la.test report is to tbe eftect ... • 
Mr. S. M. Ghosh's health is fair, but tbat he suBel'S from chronic granular 
pharyngitis. He has at present no dysentery, though it is undentood th-* 
be has had frequent attacks in the past. Further enquiries are being made 
about this prisoner's hc:.a1th 

DII'l'BNTI01l' 01' BOGAL STAft PBIsoll'DS AIm DfiU08 m ~ 01J'l'8JD. 
BDOAL. 

471. Kr. Batyendr& CJbaD4ra Kin: (A) Is it a ~ that State priaoneft 
and detenus from Bengal had to be Rent to jails outside the province, for 
w,ant of propel' accommodation for them in the Bengal jails? 

(b) Is it a fact that since then many of them have been let out of 
the Bengal jails? n 80, do the Government contemplate bringing State 
prisoners and detenus from outside of Bengal to the Bengal jaila? H DOt, 
why not? 

(0) Is it a fact that those who are lodged in jaila outside Ben~  mfter 
from RerioUB inconvenience from lack of facilities for interview with re1at.ioD8 
and friends, extreme limitation of the restricted &lI8OCiation allowed in jaila 
and the method of prepamtion of food to which they are DOt accustomed 'I 

fte IIcmovabIe 111'. 1. Otenr: (4) and (0). I would refer the Hono .. 
able Member to the answers that I gave to a similar qUMtion of his OIl 
the 19th September, last. 
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(b) In the interval there have been a n~~er of 1'8leasesfrom jail. 
The question of bringing back some of thosl:l confined in jails outside. Bengal 
haa not been overlooked and is under coftllideratlon . 

GRANT OF PJmVISSION TO MR. Bum BB B~ GANGULI. A STATZ PB~ 
TO LOOK AFTER HIS PROPERTIBS DURING TilB CADASTRAL SUBVBY TAJ[IXG 
PLACE rn ms DrsTBIcr, BTO. 

472. lIr. Balyeadra OhaDdra Ilia: (a) Is it a fact that Mr. Bepin 
Behari Ganguli, a State prisoner, has made several applications for per-
mission for facilities to look aner his properties, duriQg the t,ilrne of the 
cadastral survey that is going on in hiR District? If so, do the Government 
intend t,o allow him temporarily to go to his place for such time as is re-
quired for the purpose? Is it a. fact tha.t the time allowed to him for this 
purpose was not sufficient to finish the work or make proper arrangement&. 
for the same? If so, are Government prepared to give him proper facilities 
for completing the same? 

(b) Is it a fact that all the teeth of Mr. Bepin Behari Ganguli have been 
extracted? 

(c) Will the Government be pleased to state whether he has been 
supplied with artificial teeth? If not, why not? 

"!'he llaaourable 1Ir. 1. Crerar: (a) I would refer the Honourable Mem-
ber to the reply given on the 10th instant to a question put by Khan 
Bahadur Sarfaraz Hussain Khan. Government have no reason to suppose 
that the time allowed has been inadequate. 

(b) Thirteen teeth have been extracted. • 
(e} The latest report was to the effect that his gum was ,not fet fib 

for an impression for artificial teeth. 

TREATMENT OJ!' STATE PmsONER SATISH CHANDRA CluxB.uiABTI FOB 
Frr.4BlASlS. 

473. JIr. Saiyendra OhaDdra Kika: (a) Is it a fact that State prisoner 
Mr. Satish Chandra Chakrabart,i is ~ erin  f'rom filariasis?, Is it a ~ 
that he was improving under the Kabiraji system of treatment? Is it a 
fact that Kabiraj Syamadas Bachaspati of Calcutta wanted to see the 
patient and gu8l"lUlteed his cure if placed under bis personal supervision? 

(b) Will the Government be pleaspd to state whether they contemplate 
to place him under the KRbiraj's treatment and give all necessary facilities 
for' his perional inspection of the State prisoner Mr. Satish Chandra 
Chakrabarti? 

"I'Ile 1l0ll01lft'.ble Mr. I. Orerar: I have nothing to add to the infor-
mation that I caused to be sent to the Honourable Member by the Home 
Deparlment letter No. D.-3667 of the 19th November last, a copy of which 
was laid on the table of this Hruse in aDfJwer to question No. 344 asked 
by Khan Bahadur Sarfaraz Hussain Khan on the 10th oi this month. Mr. 
Ch9.krRbai'ti is no longer confined in jail, but has been placed in village 
domicile. 



UN8TAJUl*) qntrnows AlIID ANSWERS. toll 
~o  CorihtJiKDT AM> 9rATB 0"1 HULTII OJ'STATB ParsoND, JYOTISB 

CIwrDBA. GHOSH. 

~  Mr. Sa'JIDdra 0IIudra JIl\ra: Will the Govemmentbe pleaaecl 
to state ·the place where State prisoner Mr. Jyotish Chandra Ghose is kept 
at present and the present state of his health? 

fte HODOar&b1e Mr. I. Orerar: As regards the State prisoner'. health 
I would refer the Hvnourable Member to the statement that I laid OIl the 
table of this House on the 12th March 1928 in connection with his 1lD8tarred 
question No. 885. I regret that I cannot undertake to give the information 
.. ked for in the other part of the question. 

ExlnIFrION OJ' SoLDIBB ClJm.Ks IN .AmIY BJUDQUABTBRS no. TIIB ExAJoN ... • 
TlON OF' THE STAn SELECTION BOARD. 

476. K1UD&l' CliiDgllWld 81Dha: (a) Wit.h reference to the reply to-
clause (h) of starred question No. 1173 on 20th September, 1927, to tb-
effect that Government was not aware of any widesprep.d diBOOntent 
amongst the civilian alerks of the Army Headquarters for exempt.ing 
soldier clerks from passing the prescribed test of the Staff Selection Board's 
examination, will Government please say whether it is a fact that the 
Uncovenanted Association of the Army Headquarters had re ~te  to 
the o ern ~nt  on the publication of India Army Order No. 418 of 
1925, that so far at any rate as the examination for promotion to the 
Upper Division was concerned, there should be no exemption made in 
favour of the soldier clerks as it would mean according them more favour-
able 'treatment than their civilian confrm-es? 

(b) Is it a fact that in reply to the above representation Government • 
had stated that exemption was made in their case because there were 
other means to satisfy all necessary requirements? 

(c) If so, will Government please state what other means are adopted 
to test the capabilities of soldier clerks? 

(d) Is it a fact that under India Al"IIlY Order No. _ 41-S. of the 28th 
June, 1922, soldier clerks were invited to appear at the Staff Selection 
Board's examination held on the 29th J ulv, 1922, with the result that 
almost all the soldiers who appeared at that· examination failed? 

(e) Is it also a fact that the decision t-o exempt soldier clerks from 
passing the rigid test of the Staff Select.ion Board' was arrived at after this 
incident? 

~  Will Government be plOOlled to Iltate why the above-quoted ~ ial 
IndIa Army Order was superseded by India Army Order No. 418 of 1925 
and subsequent orders? 

(g) Is it the intention of the Govr.rnment to eliminate qualified Indians 
from e~ Division appointments in fn"our of soldier clerks with inferior 
educational qualifications in comparil!on with those required of civilian 
Indians? . 

Mr. G. II. Yoq: Tht> Honourable Member is re e~ to the reply 
given to.day to starred, question No. 557. 
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ExTENSION OF TJD: FjrNDAM:ENTAL RULBS GOVBBmNQ LuVll'l'O ~ 
Cr.lm.Ks PAIDFaOK ABxY EsTDU.TBS .• 

476. K1pDR GaDI&D&Dd SiDha: (a) Is it a fact that the. travelling 
allowanoe -of civilian clerks paid from Army Estimates is governed by the 
Fundamental Rules while their leave is governed by the Civil Service 
Regulations? 

(b) n so, will Government be pleased to state whether and when is it 
proposed to extend the Fundamental Rules to the oivilian employees 
referred to above in regard to leave? 
. :Mr. Q. K. YoUDg: The Honourable e e~ is referred to the reply 

gIven cn the 27th March to starred question No. 558. 

EMPLOYMENT OF A LADy CLBRK AS STUOGBAPiIlm TO THB SlDCBBTARY 01' 1'JD: 
RAILWAY BoARD. 

477. K1IlIl&r Qang&D&Dd Sinha: (a) Is it a fact that the stenographer -
attached to the Secretary, Railway Board, draws an allowance of Rs. 50 
.P6T m67U16m in addition to() pay? 

(b) Is it also a fact that the post was held by Rai Sahib N. L. Chatterjee 
-until recently and that by orders of Mr. Kaul immediately on taking charge 
-of the office of the Becretary he has been relieved of the post and -a girl 
clerk appointed in his place? • 

(c) If the reply to part (b) be in the affirmative, will Government be 
-;pleased to state the reasons for this change? 

(d) What is the length of service of Rai Sahib Chatterjee and of th-
:girl clerk conoerned? How long did the Rai Sahib enjoy this allowance? 

:Mr. A. A. L. P&n0D8: (a) Yes. • 
~  (e) and (d). RBi Sahib N. L. Chatterjee held the post until recently 

when he was placed on deputation and a girl clerk was appointed in hie 
place. These changes took place before Mr. Kau1 was appointed to officiate 
as Secretary. Rai Sahib N. L. Chatterjee has 22 years' service and has 
been stenographer to the Secretary for 3 years; the girl clerk whQ is carry-
ing on the duties of stenographer to the Secretary hM two yeRrs' service. 

ExJmcIS:E BY TIlE DmEcToB OF FINANCE, RAILWAY BoARD, OJ'THE FUNCTIONS 
OF THE FINANCE DEPARTMENT OJ' THB GoVEBNMENT OF INDIA IN BESPBC'l' 
OJ' ESTABLISHJlENTS. 

478. Kumar Ganganand Sinha: (a) Is it a fact that since the separation 
of railway finance from general finan'ces, the' Director of Finance in the 
Railway Board exercised the functions of the Finance Department of ~e 
Government of India in respect of establishments of the Railway Board 
until recently when the Audit Officer brought the irregularity to the notice 
;of the Finance Department? 

(b) If so, will Government be pleased to state (i) how long did the 
practice continue, (ii) how many such crise!'; ,,'cre sanctioned by him, and 
(iii) the total expenditure involved in such sanctions? 
. (e) What steps has the Finance DepRrtment, tnken (i) againBt the officer 

concerned, and (ii) to prevent auy recurrPllcc (If !;iUli1ar irregularities? 
Mr. A. A. L. ~  (a) No . 

. '(b) and (c). Do' not arise. 

I 
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'l'aiYDJDB 0.- !l'IUI.A:BlmrlB!rBAtIVB C01f'1'B()f, OF 'l'IIJI CLmu:OAL STAB ~ .AJury 
lIJiw)QUAB"US'lO'.ftB 8JIoBBtoABY, ABKy DE'ABTJID'l'. 

'79. Kumar CJuagaD&nd Sinha: (a) With reference to the reply t.J 
elause (f) of starred question No. 1840 on 22ndMareh; 1926, will Govem-
ment be pleased to state the reasons for the issue of the Anny e art en~ 
letter No. till, ·dated 1st April, 1921, transferring the administrative 
control of tho clerical staff of the Branches of Army Headquarters to the 
~e retar  ~  Department? 

(b) Were the Heads of Branches unsuccelSful in controlling the clerical 
establishment of iiheit .respective offices1 ' 

(0) How hag the revieed system worked in comparison with what" w. 
in voglle previoufl to the issue of the letter referred to above? 

(d) Is it a f8.ct that one a! the reasons for such transfer was to give 
effect to the scheme to civilian;.ae the' clerical staff of Army Headquarters 
recommended by the Army in India Committee and to amalgamate flle 
different staffs into one combined roll? 

(e) If so, why has no effect been given to this scheme? 
(f) Is it a ,j6ct; that the Establishment Officer or the Army Secretary baa 

1J.O first hand knowledge of the working of the individual clerks of the Army 
Headquarters and only depends upon the reports of the Branches con-
cerned in making a ~int ents and proanotiona.. etc.? 

Kr. e. K .. YOUIlg: (r.r) In anticipation of the changes recommended by 
the Army in India Committee. 

(b) No, but there are greater advantages in centralized control. 
(el With . advantage. 
(d) Yes. 

. (6) To a large extent e1Ject haa been given to the scheme inasmtfch.. • 
the permanent clerical establishments are now almost entirely civilianised. 
Amalgamation o~ one C()ffibined roJIwa!l found administratively unwork-
·ablc. 

(f), Yes. 

P ~  OF 25 PER CENT o:r SOLDID CLJDBKS IN Amly HEAnqUAB'l'US 

, ~ ar  GangaD&lld SIDba: (a) With reference t~ tite'reply giVeD. 
in this House on 22nd March, 1927, to starred question No. 1111. relative 
to the L'IIlploytnent of 25 per cent. of soldier clerks in the Brl il ~s of ArmJ 
Headquarters, will Oovemment be pleased to state how this 25 per oen~  
is apportioned in the 1st, 2nd, and routine divisions? ., 

(b) Is it a fact that there is no bar to the recruitment 01 all the 25 
per cent. of soldier clerks straight to the. first division? 

.. . 
(e) If the total of an establisb,ment of a Branch consists of 25 lsi 

cJivision'and 75 2nd division clerks, can all the 25' po'sts "of }iIt division 
clerlm 'be filled by soldier ~ler s  

" ii ~  i.. iI. YQq; (a) ihere ~ no. fi.xed ~ro ortion of soldier . clerks .. 
~ een the. first and secorul grades. Soldier oIerks are not recruited ~to 

the routine grade. ./' 
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(b) Yes; soldier clerks, are intended for the ft1It grade poats. Owmc-
to the paucity of vacancies some of them ale' plaoed iII.. the 2nd division 
until opportunity for promotion arises. 

(c) This would be possible. 

RIIoa11l'l'llBNT oJ'Two SoLDIBB Ct.uKs TO TBlD OFncm OJ' TO MAsTo B ~
OJ' SUPPLY. 

481. Kumar GaDpIWld SlDha: (a) Is it a fact that in contravention 
of the principle enunciated in reply to clause (J) of starred question No. 
1178 on 20th September, 1927, two soldier clerks have been recruited to· 
the Master General of ~ l  Branch over the heads of severs.l officiating 
first division 88Bistants? 

(b) Is it also a fact that though several of the officiating first division 
assistants referred to above earned more than one inCl'9ment in the officiat-
ing chain for their approved service, the soldier clerks referred to in (4) 
a.bove have been eannarked for confirmatiOn in the first division in pre-
ference to the already officiating men" 
(c) Is it a fact that one of the appointments against which a soldier 

clerk has been entertained was specifically sanctioned for the entertainment 
of a. civilian clerk on the transfer of inspootion work from the Quilrtennaster' 
General's 'Branch? If so, why? 
Kr. G. K. Young: (a) and (b). There has been no contravention of the 

principle referred to. Two soldier cleri:s have been recruited and by virtue-
of great-er merit and suitability have been selected for confirmation over 
the heads of other clerks. 

(c) No, Sir, the appointment carries civilian rates of pay, but is tenable' 
by a soldier clerk. • 

C bOBUsE OF SELECTION GBADE APPoINTJlENTS m '1"IIE DELHI POST OFFIC •• 

482. Kr. B. Du: Is it a fact tbat the status of the Delhi Post Office 
was raised equal to that of Lahore from 1st November 19271 If so, will 
the Government please state what steps have so far been taken to increase 
selection grade appointiments in that office in branches such as corre. 
pondence, money order paid. delivery, accounts, etc., where five or more 
than five clerks are working? 

Kr. B. A. S&lD8: The answer to the first part of the question is in the 
affinnative. ' 

No steps" have been taken to increase the number of selection grade 
posts in the office. Such increases are regulated 801ely with reference ~ 
the aetual requirements of each office and are Dot based on any fixed 
standard as suggested by the Honourable Member. 

ExJlM1"1'JON OJ' OFJ'ICIALS WJlO JlAVE PASSED'I'JD: ExAliINATION:roB INsPlDOTOBS: 
OF POST OFFICE FROM TIlE NEW SBLBOTION GRADE EXAJ[Q(ATION. 

483. Kr. B. Du: (a) Has the attention of the Government been 
drawn to paragraph 7 of Director General, Posts and Telegraphs. 
G. O. No.5, dated the 19th Julv, 19271 If so, will the GOJernment 
please state the circumstances untier which differential trea.tment is based' 
between Accountants and Inspectors in respect of .the exemption of the-
latter from the examination? . 

, 



(by Are GoYernmtmtawue. that . AooountaDtR ... ' papel'B were set 
and examined by Audit Officers of different Audit- Otlices throughout India 
under the Fino.nce Department, while the Inspeetera' papers are _ and' 
examined by their own Circle officers, who are their executive superiors? 

(c) Are Government aware that 88 the result of the Aoootmtants' es&-
minal;ion held in April 1925, only 88' out of 411; in 1926, 94 out of BlSl: 
in 19'J7;. 66 out of 811 were passed throughout India, i.e., an average of 
~o t 15 per cent? 

(d) Do Government propose to eXflmpt also the ACcountants, who have 
already 'passed their examination from further exmpination? 

ft. BODourabi. Sir' ·aupeadra •• Ul KiVa: (4) Yes. Officials who 
have passed the examination for Inspectors of POBt OBicea were exempted 
from the new selection grade examination because the' subjects for this 
eiarnination are practically the same as those for the e~a inati  f6r 
Inspectors of Post Offices. Officials who have passed the o ~ts  
examination have not been exempted because the djects for their eDmri-· 
nation included only a few of the subjects now prescribed for the selection,· 
grade e a in tion~ 

(b) Yes. But I may add for t ~ informatiQD of the Honourable Mem-
ber that the papers for the Inspectors' examination were set by or under-
the direction of the Head of the Circle and not by Superintendents of 
Post Offices who were the immediate executive superiors of the an i ate~  

(c) Yes. 
(d) No . 
• 

PAY OJ' CLBBKS OF THE DlFFDBNT STATE RAILWAY AUDIT OFFIClfS'1'R.ufs •• 
FEBUD TO THE RAILWAY Cl.JuJuNG AOOOUNTS OJTICB, Dum. 

4M. lIr. Amar Hath DB": Was any increase of pay given to the 
cle'rk-s of the different State Railwav Audit Offices, transferred to the Rail· 
way Clearing Accounts Office, Deih'? If so, what is the percentage of· 
increment and have the clerks of the East Indian Railway proper been 
given the percentage of incren8e? If not, why not? . 

1Ir . .A. A. L. PanoJII: Personal allowanoes have been granted J'&DgiDg 
from 5 ,per cent. to 20 per cent. The clerks of the East Indian Railway: 
have been granted an increase in the same way as ot.4ers. 

RBtqDI:NTUL ACCOIIDIODATION OF CLBBKS TRANSFElUUI:D TO TIDI RAlLw.&.y 
. . CLBABING AcooU!1TS 01'1'101:, DBLBI. 

486. JIr. Amar _&til D1IU: Has any arrangement been made to pro-
'ttidetbe clerka transferred to the Railway Clearing Aecounts Office with 
Government quarters? If not, what, steps have been taken by Govern-
p1ent tG accomm0d4te them? 

_ ....... L.P&r8ODI: No. 

'The Government are not satisfied. tha.t theTe /ia any necessity yet fOt 
them to take steps to supplement private enterprise in the matter.' 
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GRANT OF TnlB 8o.AJA91" P .. ~ TO TIIB ~ 01" TIUIl'aADIO AOOOUN'l'8 

OmOJlS'OP TIDI EAs'l' INDIAN RAILWAY. 

486. JIr • .&mar .ath DuU: Is it a fact that the benefit of tiIrie scale 
'Of pay enjoyed by the staff of Traffic Audit offices of the Eastern BengaJ., 
North Westem and the old Oudh and Hohilkhund Railways has not been 
~ en to t.he staff of t,he Traffic Accounts Office of the East Indian Railway? 
If not, why not? 

lIr. A. A. L. ParlOll8: The scales of pay, on the East Indian Railway 
are time-scales. 

LoNG HOURS OF DUTY 011' TIIB SUBOBDriUTB STAFF OJ" T1IB RAILWAY 
CLBABING AccouNTS ODICJI, D:&LlII . 

. 487. Xl. AJIlar Bath Du',: Is it a'fact that the subordinate staff of the 
1tailway le~  Accounts Office l1ave- to work usually from 10 A.II. to 
~ P.M. every day e ~n on Sundays and gazetted holidays? If 80, why? ' 

Xl. A. A.: L. P&IIODI: No. 

GRIEVANCES OJ!' THlI1 PIEcE-WORKEBS OJ!' TIlE GoVEBNIIENT OJ" INDIA PBE88. 
DELlII. 

488. Mr. Amar liaUl Du": (1) Is it a fact that the piece-workers of 
:.the Delhi Govemmeut Press have received no increment whatever during 
·.tthe course of the last 5 years? Are they supposed to get incrementa 
.yearly? Do salaried hands of the said Press get increments annually? 
Is it so in the case of the piece-workers? If not, why not? 

(2) Is it a fact that the earnings of the piece-workers depend upon 
their labour? Is it a fact that when their earnings increase above a C8rtain 
amount, the excess it: deducted? If so, why? Is it a fact that Lino 

c and Mono Operators are given 31 bonus for exoolls work? If 80, why is it 
not 80 in the c&se :)i piece-workers? 

(3) Is it a fact that there is an order to ~e effect that old and senior 
employees of the Press should get comparatively lighter work than the 
junior employees? If so, il~e they given such work? If. not, why not? 
:Are they required to labour equally with the juniors? 

(4) Is it a fact th'lt- the piece-workers and the industrial salaried handl 
1)f the Govemment of India PreE's, Delhi. are not made permanent for 15 
or 2Q years and they have to remain in the tempom.ry cadre? IIf 80, why? 
. (5) Is it a fact that "t,he employees, of tl i~ warehouse in ~ e Govem., 
ment Press were maue salaried hands last year? Is it a fad that there 
is no grade among them? If so, why? 

(6) h it a fact that the piece-workers ·do not, get any leave conceOlslJD 
-except casual leave, and' that when they fall sick Uley have to go on 
leave without pay? Do the Government contemplate tb allow tBem 
.privilege leave, medical leave; etc., as is done in the ease of salaried 
hands? If not, why not? 

PAY OJ!' LINo {)PEBATOB.."l IN TIlE GoVEBNIIENT oi' INDU PilBSS, DELiri:; 

-489. JIr. Amar Hath DuU: (1) Wih t e ~ aii t  be ~asl  to 
-state whether the Line· ~ra tors I)f the Delhi Press are salaried ha.nda? 
If so, why d.o· tb,ey l ~t no annual irtcrementsa's ,other 'branches d the 
same Press? .. 

, 
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(2) Is it a fact that th&-LiDo Opel"tors ~e paid aooording to o t~t 
of their work? If ElO, are they treated as pteee-worke1"8? If so, why 18 
there a difference between the Delhi and ~tta Presses e~  the 
Lino OperatOrs' ~ paid according to graded a~  . 

CoPYBOLDBBS m THB GoVEBNJIBN'I' OJ' INDIA PaBSS, DBLBJ, ETC • 

• 90. 1Ir . .&mar .ath Butt: (1) Is it a fact that the Copyholders of 
the Delhi Government Press have to work for a Reviser or a Reader 
.. very now and then. without any additional remuneration for it? Is it 
1l fact that vac8llCies in the cadre, of & Reader or Reviser are generally 
~lle  up by outaiders without considering the prior claim of the men in 
the Branch? Is it B fact that if the Copyholders apply for the Rea.der•• 
or Reviser's post they are subjected to such an examination a8 is far 
beyond their capacity to answer? H the nnswer is in the affirmative. 
will the Government kindly let the House know the reason? 

(2) Is it a fact tbat in reply to a question put to Sir Alexander 
Muddiman in the Simla Session last year he said that such Government of 
India subordinate offices as are permanently located in Delhi will enjoy. 
local holidays sanctioned by the Chief Commissioner. Delhi, for his -office 
when the.Headquarte1"8 of the Government of India is not in Delhi? Is it 
a fact that the Government of India Press, ,Delhi, is not acting upon this 
statement of the then Honourable Member? If so, why so? 

(8) Is it a fact that the Government of India have recently given & 
sum of Rs. 300 for doing good work and printing the Budget, etc., man 
promptly? Is it a fact that thE:. sum of Rs. 800 was awarded to one in-
i i ~ll and not to t.he employees who actually worked? 

'.l"he Honourable SJr Bhupendra _ath Jliva: I propose to answer guea-
tions Nos. 488 to 490 together. The information is being o taine~an  • 
will t,e supplied to the Honourable Member in due course. .. . 

; , 
FJrNOINQ OJ' THE LINES ON THE KATA-KRAL, Lu..uiAZAB AND KULAUBA-S1:"LJU'1' 

RAILWAYS. 

4:91. 1Ir. SriSh OhaDdra Dutta: Will the Government be pleased to 
state t ~ .grounds which prevent. \hem frr,m taking any steps in regard to 
the fencmg of the Katu-Khnl Ll\labazQr and Kulaura-Sylhet Railways 
in spite of a considerable number of run-over oases on' those Railways 
during the years 1926 Hnd 1027 as stilted in their reply to ~  starred 
question No. 1037 in the Legislati\'e.Assembh· on the 14th September, 
~  . 

1Ir. A. ~  Paraou: Unfortunat.ely fencing does not deter men from 
trespassing on to the railway, sud if the grazing is good they break down 
the fencing to bring their cattle ill. Our statistics s~  that t.he n~ er 
-61. accidents to ,l'attle is greater on fenced than on n ~ e  lines. '. 

GBANT OF LoANS BY TBlI: IlI(PERuL'BANK OF INDIA TO EuROPBAN AND INDIAN 
F'rIuts OR Coll(PANus. . 

«92. 1Ir. SrIIh Oh&Ddra Butta: Will the Government be pleased to 
state separately the number of Enrcpean and In8ian firms or companies 
in British India who have. been granted loans ori advances up till now by 

... 
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the Imperial Bank of India? What are the rWes al1dconditiona for 
granting such loans or ad vanees? 

fte BOIlOIIIab1. S1r BuU. Black,": The o~ern ent have no informa· 
tion on the subject. 

EMPLoYllBNT OJ' PEoNS IN PoST OnIOBS IN TlDII DlSTBlCTS OJ' SYLJIBT AND 
CACIUB. 

493. Mr. Srish 0b&Ddra DuU&: With reference to IDly starred ~stion 
No. 1039 in the Legislative Assembly on the 14th September 1927. will 
Government b" pleased to state the number of post offices in the 
districts of Svlhet and Cacmar, in which peons have been sRnctioned since 
then'? • 

1Ir. B. A. Sama: The informa.tion has been called for and will bet 
furnished to the Honourable ~ e er in due course. 

Numum OJ' POLITICAL PBlSONEBS IN AssAM. 

4:94. 111'. Srish OhaDdra DuUa: Will the Government be pleased to 
state if there are any political prisoners in the province of Assam? If 80, 
what is their number and under what Regulations are they confined? 

Sir DeDJI Bray: There is only one political prisoner, a Manipuri, in the 
Province of Assam. He is detained under Regulation III of 1818 for com-
plicitv in the Kuki rebellion . 

. , ELECTION OF THE PUBLIC ACCOUNTS COMMITTEE. 

Mr. President: I have to infoml the Assembly that the followiBg Mem-
bers ha\e been elected to serve ·on the Committee on Public Accounts: 

Mr. T. A. K. Shervani, 
Mr. B. Das, 
Haji Chaudhury ~ a~ a  Ismail Khan, and 
Rao Bahadur M. C.Rajah. 

\ 

ELECTION OF THE STANDING FINANCE COMMITTEE FOR 
RAILWAYS. 

1Ir. Pre8ldem: The Assembly will now proceed to elect eleven o ~ 
to the Standing Finance Committee for Railways. There are 23 candidates 
whose names are printed on the ballot papers which will now he supplied 
to Honourable Members in the order in which I call them. 

I understand that Maulvi }Iuharnrnad Yakub and Mr. M. A. Aziz have 
since withdrawn their candidature. 

(The ballot 'was then taken.) 

, 



ELECTION OF THE l' ANEL l!'On THE ~  ADVI8<i>BY 
COUNCIL FOR RAILWAYS. 

, JIr,. PreIl4mt: TJte Assembly- has also to elect a pa.nel of 8 Members 'from which' .six members of the Centr,al Advisory Council for Railways will 
be nominated. There arc 11 candidates whose names are printed on the 
ballot paper. Out of these, the folJowing three Members have withdrawn 
their ca.ndidature, nl e ~  

So.rdar Golab Singh. 
Mr. S. C. Mitra, and 

Lala LBjpat RRi. 
I th&refore decI.re ~ e remaining eight Members to be duly elected. Their 
names are: 

Sir Purshotamd8il Thakurdas, 
Sir Hari Singh Gour, 
Mr. Mubammad Yamin Khan, 
Khan Bahadur Xa.wabzada Syed Ashrafuddin Ahmad, 
Sir Walter Willson, 
Lieutensnt-CoJonel H. A. 1. Gidney, 
Rai Bahadur Tairit Bhushan Roy, and 
Mr. N. C. Kelkar. 

THE CHITI'AGONG PORT (AMENDMENT) BILL. 

S JIoDoarable 8i1 Gear •• &ably (Member for Commerce and Rail-
'ways): Sil:. I riae to move that the Bill further to amend. the Chittagong 
Port Act, 1914, for certain purposes. as passed by' the Council of State, • 
be taken int.o considera.tion. 'I'his Bill, Sir] proposes to do two things. In. 
-the first place, it transfers to the Governor Gen.eml in Council the powers 
vested in thl' Local Government by the Chittagong Port Act; and, in the 
second pla('.e, it reconstitutes the Port Trust. It. will only be necessary to 
indicate very briefly the COurBA of events which have led up to the intro-
·duction of this Bill. The Port of Chittagong occupies a somewhat unusual 
position inaAmuch 86 it is situated in the pt'Qvinoe of Bengal, while its 
-importance lies in the fact that it is the port for the import and .. export 
traffic of AssR.m. Now, if it is to 8&rve its purpose to the fullest e ten~  II 
good deru of money will have to be spent on its development, aDd there 
was an obvious difficulty about this 80 long as tlie port remained under the 
jurisdiction of the Government of Bengal, because that Government felt 
that they might have to incur large financial liabilities in connection with 
the development of the port, while the benefit probably would not a.corue 
mainly to the province of Bengal. There was a good deal of discu88ioo on 
the subject, but the final conclusion reached was thip. The Govemmen' 
of Bengal agreed to take a loan of Rs. 50 lakhs :from the Government of 
India for the development of the port, and, on the other hand. the Govern-
rlent of India agreed tllat if for three successive years the t·ra.ffic of t.he port 
exceeded in value Be. 15 crores they would ·be prepared to declare it a 
major port and take over all liabilities in oonneotioD with the loan. The 
'latter condition has now been fulfillAd. For two years in suocessioo. the 
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[Sir GeorgeR&iDy.] 
traffio of the port was just about Rs. 15 crores, and in the current year 
it is expected that it may amount to Rs. 17 erores. I ~a  sa..Y tha.taa 
long ago as 1925 this a.rrangement W)BS a.pproved in a. Resolutiozi passed ia 
the Legislative COlmcil of Bengal by 48 votes i!o 11. The Resolution was :, 

"Thia Council recommends to Government that a loan of Re. 50 lakha be Poanted 
to tha Port. Trust of Chittagong for the development of the port. of Chittagong .• 

And the Finance Member of the Bengal Government at thai time speakiDt 
on the Resolution said: 

"When the trade of the port. haa: reached au average of Rs. 15 crores per annum for 
a period of three years, the port will become a major port, whereupon the paymente 
of the Government of Bengal to the Government of India Will cease and the principal, 
together with the interest, will be returned to the Bengal Government and the manage-
ment of the port thereafter will be in the hands of the Government of India. The 
Government of Bengal consider these terms fair and just and reoommend them for the 
acceptance of the Council.'· 
In t.he face of that statement, the Bengal Council by 48 votes to 11 
approved of the Resolution, and therefore I think it is clear that the arrange-
ment which this Bill embodies has the approval not only of the Local 
Government ,but also of the Local Legislature. It is not necessary, I 
think, to say anything about the detailed provisions of the Bill. As regards 
the transfer of powers from the Government of Bengal to the Government 
of India, all these are matters of detail, mainly matters of drafting, and 
they have been carefully examined. The only point on which, so far as 
one can judge, there has been any difference of opinion is as regards the 
constitution of the Port Trust. All I should like to say about that now 
is tha.t the const.itution proposed in the Bill is the result. of joint agreement 
arrived at locally when the Secretary in the Commerce Department visited 
Chittagong last autumn; he consulted all the persons interested there, and 
the SOMtion proposed ill the Bill is what all parties actually at Chittagoug 
agreed to. 

Sir. I move. 
Kr. President: The question is: 
"That the Bill further to amend the Chittagong Port Act, 1914, for certain ~  

u palllled b, the Council of State, be taken into OODBideration." 
The motion was adopted.' 
Cla.uses 2 and 8 were added to the Bill. 
JIr. Pruident: The question is: 
"That clause 4 do stand part of the Bill." 
Kr. .&mar Bath Dutt (Burdwan Division: Non-Muhammadan Rural)!' 

Sir, I beg t.() move the amendment w;hich stands in my name and whieIi 
nina as follows: 

"That for clause 41 of the Bill the following be substituted : 
'4. For section 7 of the said Act the followioi seCtion shall be s stit ~  

namely : 
'7. There shall be fifteen Commissioners u follows: 

(a) the Chairman, 
(6) the Collector of the itta on~ District, ezo()flicio, 
(e) the Customs Collector of the Port, ez-oflieio, . 

. (ti) two Kembe.rs of the Indian Legislative Auembly reprel8nting ~ e 
Chittagong Division, eZ-0f!icW, 
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(e) one Commiuioner appointed by the adminiatration of the A_· 
Beogal Railway, 

(I) two Couimissioners elected by the Chamber of Commerce at. 
Chittagong, 

(g) two Commiuioneri elected by theChittagong Indian er llaots~ 
AItIociation, , , lA) two Commissioners elected by the Trades .A.uociation of Chittagsmg,. 

i) two Commissioners elected by the muoicipal oonuniuioners of Chitta-
gong, and ' 

(j) one Commissioner elected by the Di.trict Board of Chittagong'.'." 

'!'he amendment which I propose gives a substantial majority to Indi8Jla, 
in the Port Trust. The Bill provides for 12 Commissioners only and of 
them not less than 8 are members upon whom we cannot rely for doing 
the right thing, at least from the IndIan point of view. You have your-
!majority everywhere. In fact I do not know of any other country in the 
wo:dd save and except my unfortunate country where the government of 
the count,ry has a hand in at least getting a major portion of their people 
nominated in order to support their caRe. Even in small bodies like munici-
palities and district boards they have powers of nomination. Seemingly 
it is a minority. but if you closely analyse it, you will find that the minority, 
is really a majority, because. out of the elected members it is not difficult 
to get two or three toadies elected in order to swell their number and thereb,: 
become masters of the situation everywhere and say "You have got your 
own elected men there." I would not cite the instance of the Legislative 
Assembly or the Council of State. But. Sir, I beg to submit that the 
Government should at least for decency's sake allow us in these mattera 
some latitude, 80 that 'We can work in' the best interests of our country. 
Now, Sir, in the amendment which I prowse I only add three members. 
They want only 12 Commissioners, while I want 15. Of these Commis-
sione1J, they want the Chairman to be nominated; I have kept it. The 
Collector of the Chittagong District, the huaur and the ma btlp of the 
district, will be there; so your man is there. The Customs-Oollector of 
the Port is also there, wtho is also your own man. Then there is one 
Commissioner appointed by the Governor General in Council; he is also 
your own child. Then you have one Commissioner appointtld by the admi-
nistration of the Assam-Bengal Railway. We know who he will be and 
you cannot disclaim him also to be a child of yours. Then, there U'e three 
Commissioners elected by the Chamber of Commerce at Chittagong. You 
have not announced their names, but who does not know the wavs of our 
rulers here in India? It may at the tint blush seem that this ·provision 
is very fair but those who are acquainted with the inner working of the 
Indian administration know. wha.t is meant by the Chamber of Commerce. 
which is nothing short of a Chamber for the Exploitation of India. &. 
t ~se three Commissioners will also be your own kith and kin. Thus, you 
get a majority of 8 in a Board consisting of 12 members only. Therefore, 
my humble submission to you, Sir, and through you to the Gcvernment 
Benches, who are so deaf at times, is that they should try to make this 
body somewha.t at least of a representative nature. My proposal con-
templa.tes the removal of one member from the Chamber of Commerce 
and from the Indian Merchants' Allsociation. The last-named Cammis-
sioners are provided by clause (g) which says: 

"three Commissionerl elected by the ChiUagong Indian Merchants' Aaaociation 01' 
br1uch body at bodiea or 1i"!,1 as tht; Govemor General ~ Coancil iD!'y, from time ~ 
tIme, select as beat. repreaentlDlII the mtereetaof the Indl8ll DJeI'CaIlttle COIIIIPQDit.y at 
ChittaC\)ng." , 

• 
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Now, it is quite olear that .they will get their own men out of half· .... doz&n 
as aIle-ged representatives of Trades AssociatioIIB .. ' Sir, these mushroom 
associations are springing up RCcomingto the needs of the Government 
and aIso according to the exigencies of the CIlSe. I 'see, Sir., that I W'&II 
wrong when I said that the Government would have 8 Commissioners out 

. of 12; they would really have 11. Sir, ~ know very well the sort of 
game which the Govemment I'lays and we also fully understand the 
meaning of "the Governor General may from time to time aocording to 
the exigencies of the case". The net result therefore is that the whole 
body ol'Port Commissioners is reduced to an official body save and eKcept 

, that there will be one Commissioner elected hy the Municipality. I submit, 
Sir, that this is a minor port·; it is not like the one at Bombay or Karachi. 

:Mr. B. Du (Or;s3a Division: Non.MuhammadaD): It will be a major 
port in the Government of Bengal. 

JIr. Am,ar XathDut\: I do not think it will be so big as Bambay ~ 
Karachi at least during the next 5O---years. Of course, if Swaraj comes early, 
it will e ~lo  soon. 

I beg to submit, Sir, that the Government should realise that by giving 
\\1&y to my amendment they will ']lot lose much,and if they do so, they 
will at least be able to keep up their appe8l'8nCe before the civilised world. 

-and. will be in a position to say. tbat at times they do concede the demands 
'made by such unreasonable men as the members of the Congress Party 
are in the Assembly. I would tberefore request through you, Sir; and 
aSk them to consider whether or not my ameIlfl)ment is so outrageous as notI 
to command tlteir sympatoy. 

Then, we want to have two Commissioners elected by the Mmicipal 
Comlmissioners of Chittagong and one Commissioner elected by thE: District 

.' Board of Chittagong. I am sure no one will question the representa.tive .. 
. character of these Commissione1'S willo will be elected bv the District Bow 
and the Municipality. In fact, Government need not -entertain much fear 
from these quarters &lso, lmowing a'S I do these so-called self-governing 
bodies in Bengal, which' are in toe hands of the Ministers, who use them 

'as their tools, and whose very lives depend upon your vote. I also know 
t,hat· these Ministe1'S' have the power of nomination and they noirninate only 

-such people who will support toem a.nd ""-IDO invariably try to get elected 
through various means two or three other Government men to swell the 

. number in order that they may be sure of their ma.jority. So, from this 
quarter you need not apprehend much trouble. I would request you, there-
fore, that this is a very harmless amendment which you should accept. 
If you do so, you will be able to face the wOl'ld with some show of decency 
and say that yon always concede to the Congress Party wilen they a.re 
reasonaMe Therefore, I do not thlnk, Sir, I need be long in my s eee~ 
for the aceeptance of my amendment by this House. I have given all my 
reasons' and I asl{ for an elected majority in the -body. I have flsked for 
the increase of three membel's only, and have, of course. reduced the consti-
tuencv of mv friends like Sir Walter Willson and others. I do not think 
they ~ill ~ e  it. It may be said that the amendment is somewhat 
selfildt as it seeks for the election of two Memhers' of the Legislat,ive 
Assembly froIm the Cbittagotlg Divislon. I may at once point 'out Sir, 

. that I do not come from toe Chittagong Division nor do I contempla.te 
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doing 80. I am quite content with my own constituency of Burdwan and 
110 long us tbey hl&ve faith in me I shall continue to come from the Burdwan 
Division. So, it is not in my interests tha.t I am contemplating this change. 
I am really pleading in the interests of my friends over there, Mr. Anwar-
ul·Asim 88d Mr. S. C. Mitra. I tbink that at least one of them is a safe 
maD aDd will not do you much harm if you think that the other man might 
prove dangerous. With these wOMs, I beg to move the amendment stand-
iag in my nome wihich I have already read out to the House. 

2'IIe 80D0ur&bl. Sir Georg. Baia7: Sir, I shall try to i i~te the spirit 
oftJweet reBSOll8blenell& that animated my Honourable friend opposite, but 
1 .H ask the House to recognise that it is the proposal in the Bill which 
is mocierate and reasonable and should receive their support and not the 
araeDdllbent moved by my Honourable friend. My Honourable frieftd made 
his reasons quite plain for moving the amendment.. namely, that he wanted 
an Indian majority on the Trust. He did not seem to mind particularly 
how he got. his Indian majority as long as he got it by sOme meaDS, wltether 
these were suitable for the election of such a booy as a Port Trost or not. 
What he haa done is that out of the oonstitution as proposed in the Bill 
he removes the nominee of the Governor General in Council, he cuts out 
one of the members to !l'Cpresent the ChittBgOng Chamber of Commerce and 
he also cuts out one of the membe1"8 for the Chittagong Indian Merchants' 
Association; that gives him three seats. He then adde three seats to the 
body and thus gets 6 seats to fill up, which he does as follows: the 2 
'Members of the Indian Legislative Assembly representing the Chittagong 
Division, 2 members elected by the Trades Association of Chittagong, 1 from 
the District ~r  Rnd 1 (.rom the Municipality. 

I. mouM like to explain that the power of ndmination reserved to the 
Governor General in Council wiJI ordinarily be exercised by the appointment 
of t,he Port Officer. It is desirable that he should bf' a member of tJvl Port; 
Trust and I think it would be a greltt pity if the power of nominating the • 
C-ornmissioner were out out of the Rill. That is my first objection . 

. In Uae- second place, I am 'lfraid Government cannot agree to the pm-
posal that the two Members of the Legislative Assembly from the Chitta-
gong Dimion should automatically become members of the Port Trust. I am 
not going to argue it on high constitutional grounds, but I am going to put 
the position plainly to the House. The Members for the Chittagong Division 
are elected, quite rightly, for their political opinions. But. it would be 
wholly inappropriate to select tW(\ of the membet'S of thp- Chittsgong Pon 
Trust on the ground thab their political opinioIl9 were aooeptable to the 
electors of the itt~n  Division. That \'muld be a ron~ criterion. The 
Port Trust is not a kind of embryo Parliament; it is a business body which 
baR got to do a lot of hard work throughout the ~ ear in order to carry OIl 
the business of the port. It would be moSt inadvisable to constitute its 
membership on political lines. As regards the two members proposed to 
be elected by the Trades ABSociation. ittn n~  thp..t seems to me 1\ 

Rurprising proposal. If there is any local SllJ)POrl for that proposal, why 
was it not brought to thf' notice of Sir Gpoifrpv Comf'tt. when he ViRitM 

ttaaro ~ )Rst Rutumn? It WRS DflVpr f'ven brought to his notice there 
that there WRS a 'Trade Association in Chittal!ODl1:. I feel stronglv th!lt if 
mprPIIP.1tt&tion is to be given to a body of that kind, it o ~ t to he ilone 
on t.bC' I'E'Jlre!lent",ticm of t.be !rICBI Jle()J)le, and not merely 88 an expedient 
C'ODcei .. ed in the Legislative ~e l  at Delhi. 
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J"inally, as regards the representation proposed for the District Board, 

there is really no more !reason for giving the Distriot. Board of Ohi" •• 
a representative on the Chittagong port; Trust than there is for giving a 
representative to any of t·he District Boards in Assam. Probably some of 
the districts of Assam are much more interest6d in the development oe the 
Chit.tagong port than the Chitt.agong dist.rict itself. 

For all these ·reasons it seems to .me the proposal of the Honourable 
Member is not acceptable and ought not; to be approved by this House. 

I should like again to remind the House that the constitution propoaed 
in the Bill was unanimously accepted at a meeting whioh Sir Geoffrey 
Corbeti had with the local representatives of all the interests CODoerned 
when he visited the port in October, and I think the Assembly should be 
very slow to disturb a settlement arrived at in that way. 

Mr. PnIideD\: The question is: 
• 'That for claull8 4 of the Bill the follo"mg be nbstitated ~ 

'4. For IIBctiOll 7 of the aid Act t.he followi .. aect.ion ahall be saa-itated, 
DaJDel,. : 
'7. Then sball be fift.eeD CommiliiOllers as follow6: 

(a) tJae ChainDan, 
(6) the Collector of the Cbitt.&oog Diet.ric\, -fino, 
(e) the Cutoma Collector of the Port, e.-olficio, 
(tl) two Members of the Indian ~alati e A_bl,. repr_ting the 

Chittagoog Division, ez-oflicio, 
(e) one CommiIl6ioner appointed by the administration of the Auam-

Bengal Railway, 
(J) two Commillionere elected by the Chamber of Commt.ce - at. 

Chittagong, 
(g) two Commiaaioners elected by the Chittasong Indian lIIerahants' 

AlIIIOCiation, 
(1) two Commiaaionera electied b,. the Trades Aaaociation of Chittapg, 
(i) two Commissioners elected by the municipal 0CIIIIIDUai0aer 'of Chit .... 

gong,_d . 
(i) one Commi.ioner elected by the District. Board of Chitt.aaoq.·' 

The motion W'.88 negatived. 
CI&uSe 4 was added to the Bill. 
Clause 5 was added to the Bill. 
Clause 6 was added to the BiD . 

. -Clauses 7 to 2S were added to the Bill. 
Clause 24 W!8s added' to the Bill. 
Clause 1 ,,-as added to the Bill. 
The Title and Preamble were added toO the Bill. 
"1"he HoIIour&bleSIr George It&lDJ: Sir, I move that the Bill. as pll.8fled 

by· the Council of State, be passed. 
Mr. B. DU: Sir, I wish to oppose this Bill. I will give my reasons. 

The former Member of Commerce, the Honourable Sir Charles Innes, out 
of his first love to the province of Madras, created two major ports, "i •. , 
Vizagapatam and Coohin, in thstProvinoe during his term of office. I. 
who come from Orissa, wantea that & major port he given to Oris.. a.nCI 

I 
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.the Huuournblc l3ir George Rainy, who wa.s fonnerly a. member of the 
-Government. of Bihar nnd Orissa, must have read what Lord Hardinge in 
.his famous despatch in 1911 said that Orissa was added to Bihar to provide 
a sea.-board for the Province of Bihar and Orissa and that Orissa. was 
-entitled to have y. major port created for it. I and my friend. of Orissa. 
have protested in this House that tba Government of India have given no 
.support to the creation of a port for Orissa, and the Honourable Sir Charles 
Innes, out of his old love for MadraH, gave MadraR two excellent major 

. ports, and I should have thought that the Honourable Sir George Rainy, 
hefore he took up the development of any port, would have given his first 
love to the province of Bihar and Orissa where he served in so high a 
position and wbere he did such Rplendid work. JDRtead of that, this Chitta-
gong port is brought before us to be l"t"ea.ted as a major port. The sulJiee' 
is never discussed in this House, and whenever II. controversial matter ill 

. ·to be discussed it goes to the eouncH of ta~ and cornea here as passed, 
and W6 are not allowed to discuss the subject funy. 

I would ask the Honourable Sir George Rainy what' he tbinks of that 
famous despatch which Lord Hardinge wrote to the Se('Tetary of State, 
where the Government of India gave their definite promise that a o~ 

,·.should be created in Orissa. I asked various questions of my Honourable 
friend, Sir Charles Innes, when he was here, and he said that the Gcwem-

·ment of India cannot spend any money to have a small port created, and 
,if it is to be developed let it. be developed by the Provincial Govem.meut. 
Then why is all this money being spent fOl" Chittagong? Be~aa  grew pros-
perous in the old days at the cost of Bihar and Oriua. Now Bengal is t-o 
have another major port, and Orissa is to have none. This is a violation 
~  a sacred promise of the Government of India. It may not be the Gov-

-emment of India to which the Honourable Sir Georg€' Rainy belonged but 
.a ~in  Government, but Sir George Rainy himself has eaten the salt 
~  Bihar and Orissa and he ought t~ show Q certain amount of love o~ his 
~ n province and fulfil a. sacred and old old pledge of the Government at 
India. 

For this reason I oppose this Bill. and I say that no major pon should 
be created in India unless a major port is given to the province of Bihar 
and Orissa. 

llr. SarabJIII ... c"and Ball (Bombay Central Division: Non-Muham-
"Uladan Rural): Sir, I rise to support my friend Mr. Du in his motion 
'that this Bill be not passed. 

My reasons for doing 80 are that I was hoping and have been disap-
}:ointed in that hope that, when Mr. Amar Nath Dott moved his motion 
'by which a larger proportion of Indians would have been brought OIl the 
(,'hittagong Port Trust, the Honourable the Commerce Member would 
"have found a "ia m.Bdl'a by whioh this eleventh hour but essential -Change 
-eould be introduoed, because now that the subject of the Chittagong Port 
"Trust is on the anvil. Indian interests should be safeguarded from the 
very beginning. Analysing the motion of my friend Mr. Amar Nath Do". 
the Honourable the Commerce Member went into the details of tht.\ 
"Brious sections of that claUSe as proposed by Mr. Dutt, and he said that 
the two Members of the Indian Legislative Assembly, as proPOSM by Mr. 
Dutt, should not be accepted, be\!!\use the Members of the Legislature 
..aft\ appointed on quite a different franchise. Thllre I am disposed to 
~e with the Honourable tlie Commel'OP Member. but what about two 

• 
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members to be elected by the Municipal Commissioners of Chittagong? 
No reply \Vas given. We know that in Bombay and in Calcutta, and I 
l:elieve in Karachi as well, the local municipal bodies .... 

•• Prelide.a\: Where was the Honourable 'Member when the amend-
ment was moved? 

Kr. 8ar&bhai KemdlaDd. Ball: I am giving my grounds for opposing 
this Bill. 

iIr. Prealde.a\: The Honourable Member should have advanced 'beae 
arguments when the amendment was under discussion. 

1Ir. Sarabb&i Bemcb.&Dd Ball: I was hoping that the Honourable the 
Commerce Member would yield to the pressure exercised by Mr. Dutt. 

Kr. Pruide.a\: Is the Honourable Member serious? 

Kr. Sarabba1 BemchaDd Ball: Sir, I will show that when it comes to 
11 N a division. So, Sir, at least the suggestion of the Honourable 

OOJI. Member from Burdwan should have been accepted as regard. 
til€. two Commissioners to be elected by the Muuicipal Commissionen· 
and one to be elected by the District Board. With these two modifica· 
tIons, even if the Commerce Member did not take into consideration the 
Ruggestion of having Members of the Indian Legislature on the Board, 
\\'e would have got a working Indian majority. The reason for a work· 
iI'g Indian major;ty is this, that we have found from our experience of 
r·)rt Trust administration in all the ports of India that, wherever there 
il a non-Indian majority, the interests of India, the interests ~ Indian 
slhppers, the interests of Indian ship-owners, the interests of Indian em· 
ployees of the Port Trusts,- all Indian interests. in fact, IU'e never pro-
p<:rly looked after. 

Sir Walw WiDIoD: Dh. no! 

Kr. 8ar&bhai Kemchalul BaJl: I will presently come to a point ",bere 
my Honourable friend Sir Walt-er Willson will not be able to say "Oh, 
nr t "; and that is the case of Calcutta. Recently in that Port Trust it 
was intended that !\D Indian should be appointiMI to the post of aD 
A&Sistant .... 

te ~  B. A. I. GIdDq (Nominated: Anglo-Indian): Why only 
an rndian? 

Kr. 8arabhai Bamch ... Bail: Because he was t.he best qualified man. 

. Sir Walte! WDlsoD: On a point of order, Sir. Has this anything to do 
WIth the Chlttngong Port Act-what has happened in the CAleutta Port. 
Trust ., 

Kr. PreIl4eJl\: I don't suppose the Honourable Member is going to 
he long. 

1I:r. Blrabbal BemcbaD4 Ball: No, Bir. I was just going to say. Sir, 
that if we have not got an Indian majority in the Chittagong Port Tn, •• 
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the very sa ~ !Sad st-ate of affairs as o ta~ns in al tt~ will be repeated 
at Chittagong. All that has happened 11,1 Calcutta Wlth regard to the 
overlooking of Indian interests in spite of all the Indian members of that 
Port Trust insisting on Indianizatlon of a particular pOst, in spite of tbe 
fact that a decent Indian was available, the Europeans CD that Port Trust 
taking advantage of their majorijy have combined together to keep a com-
y;etent Indian out. That is why I want a majority of Indians properlv 
.,lected on this Chittagong Port Trust, and if We cannot have a new Pori. 
Trust under conditions we approve of, it would be as well not to have any 
.,·nr.nges at aU but to carryon in the same old way. 

Mr. PreIIdlDt: The question is: 
"That the Bill further to amend the Chi'tagoDl Port .Aet., 1914, for cartaiD ...,.., 

........... by the Council of iIt.ate, be puMd." 

The motion W88 adopted. 

THE INDIAN MINES (AMENDMENT) BILL. 

'ft. BOD01II'able SIr BJnpeDdra .aU! IIlUa (Member for Induatriea 
and Labour): Sir, I rise to move that the Bill further to amend the Indian 
),fines Act, 1928, for certain purposes, 88 reported by the Select Commiitee, 
be taken into consideration. 

Sir, it is not necessary for me to make a long speech on this occaaion . 
. \s I said on a previous occasion, the most important provision of the Bill 
is that which imposes a maximum limit on the daily hours of work of 
individftals employed in a. mine, with the object of regulating the daily 
hours of work. In the Bill which went before the Select Committee tbia 
ma.ximum limit was put down at twelve hours. Before the el~ ODm-
mittee variolll" proposals were made to reduce this figure to 8, 9, 10, or 11. 
It will be Reen from the Select Committee's Report that the matter W&8 
considered hy them very ca.refuJly 8nd th.t by • large majority they 
decided to retain t,he figure of twelve, though they have l'eCOIDmended 
that the matter should be reconsidered in 1988. The Bill 88 it went before 
tbe Select Committee also included a special provision for change of shifte. 
'On the information before them the Select Committee considered the pro· 
vision to be unnecessary and they deleted it. li'urlher, the Select Com-
mittee made certain minor modifications,-drafting and otherwise. 

Sir. I move. 
The motion was adopted. 

JIr ••• K. loahi (Nominated: I,abour Interests): Sir. I move: 
"That in claulle 2 (a) for the word 'towelve' the word 'eight' be substituted." 

Sir, when the motion was made that the Bill be sent to a Select. Com-
miltee I expressed my vieWII about the ma.xiD)UID hours of work to be 
pennitted by this legislation and I stated at that time that the maximum 
hoUl'B per day or a day's work under this legislation should not be more 
than 8 hoUl'll. I &lao stated my reaaona a\ tba,t time. I am DOW glad 
~ find, Sir. that the Select Committee b&!_ expN8ledgreat lympaUty whh 

• 
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the view which I took at that timl'. This is what the Select Committee-
'states in its Report: 

"The proposal to reduce the period to eight hours was strongly urged in the-
in~reata of the workmen, for re880DS with which we find ourae1ve. in sympathy. 
There can be no doubt that. in a properly equif,ped and organised mine the eigM 
hours' shift is the best for all concerned, for reasons which are 80 well-known that 
they require no elaborate statement by us. The advantages of the eight houn' shift 
are 10 clear that, we understand, many well equipped mines in India do now actually 
work on an eight. hours' shift." 

After having stuted their sympathy with the proposal that the mlUlIDUDl-
hours should be kept at 8, I am somewhat surprised that the Select 
Committee should have allowed the proposals of the Government of India 
to be retained unamended in this Bill. The Select Committee express' 
sympathy with my view. They also say that 8. properly equipped mine 
can work with advantage to all pa.rties if the maximum hours are kept at 
eight. So it is quite clear that the Government of India's Bill, as 
approved by the Select Committee, is not really in the interests of well 
equipped mines, but it is in the interests of badly equipped mines. What 
really the Government wants to do is not to encourage proper equipment 
of mines but to encourage bad equipment of mines. Sir, the Select Com-
mittf6, I am quite sure, has not done any good to the mining industry 
in this country because they are putting a premium on bad management 
and bad equipment of the mines. 

The Select Committee has given one or two reasons for the COUl'8& 
which they have adopted. The first reason given by them is that it is 
in the interests of the miners themselves that they should keep the 
maximum hours at twelve, because they state that it is quite possible 
that the total output of a miner may go down if the hours are liept at 
mght, and therefore they say that it is in the interests of the miner that 
his 4utput should not go down and his wages also along with the output. 
Now, Sir, the Select Committee has not given any figures to show that 
the output of the miner will go down if the hours are kept at eight. I 
have made it quite clear that a large number of well managed mines at 
present are working on 8 hour shifts; and during those 8 hours the minel'l 
in India produce between three and four tubs of coal. Nobody here states . 
that in those mines which work for 12 hours the miners produce more 
than three or four tubs at the most; and if in the mines which work 12 
hours the miners do not produce more than three or four tubs a day, and 
if in good mines the miners also produce per day three or four tubs, it 
is quite clear that the miners are not likely to lose even if the hours are 
reduced to eight. The Select Committee should certainly have produced 
figures to show that in those mines where the miners work for 12 hours 
the production is larger, and they should have also produced figures to 
show that in those mines where the miners work only 8 hours the pro-
duction is less than in the case of mines wher.e the miners work 12 hours. 
Without giving any figures the Select Committee simply depend upon 
their imllression Rnd, I may say, their prejudice. My own view is that 
the three tubs which the Indian miner at present produces daily, can 
be produced by miners if they work even for six- hours only. I maintain 
that three tubs can he produced in 6 hours' time; but I am prepared to 
keep it at 8 hours in order that the miners should not be speeded up and 
compelled to work all the 6 hours without much rest. I am therefore 
willing that the hours should be kept at 8, so that the minel"B can still 
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work at ease and produce their three tubs which they at present do. 
Therefore, there ia no danger of the production of the miners going down 
and the miners sutlering any loaa in wages. Then the Select Committee 
saya that the ~era in India have not yet 8C9uired ~ e habits of n ~ 
&lity and regularIty, and therefore they fear that, If we, keep the daily 
hours at 8, some of the miners who come late will not be able to produce 
the ooal which they are producing to-day in the course of one day. I 
have atated that the three tuba which the miner in India produces can 
be produced in 6 hours' time; and therefore if we place the limit a.t 8, 
there will still be two hours for the Indian miners to be irregular and 
unpunctual. They are not likely to sutler any loss. Even if 
t.he miners are likely to be unpunctual or irregular, I am 
quite sure they are not likely to go into the mine so late that they will 
not get even 6 hours' work out of the 8 hours. I therefore think thM 
there is Buflieient margin for the Indian miners to be irregular and 
unpunctual. In 8 hours' tIme, even if they work for 6 hours, they wiD 
produce three tubs which they are producing now. Moreover, Sir, I 
would like to ask the Select Committee and the Government of India 
whether they want to encourage this habit of unpunctuality and irrigularity 
which they allege is found in Indian-miners. I do not admit that the 
Indian minel'S' habits are either unpunctual or irregular. They are un· 
punctual and irregular because the mines are kept open for 12 hours in 
a day and it is not humanly possible for any man to go on work-
ing for 12 hours regularly and punctually. It is not possible for anyone 
of us to work 12 hours without any rest, and certainly the minE'rs, if they 
are asked to' work 12 hours, cannot work punctually and regularly as .,!ou 
want them to work. I therefore think thaI; the Select  Committee has 
done a wrong thing, in the first place, in alleging that the Indian minens 
are not punotual or regular, and throwing that blame upon tht5:r habits. 
It il not their habits which make them unpunctual or irregular; it is the 
wrong practice of allowing the mine owners to take 12 hours' work from 
them that makes them unpunctual and irregular. Secondly, the ~resent • 
Bill does a wrong to the Indian miners by encouraging in them the habit 
of . irregularity and unpunctuality. What the Government should have 
really done is to put 8. little pressure upon the Indian miners if they find 
that their habits are unpunctual and irregular in order that they· should 
become more punctual and regular; and, therefore, if you reduce the 
hours, there will be a pressure upon the minen to be punctual and to be 
ngular. Instead of doing that, the Select Committee and the Govern-
ment of India allow full scope for the tendency of the miner'!! to be irregular 
and unpunctual. I therefore think that it is not in tile interests of the 
miners that the hours should be kept at 12. 

The second reason given by the Select Committee is that there are 
some mines which do not possess sufficient number of tubs in. order that 
the minors should be able to produce three tubs in a day. Thnt, Sir, is 
certainly riot the fault of the miners, that the mine owners do not provide 
a sufficient number of tubs. This really is a proof that it is only badly 
equipped mines that want longer hours. If some mines do not 'provide 
a aufticient number of tubs, it is not the businesa of Government tJ 
en~ ra e t ~ to maintain this insu.fficiency of tubs and equipment. 
It UI the busmess of Government to compel them to equip their mines 
better and to keep a suffir.ient number of tubs. Why should the poor 
miners Butler simply because some mine owners will not put sufficient 



2030 LBGISLATIVB A88JDIBLY. [27TH MAR. lQ28. 

[Mr. N. M. Joshi.] 

capital in their mines and will not have a suffioient number of tubs"! I 
think, Sir, the Government of India is doing a wrong thing in not putting 
a little pressure upon the mine owners to provide a sufficient number of 
tubs. Therefore; I think that the a.rguments used by the Beleo~ COO1-
mittee in favour of keeping the hours at 12 should not weigh with ,hi. 
House, as they in the first place encourage the habit of n no~alit  

.and ilTegularity among the min8l'8 and in the second place they en ra~e 

mine owners to keep their mines badly equipped. 

Then, Sir, the Select Committee have givell a t.hird reason for the 
(lOursl' they have adopted. They say: 
"Bearing in mind the important alt.erationa in working conditiooa which Lhia BiU 

aDd other contemplated changes (viz., the ,gradual stoppage of employment. of women 
UDder-ground) will bring about in many mines, we thought it safer not to run the risk 
of outstripping the capabilities of some of (.he mines to adjust themBehied to theBe 
rapidly altering cooditionB." 

'lh8 Honourable Sir Bhupendra Ba~ IliVa: That ,bFlervl\tiOD refers 
to clause l. 

llr. B. X. Joabi: Yes; it refers to clause 1; but tha.t seems tl) me one 
of the reasons which seem to have influenced the Select Committee in 
approving of the proposals of the Government of India. They think that 
these changes are coming very rapidly. ot in~ of the kind. Both the 
changes, namely, the prohibition of the employment of women and t.he 
introduction of the shift system, have been before the Government of 
India and the employers now for more than five years. The Govermnent 
of India issued a circular on the subject in the year 1923, and it is now 
five years since that circular was issued. The employers in India knew 
that the changes were going to come. Not only that, but this Bill .,was 
introduced in 1927, and since then they had sufficient time to make an.'" 
adjustments they wanted to make; since then there was' sufficient time to 
t;nable them to proVIde more tubs and also to tell their miners that hence-
forth they must be meTe punctual and.more regular if they were UIl-
punctual and irregular at all. I therefore tbink, Sir, t.hat the Beleci 
Committee has not done a 'proper thing in approving of the propoaalt! of 
the Government of India.. 

Sir, I sta.ted in my pmvious speech on this subject that there are an~ 

people in this country who approve of ee i~ the hours of work ali S. 
There a.re some Chambel'B of Commerce like the Indian Menm8Dts' 
rhambprs in Karachi who have sugll"ested that the bout'S should be 8. ThQn 
there are also some others like" the Manager I)f the Moppani OolUery, 
X arsingbpur, who says that: . 

"a man's ~ en s a~ 8. ~ hauling coal, and any longer pwioci only 
enconra!!flS slflepmg m the mme whIch m  a large number of cases is the direct cause 
of accidents." 

Sir Walter Willson (Associated Chambers of Commerce: Nomillated 
Non-Official): What ~e is tha.t? 

Mr. B. K. lOlhl: That is on page 8. 

Now,Sir, the Cl-tief Tnspector of Mines in India h88 several times oom-
~sint  in his report that the minerA Aleep in the mines and therefore 
\heTe are alwavs Rr.l!idAnts. Now, what can the minel'R do? How cd 
'Jv-"emnin without sleep when they have worked for J2 hnUTS in the daY'! 

I 
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If they are made to work for 12 hours in .. day, I alII quittl sure the miners 
will not bll human beingH it sometimes they do not fall asleep in the mine. 
Therefore, in the interest of the safety of th.e life of the miners it is 
absolutely neceRsary that t.he hours of work should Le reduced. Then, 
Sir, there it; the llra ~ i MerchantH' AHBOCiation which Inakes the same 
suggestion, that the Mines Act should be so modified 88 to restl'ict the 
work of a miner during a day of 24 hours to a maximum of 8 hounl. The 
Buyers and Shippers' Chamber, Karachi, also suggest that the principle 
-of 9 hours' work during the clay lind 6 hours' by night should be adopted, 
and so I am quite sure t.h£,y will he in favour ()f keeping Rn average of 8 
hours' work in a day. 

Sir, I do not wish to speak at greater length on this subject, but I 
feel that this is a question really of humanity. Is it right that we should 
ask any class of human beings to work in a dark mine for more than 8 
hours in a day? I feel, Sir, that if Honourable Membenl will realise what 
the difficulties and hardships of working in a mine are, they will ceriainly 
vote for my amendment, and let t.hem not entertain any fear that the 
mining industry wiII sutler if this change is made. In the first place, 
.there will be no lo .. s to the miners, because the miners will i>ro-
·duce three tubs of cool in 8 hours' time. Secondly, Sir, nobody has shown 
that properly equipped mines will sutler any losses. In fact, properly 
·equipped mines are to-day working 8 hour shifts and they are not suffer-
ing any losses thereby. Therefore, if 12 hours are to be kept. in the intere. 
'Of bad mine owners, I hope the GoVel'DDlent of n~ and the ~ 
will not give their assent to such a proposal which will merely help bad 
mine owners. I maintain, Sir,' that my proposal is in the interest of 
good employers. Whenever good employers compete with bad employers, 
they naturally suffer a loss. Therefore, if my proposal is accepted, the 
good ~ lo ers will be at 11 distinct advantage in continuing their pro-
·gressive spirit, in treating their emple.yeeS fairly and IiberRJly. 

I hope, Sir, the House will accept. my amendment. 
*Diwim. Oha.man La1l (West Punjab: Non-Muhanlluadlln) : Sir, I 

should have preferred to have spoken after the Honourable Sir Bhupendra. 
N o.th Mitra, but t.he subject has been before the Government of India and 
the public for Ii long time, and alt o ~  my friend Mr. Jeshi said that 
the matter had been before the public for the last five years, really it haa 
been before the public !.Iinee 1890. This is a question which affects not. 
only the male workers but it affects also the women workers in the mines. 
When the Honc·urable Sir Bhupendr& Na.th Mitra interrupted my friend 
Mr. Joshi and referred him to clause 1, I thought he did not probably 
remcmber that the question of women workers was also affect.ed by this 
new amendment that he is now proposing k· the Mines Act. Now, 
SiT ..... 

'.l"Ile BDDoarable Sir Bhupendra Xath KiU&: Will the HODOumble 
Member please speak up? The Honourable Member is going off the rails. 

Diwan 0hamaD LalJ.: I did not hear the Honourable Member. (8ome 
Honourable Members: "Please speak up; we cannot .he81' you properly"). 
'The amendment he is proposing is this. Under the old Act of 
1928 we have the hours of work for the miners laid do",l. Now the 
Honourable Member is proposing, no doubt under J.Tl'SS\1l'e npp:ucntly 

·Speech not corrected by the Honourable Member. 



• 2082 LBGISLATIVE A8SJDlBLY. [27TH MAR. ~ 

[Diwan Chaman I.all.] 
from the mine-owners, that a miner should be enabled to work by Statute 
for 12 hours a day if necessary, that a shift should be of 12 hours and 
not less. It is ccnceivable, Sir, that if we spread out the 54 hours the-
miner works now, the average comes to 9 hours. But what the Honour-
able Sir Bhupendra N ath Mitra wants to do is to make the average not 
9 hours but 12 hours, and I ask my friend how he can make such a pro-
posal which affects not only the male worktlrs but also the women workers 
in the mines. I want to ask mv Honourable friend how he reconciles the 
position which he is taking up now with the oft repeated assurances of the 
Government of India that they want to adhere to international verdicts' 
on similar questions. Let us take the 8 hours day fixed by the Washington 
Convention. Now, I know perfectly well that India was exempted. 
Whv? Because it was said that industrial conditions in India are differen' 
to those that pl"f'vail in other countries. Now, I want to ask the Honour-
able Member 'in charge if he can tell me in what way the conditions in· 
India are different to those that prevail in other countries or in wha.t 
pal'ticular way is the work or the life of the Indian worker different ro 
t·he work and life of a European worker? Does he not need the same' 
Bort of nourishing food? Does he not need the same amount of sleep-
and the same amount of relaxation? Does he not need the same sort of 
amenities of life, social and others, which the wOll'kers in the West need? 
But he is deprived of all these simply because there is unfortunately not 
a,powerful labour movement in this country to fight for him. Do I take 
it that the HonDurable Sir Bhupendra N'ath Mitra considers it to be a 
civilized method in the year 1928 to ask any worker to go underground 
in a mine and work there for 12 hours a day? Is there any other country 
in the world where the hours of work have been fixed as high as that? 

• Lieut.-Oolonel H. A. I. Gidney (Nominated: Anglo-Indians): Quite 
ri t~ I agree with you. 

Diwan Chaman LaU: I would ask my friend Colonel Gidney to go down 
a mine and work there for 12 hours without any protest against the pro-
position of the Honourable Sir Bhupendra Nath Mitra. 

Lieut.-OolODel H. A. I. Gidney: I quite agree with you. I do not want 
to go down a mine and work there for 12 hours at a stretch to agree with 
you. 

DlwaD Ohaman LaU: I am very glad my friend Colonel Gidney agrees 
with me. 

Sir, the same Select Committee has given certain reasons why the 8 
hours or 10 hours day was not accepted by them, and the reBBOns are very 
curious. The first reason they give is again in favour of the mine-
owners without any regard to the life of the workers. They say there is 
& lack of tubs and therefore the miner must be forced to work in shifts 
for 12 hours. Now, the easiest method will be to ask the mine-owners to 
provide more tubs, ~  if they fail to do so, it is no reason why an extra 
pound of flesh should be demanded from the worker. Try and civilise 
the mine owner and do not try and brutalise the miner. 

The second reason advanced is that the wages would probably be lower. 
Now, Sir, my experience of coal mines is that on an average three tuba· 
are filled by a miner as well as his wife. The wife usually happens to be 
the carrier. The miner digs the coal and the wife carries it on her head 

I 
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in a basket and dumps it down into the tub. Both combined get in the 
COUl'Be of a working day something like three tubs and on an average they 
are paid about 18 annas-at 6 or 7 annas a tub; I think that is about 
the average they get. I am quite willing to concede that with the methods 
which prevail now-e.-days in the coal mines in India-antediluvian methods, 
methods which are very old, methods which ought to be improved-it is 
a very arduous task for the miner as well as his wife to dig three tubs. 
in the specified period, let Us say 8 hOUTS; but he does succeed in doing· 
it. No facts and figures have been placed before us, no-r before the Select 
Committee, to show that he cannot and does not succeed in filling his 
three tubs. If Honourable Members will look at -the Report of the Select 
Committee they will find a clear proof of this. The report says in 
colwnn 2: 

.. At preaent they (the miners) may take, and do take, ~r than eicht hoan to ,.. 
their, three tubs of coal." 

-, 
In the last paragraph of column 1 they also say: 

"The miner'. wages are not fixed 011 a daily basis, but 011 a pi_work basis at __ 
mucfl per tnb of coal, and the average outtlH'n of a· miner is three tubs of coal per-
working day. A skilful miner who worke hard can fill four tube in eight hours, but 
this rate of output is exceptional, and the majority of th .. miners consider the getting 
of three tuhs t() be a day's work." 

My own experience is this, that on an average they put in not more than 
8 hours' act!,lal work and that they do succeed in filling three tubs a day. 
There are no facts placed before us, and no facts were placed before the 
Select Oommittee which permitted the Select Committee make a eate-
gorical statement of this nature: 

".At present they may take, and do take, longer than eight hours to get their three 
t.ubs of coal." • • JIr. B. D&6 (Orissa Division: Non-Muhammadan): What are your-
facts? 

Dlwan Ohaman Lall: I have already said-if the Honourable Member-
had only been listening-that my own experience is that they do fill three 
tubs within the eight hoUl'b and that they are quite oapable of doing so. 
That is, in mines which are properly worked. In Jharria, as the Honour-
able Member himself has seen, there are some coal mines which are work-
ed on modem Jines. There are others which are being worked without any 
decent modem machinery or any decent modem management. In mines. 
which are being worked with modem a iner ~r an machinery for 
instanc&.---the miner has every facility and he does succeed in filling hi. 
tubs. Why should the Honourable Member penalise the miner merely 
because the mme-owner is not prepared to bring his mine up to date and 
work it with up-to-date machinery? ThE! handicap should be placed upon 
the mine-owner and not upon the miner. If there is going to be legisla-
tion, there- should be legislation compelling the mine-owner not onh to use. 
modem et ~s and machinery but to provide al!!O amenities for the 
workers in order to enable them to do their day's work or earn their day's 
wages in the shortest period possible. 

The third reason alle'ted is that the miner is not a punctual person and, 
because he is not punctual. therefore you must make him work 12 hour.--
in the mine in order to teach him what punotuAlity means. I have never 
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::ome across a more illogical statement than 1\ statement of this nature 
embodied in the Report of the Select Committee. This is what they say: 

"We ooaailler ~ the aaIest course ill t.o advance cautiously and t.o cODlOlidate t.he 
pomt._ as .e go along. When, the miner has acquired improved habit. of punctualit1 
and application under the twelve hourll shift system and the BDlall mine-owner ~ • 
.....,.. hi. mine properly, the eight boun' shin \IIay btl introduced." 

I want t.o know how it is pOSBible for the Honourable Member to suppod 
a statement lile that 7 Are you going to teach the miner methods of 
punctuality by imprisoning him in the mine for 12 hours? That is just the 
way to teach -him a itl~ of unpunctuality, because, the onl.\' result will be 
that the miner will work the first day for 12 hours and then absent himself 
for a couple (\f days. That has been the complaint made to my Honour-
able friend that the ",-orkers do not work for more than " days in the 
week. That is the complaint, as the Honourable Member is perfectl:;-
well aware, which has been raised time and again in the coal mines. I 
want to ask, what incentive there is, when he gets only 7 to 9 aDD". for 
the worker to work longer than he does at the present moment? The 
Honourable Member hag seen the hovels in which the miner liveR. He hall 
seen the condition of his children. There is nobody to look nfter bim. 
He has seen that there sre hardly any amenities worth speaking of what-
soever for the family of the miner. He has seen the conditions of water 
supply although it has been improved. There is absolutely no inducement_ 
except the fear of starvation for the miner to work longer than he does 
in the coal mines, and taking advantage of that position, taking advantage 
of the fact that it is starvation that compels the miner to go down the coal 
mine and eUnI a precariC'us living, a dangerous living, the Govemmen\ of 
India, a very unciviJised Government of India, is wanting now t.o compel 

-that mtner to work 12 hours under the shift system. No sufficient re-88Oll" 
have been advanced to support the theory that the 12 houn' "bift system 
is a good system, a better system th,lm the B hours' Rystem. In fact, tht' 
Select Committee themselves are ashamed-obviously ashamed-of having 
made the s~ estion  They say they have got full sympathy with th .. 
system of B h.lurs' shift, but yet, curiously enough, over-shadowed by the 
all-powerful inftuence of the mine-owners. over-shadowed by the inftuenee 
of the vested interests, they went in for 8. re('ommendation that t ~ IIhilt 
system should be a 12 hours' shift. 

JIr. B. Daa: Certainlv not. I was in the Select Committee and mv 
Honourable friend is entirely wrong in saying that they were inftueneed 
h;,- nn." '{'!>sted interests. 

DiWall" 0ham1D Lall: My Honourable friend Mr. Das says that he wu 
not inftuenced. He is alwavs the victim of unconscious inftuence. 
(Laughter.) If he will only read the Report he will see that in a1moet 
everv paragraph there is the fear expressed that the reduction of the sbift 
to 8 hours mizht hurt the mine-owner. nii!!'ht disorganise the industry. J 
sa.v that jf that industr.'; cannot t.hrive except on an unciv11ised basis, that 
innustrv deserveR to be nl!oed. The Honoura.ble Member should have eon-
siclered that l)Oint of view. and stood out aJl'sinst this system being forced 
upon him deliberately by thE' mine-OWDE"rll of thill country. 
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Now. Sir, r want to come again to the question of women in the mines. 
If you a.re going to compel men worken to work in the mines for 12 
hours. it obviously follow!! that the women who' carry the coal will also 
have to work for 8 period of 12 houl'!!. The 12 hours' shift liystem does. 
not nUlun in icality only 12 hours. As the Honourable Member knowi. 
it will pl'OhRhlv mE'an 14 hours . 

8Jr Wa1\er WlJIIoD: ~  . 

DlwlD 0ham1D LaD' ~  Hunourable friend says •• No." The tim'! 
that the miner hils got to take to go down from his little hut to the mine 
has got to be oonsidert>d. The time that he takes to go back to hie hut 
must be considered. 

Mr. B. Du: That is allowed in the 12 hours. 
DhraD 0hamID LaI1: My Honourable friend is utterly ignorant of th& 

syst.em. I am very sorry and this is clear proof of the fact that he had 
no business to be on t l~ Select Committee. All that has got to be con-
aidered. What. is going to happen to the women? As long ago 88 1" 
this matter was broached by the Government of India. and the Secretary of 
State for n i~ at that time-I think it was Lord Cross-Mid in one of 
the Govemmcnt public8tlons that while the Bill provided for the safe-
guarding and control bf female labour. it tiid not prohibit the employmen' 
of women ,It·>gether. ~ warned the Government of India that as the 
mining industry develop",l it would be increasingly difticult to prohibit the 
employment of women and suggested that the question of further safe· 
guarding such employment should be carefully considered in ~  
Tbat was the opinion of Il very liberal Secretary of State. From 1890 to 
Id28. a period of 38 years, the Government of India have still been COD-
sidering the question of prohibition of female labour in the mines,eand tbia 
Bill will make the womer, work not. for 8 hours but for 12 hours a day. If 
there is any weater retrograde measure than this in the labour legislatioD. 
of tbis country, I would like to have an instance of it. No doubt my 
Honourable friend would say that at the present moment there is absolutely 
no prohibition as to the number of hours .. day a miner may work. He 
knows from actual experience that there is a limit imposed upon the miner 
because of pbysical nece&8ity. It is not po881'bJe for a miner to work more 
than a certain .. umber of hoUrs but here by legislation you are compelling 
him to work not the number of hours that he wants to work but twehe 
hours a day. 

SIr Waller WDIIaD: No. 

D1waD 0hamaD LaI1: The Honourable Member say.. .• No." Will hto. 
be good enough to read thl' actual clause we are discussing. and es~  
clause (e) of section 2." of the Indian Mines Act. 19'28? Now. if a man 
is ~oin  to he emploved in any particular mine on tile shift system, he 
will havc to ·vork 12 hours a day. The employer bas a right. to demand 
that the shift shall be of 12 hours. Now, I can weI! understand there may 
be a very philanthropic employer like my friend. Sir Walter Willson, 
thoulfh I doubt. it very much. Let U8 take an example. HE' may say to 
his workers, .. Very wen We have got the law OIl our side. We have' ~ 
t.1u! power to make YO\l work 12 hours, but we "Pin make vou work onb 8 
o ~ " day ". But suppose orders corne pouring in' and Sir Waiter 
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Willson sees 'Shead and sees tremendous profit,s coming in from the sale 
'Of coal. Will he then pocket his philanthropic instinct and still go on 
making the miner work only 8 hours or will he make him work 12 hours? 
I say this is a. weapon which Government is placing in the hands of mine· 
'Owners which is going to act to the detriment of the miner in the coalfields. 
I submit we should pot be a party to the Honourable ~ e er passing this 
kind of legislation. The Honourable Member should hay£'. taken hiR 
courage in both hands and enacted a measure which would compel the 
mine·owner to work the miner not more than 8 hours a day RS in other 
,civilised countries. . 

There is one other point I wish to refer to. The Honourable Member 
knows perfectly well that the Secretary of State, whose name I have men-
tioned, referred this matter to the Government of India 38 yean ago. 
What happened? The Government of India took no step except that in 
the 1921 Act and again ir the 1923 Act they gave power to the Governor 
General in Council to prohibit any particular class of women working under-
ground. In the original Act it was left t.o the Local Governments. In 
the 1928 Act, that is five years ago, the Government of India expressed 
their provincial oplDionc; about the employment Qf women. The matter 
has since then rested where it. wall left, and, although power had bE"E"n 
given to the Governor General in Council, that. power was never exercised 
in favour of the prohibition of women workers underground. Opinions had 
been gathered from all sources by the Government of India, but no action 
has been taken to this day to prohibit the employment of women under· 
ground. Instead of doing that, the Honourable Member is now forcing 
t ~ women workers to work not merely the number of hours that they want 
to work but 12 hours or up to the limit of 12 hours. Now, I ask, is t.hat 
civilisat.ion? Is that progress or is it not a e initi l~  retrograde et~ll  

-of which every public man should be ashamed? 
Now, Sir, I have nothing more to add on this subject except to malte 

-an appeal to t.he Honourable Member. I know that his own instincts are 
very fine instincts, but unfortunately, even if you were to put the Lord 
Buddha or Sri Krishna or the.Lord Jesus Christ into the chair of an Exeeu-
tive Councillor of His Excellency the Governor General he would probably 
not be able to do any better than the Honourable Members opposite an> 
doing at the present moment. But there are certain things in the matter 

-of Labour legislation in which we are a very backward country, in spite of 
the encomiums poured upon the Honourable Member's Department for 
what the International Labour Office has done and for their ratification of 
the recommendations of the International Labour Office. But thev are 
minor things compared tC' the essential things before us. We have notieed 
'time and again that whenever there has been an:v matter of urgency ot' 
importa.nce to the workers. it has been shelved. Take the case of sicknes!! 
insurance which we shall discuss presently. It has been shelved by the 
Government of India because it was a matter which vitally affected thf' 
health and w'31fare of t ~ workers. The minor things we get; the mnjor 
thin..as are denied us; And even in this measure we are being deniM a 
civilized standltrd of life for the average miner. The Honourable Member 
'knows that between 1897 and 1920, whereas the retail price of whea" in the 
district of Pumea, which is a coal area., went up by 250 per cent.. the 
miners' wages remained stationary. They were '"54 of B "lpee in ~  
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:and 'Sg of a. rupee in 1920. The miner's condition to-day is not very much 
hetter than it was in 1920. and, although prices have gone up considerably, 
wages have not gone up as they should have gone up. You are taking 
advantage, the Honoura.ble Member, the Government ,of India, the mine-
owners are taking advantage, of the UDorgonised condition of the Indian 
miner in order to force F measure down his throat and down the t,hrnBt of 
the Indian public which iR. in my opinion. a measure which shf)l11d never 
.have been thought of. 

'I'he lIoDoarable Sir BhupeDdra Bath 1Iltr&: Sir, my friend lr~  
Lall has, 0.8 i8 customary with him on occasions like this, gone ~  
off the rails. I W08 rather amused to find him make a somewhat similar 
.(lomplaint against· my friend Mr. Das. My friend Mr. Joshi, I am pretty 
sure, knows fully well the correct position, and I should like to quote 
t.o the House a few words from a speech made by him in this House OIl 
the 30th January 1923: 

, "I have specially made tht' amt'Jldmentl lDIIderate, putt.ing the daily houn of work 
.. t euch R high .figure as 11, because I want to make the principle of the regulation of 
.daily hours of "'ork recognized. If there i. any Kember here who can show aDy other 
_y of getting the same principle recognized, I shan be only too glad to accept. hi. 
'S1IJgeetion ... 

At another place he says: 
"It i. true that the miners will nOt. like the regulation. Nobody likftl any oontrol, 

nobody likes any regulation when first introduced." 

That, Sir, was in 1923. I fully admit that my friend Mr. Joshi's out-
look has grown much wider in the last five years; but I thmk. .. my 
.,friend Mr. Chaman LBll stated, the conditions and the habits of these 
n o~ ate miners has not progressed, at least to that extent, during 

these five years. Now, Sir, this amendment. of my Honourable friend WAR 
very fully discussed in the Select Committee. and the Select Comlhittee • 
have dealt with the matter at some length in their Report. There is no 
question of thrusting something down the throat of the miner. There is DO 

--qnestion of taking any retrograde step. As matters now stand. there is no 
limitation, no ma.ximum limit on the daily hours of work which a miner 
can put in. A miner may remain in a mine for 24 hours and if a Mines 
Manager is a party to that action he is not. liable to be punished. The 
whole point of the measure before the House is, to quote again Mr. Joshi'. 
words "to introduce some regulation in regard t-o the daily hours of work"; 
and I have not thE:' slightest. doubt, that Mr. Joshi was perfectly correct 
when in 1928 he said that the miner would not like that. regulation. In 
fact, in that respect, the conditions in India are different boom the coadi-
tions in many other countries which my friend. Diwan Chaman Lall, had 
'in mind. In Englond, the miner, if he is working underground, gOCll down 
in the cage at a stated hour. If he Wl\llts to go down after that )lour is 
po.ssed, he is not allowed to go down. He also comes up at a stated hour. 
If he is. working above ground, there too his attendance is regulated by the 
clock. But what happens in 'India? The miner goes down into the mine 
at times which suit him. 80 lon~ RS he can manage to get a cage which 
will take him down. His habits unfortunately at lihe present moment 
are unpunctual and irregular. and we cannot by an~ legislation cure him 
-of these habits. Mr. Joshi said thilt a miner could do his t ~ tubs of 
coal in six hours. but that in order that he i~ t -work at ease and not be 
~ ee e  up. he would allow him eight ho1ll'8 to do those thJ'HI tubs. NoW' 
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supposing we say that the maximum honrs of work in a. mine which does 
not work on the shift, system are to be eight hours. Let U8 assume that 
those eight hours are to be from 8 o'clock in the moming to 4 o'clock in the 
aftemoon. It is a fact and it. is not 8n infreqnent fact that the miner 
may not tum up tiH 10 o 'dock. He then gOt' !I down, and thereafter in 
the time avai1able he ma\' not he able to do his three tubs. Who wilJ be 
hit? The employer will Dot be hit, for he wiJ] put in more miners to pro-
vide kim with his present output of coal, if it is a. coal mine, It is the 
llnfortunate miner who will be hit. He will be unable to earn the daily 
wages which he is now earning. Mr. JOshi has said that we are trying to 
put a premium OIl bad equipment and bad management. and by our lep 
lation we are going to make the unfortunate miner suffer for the defect. 
of the mine-owBer ·and mine-msnager. Now no legislation can correct the 
ddieiE'nc), of the mine-owner or the mine-manager in this respect. As the 
Select Committ.ee have brought out very fully in their Report, it may be 
that a miner will be able to produce his three tubs of coal in a .pecifted 
time, can it six hours or seven hours or eight hours; but there must be t1ah 
number of tubs available for him to fill. Now if in the case of BOrne of 
these mines where the mine-owner has not got a I!ufticient amount of capi-
t.al, the tubs are not available, who will suffer? Not the mine-owner, 
because he will put in a larger number of miners. The unfortunate miner, 
whose hours are restricted to eight and 'who probably works actually for 
only six hours or less, will find that there aTe not tubs enough for him to 
secure his usual outtum of three tubs in that period. The result will be 
that the mine-owner will not touffer. He will probably arrange for three 
ahiftsof eight hours each. The poor miner wi1l probably fin up actuaRy 
two tubs of coal in that period, and he will suffer, while the mine-owner 
will manage to g-et hill previoull output. of ('oRl find will not suffer hi any 
way.-

Diwaa Ohamaa LaD: Then legislate for a minimum wage. 
fte KoDoarable SIr BhupeDClra .ath JDtra: There is. no question at 

present of 1\ minimum wage. I rather prefer to confine myself to the 
subject before me. As we have said in this Report of the Select Committee, 
flle mmer receives payment at present at piece-work rates. It may be 
that when. we get minimum wages and all sorts of other things, conditions 
may improve or may be different. But we have to look at the positioo 
with reference to the facts as they now stand and not what they may be 
at !'lOme future and distant date. That being so, it is absolutely in the 
inteTest.s of the miner, and of the miner alone. that the Select Committee 
came to the conclu8ion that we must proceed co.utiously in the matter and 
let t i~a st themselves before any further adnnce is attempted. As 
it is, in the Select Committee we paid little attention to the requirements 
of the mine-owner or mine manseer. We were absolutely guided, eveTvone 
of us, fly the effect of the lell1s1ation on the miners' themselves. . Mr. 
Chaman Lan said that the effect of this lel'islation will be that the miner 
will be compeUed to work for 12 hOlll'S by Statute. As I have 
already said, a. miner is emplo.ved at piece-work rates. If he does two 
tubs of coal and thereafter goes a a~  there is nothing to pre-
vent his doing so. There is DO question therefore of forcing- him to work 
for 12 hours. Mr. Chaman 1.11,11 incidentalI.v 'refen-edto the' question of 
employment of women underground. Well, Sir, J am not in a position 
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to say what happened 88 years ago, because 1 was not then in the Govern-
ment of India, but I know that ever since I took charge of my portfolio. 
I have been trying my best to introdwse certain measures intended even-
1;q.ally to stop the employment of womun underground. My friend Mr. Joshi 
and the other members of the Standing Advisory Commjttee are fully aw8l'e 
i4 the action which it is intended to take in that matter. It is possible 
that we ha\re taken more time ~er this matter than I should have myaeH 
llked; but things in India as well as in ot ~r countries take time to move, 
and I entirely agree with what is stated in the Report of the Select Com· 
mittee "that the safest course is to tldV&DCe cautiously and to OOD8Olid&te 
the position as we go along." I trust, Sir, that in view of the full expIau.-
tiOIl. that I have given, the House will not aooept Mr. Joshi's a ~ 
which I cannot help opposing. 

Mr. Prllidea&: The question is: 
"That in clau" 2 (a) for the o~ 'twelve' the word 'eight,' be IUbltituted.. .. 
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Graham. Mr.L. 
Irwin, Mr. C. .J. 
Jowahir Singh. &rdar Bahadar 

.Svdar. 

Lajpat. Bai, Lela. 
Mitra, Mr. Satyendra Ohaudra.. 
Mohammad Ismail Khan, Baji 

Chaudhary. 
Murt.ua Babeb Babadar, Kauln 

Sayyid. 
&'>1 Mr. G. Barvotham. 
Bhalee. Maul-vi Mohammad. 
Siddiqi, 1&. Abdul Qadir. 
Singh, Kr. Gaya Praud. 
BiDab, Mr. Bam Narayan. 
Sinha, 1&. Rajivaranjan Prasad 

• 
Kabul BiDJrh Bahadur, CaptaiD. 
Mitchell, Ilr. D. G. 
Hitra, The Hononrabl.. Sir Bhupendra 

Hath. 
Moore. Mr . .Arl.bur. 
Mukherjee, 1&. S. C 
Neogy, 1& .. K. O. 
PaI'IIOIIS. 1&. A. A. L. 
Rainy, The oao ra l~ Sir George 
Rajah, Rao Baliadur Jl C. 
Rao, J(r. V. Pandurmg. 
Reid, Mr. .-\. B-
Ay, Mr. K. C. 
&y, Mr. S. N. 
Sama. Mr. H. A. 
Shamaldhari Lall, 1&. 
SbiUidy, 1&. J. A. 
Suhrawardv. Dr. A. 
Sykes. Mr: E. F. 
Taylor. Mr. E. Gawan. 
Yakult, Maulr. Mlihammad. 
Yamin Khan, Mr. Muhammad. 
Yonnp:. Mr. O.·!L . 
Zultiqar Ali Khan. Nawab Bir. 

_ .. __ The motIon wns negatived. 

• 
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JIr. ... K. J'oahi: Sir, I beg to move: 
·'That in clause 2 (a) for the word 'twelve' the word 'ten' be substituted." .. 
I am very sorry that this Assembly, which is supposed to represent 

the people of this country, with the help of this Government, which is sup. 
posed to protect the interests of the masses, and which in season and out 
of. season call themselves the trustees of the working classes and of the 
masses (Ironical Cheers) of this country should have defeated my last 
.amendment. Now, Sir, it is !lO good worrying myself over that defea.t. 
I am quite willing to try my luck again. (An Honourable Member: "Yes, 

oetter luck next time"), and suggest to the House that, although they 
may have once committed a wrong in voting against my amendment that 
the ·hours should be kept at 8, they will not commit that sin again. (An 
Honourahle MEmber: "There are some old Rinners here.") I hope that 
the old sinners may once in a while adopt a.better mode of living. 

My amendment now meets all the objections which the Honourable 
Member may bring forward. Can he really now say that more than 10 
hours time is necessary for the production of three tubs, even though some 
mine-owners may not have a sufficient number of tubs' I stated in my 
first speech this morning that three tubs can be produced. in 6 hours work. 
"There are now 4 additional hours to be accounted for, 2 for the unpunctua-
lity of the miners and 2 for want of tubs. Sir, the Honourable Member 
in charge of the Department of Industries quoted a speech which I had 
made about five years ago in this House. I am quite sure that, if the 
Honourable Member had quoted me very correctly, he would have told 
this House that in that very speech I had made it quite .clear that in my 
opinion the hours should be 8. I am quite sure he will 'find that point 
mentioned in my speech. but I moved an amendment for keeping the hours 
at 11 at that time because I knew that it was not possible to get .. from. 
the !louse of that time anything more than what I had proposed. I had 
proposed at that time that the hours should be 11. Even at that time I 
did not suggest that the hours should be what Government are proposing 
now. Moreover, Sir, I have unfortunately a habit of progressing, and for-
tunately I have not yet adopted the attitude of Government of never mak-
ing progress. I feel that times have changed during the last five years. 
If the Government of India had also kept a progressive frame of mind, I 
am quite sure if at that time 11 hours were good enough they may feel 
that in the year 1928, 12 hours must be regarded as reactionary. Now, Sir. 
this proposal of ten hours has been a.pproved of by a large number of people 
who, I am quite sure, the Honourable Member in charge of the Department 
regards as very moderate and who, in his opinion, are very reasonable 
also. He knows my friend Mr. Roy Chowdhury and he has quoted him in 
this House as an example of reasonableness and moderation. I hope, Sir, 
he will read his opinion. He has suggested that the hours of work should 
be 10. Then, Sir, there is the Marwari Chamber of Commerce in Bombay 
which has suggested that the hours of work should be 10, and all thoae 
who are in favour of 8 are surely in favour of 10. I am really surprised 
that the Government should receive the IIUpport of what are called the 
elected Members of thill Assembly in their l'ESctionary attitude. They are 
not elected by the working clallses or the masses in this country. They 
are elected by the income-tax payers. They therefore naturally. support 
the capitalist cause. But, Sir, I want to appeal to them and 'ask them 
-whether it is not ~ eir ambition that the people sliould regard them .. 
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-their representatives in this House. Let them therefore not. be overpowered 
"by the feeling that their electors, the income-tax payers, may not eld 
"them next time if they support the oause of the working classes in thil 
country. 

JIr. B. Du: You are el1tirely wrong there. 

JIr. ]f ••• .JCIIh1: How am I wrong, the Honourable Member has not 
stBted. Now let them once in a while remember that although they may 
have been elected by the capitalist class they are the only people who can 
s&feguard the interests of the working classes in this House. There is DO 
other Legislature in this country. This is the only Legislature, and these 
are the only gentlemen who are expected, if they are true to their ~ 
'lessions of caring for the interests of the peeple of this country, to do some 
justice to the worlring classes of this ooUDtry. I hope, Sir, that whatever 
_ they may have done on the 18st amendment they will support this amend-
ment and allow the hours to be kept at 10. 

*DtW&II 0hamaD LaD: Sir, I rise only to say just a few words on this 
subject. I think a vel)' reasonable appeal has been made by my Honour-
.ahlC' friend Mr .. Joshi, and the Honourable Sir Bhupendrn Nnth :!\Iitra 
ought to accept thnt appeal. But I want to make it perfectly clear that 
we on this side of this House deprecate the system of bringing up sllch a:' 
importa.nt measure as this on practically the last day of the Se!'sion. 1 
think legislation of this far-reaching nature should have been brough1 in 
at an earlier stage of the Session than t is~ I think I am well within my 
rights jn riti ~sin  the action of the Honourable Member in bringing in 
this legislation on the last day. 

As flV as the appeal of !my Honourable friend Mr .. Joshi is concp.med, I 
think there cnn be no constitutional or technicnl objections or diflkulty in 
regard-to the acceptance of the suggestion made by him. After nil what 
does jt mean? It means that insteaQ. of 12 hours you have a working nay 
of 10 hours. How is it going to dislocate t.he industry? How is !I. dtt'fer- _ 
ence of two hours going to affect the industry? Bearing in mind all the 
arguments and objections that have been raised by the e e~ of the 
Select Committee in regard to a. day of 12 hours instead of 8 hours. I 
submit that this proposal would be a half-way house. It is not what we 
wnnt. hut it is F-omething better than the 12 hour shift. and I appeal to 
the Honourable Member in charge to accept the proposal. 

The Honourable SIr BhupeDdra .atll EtTa: Sir. this a~a in WIl8 a point 
which we carefully considered in Select Committee, as will be appllrent 
from paragraph 5 of the Committee's Report. Before, however. ro ~ e 

ing to deal with the amendment itself, I should like to make one obl!.?!V&-
tion in regard to what fell from my Honourable friend, Diwan Chllman 
Lall? He complained of this Bill having been brought up bE'fore the House 
at this late stage. Well, Sir, !if the Members of the House, and of his 
party in particular, were anxious to take an interest in this particular 
legislation, I submit that it was incumbent on them to attend the meeting 
of the House to-day. 

Now, Sir, referring to the amendment ifself, the re8llOn why the Select 
Committee refused to accept that amendment was again the interests of 

• Speech DOt. cornctecl by the B_rable lIember. 
D 2 
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the' minet" and the interests of the· miner alone. As I e:q>lained in I!(\UlleC-
tion with the previous amendment, this Bill. when it is placed on the 
Statute-book. will not compel the miner to work for 12 hours; -on the other 
hund it will impose R penalty on the mine-manager who tries' to work 
him for more than 12 hours. That is the precise oBject' ·of this' 13il1. 
Within that maximum limit of 12 hours, if the miner. can finish his three-
~ s in 6 or 7 01' 8 hours. nothing prevents him from coming out. On 
the other hand,. as I explained in connection with the previous a ~n 
ment, if we pitch the maximum limit rather low, the effect may be that 
the miner may for some reason' or other not succeed in filling hifl three 
tubs, and therefore in ea.rnmg·the wages which he is now eaminlJ. The 
whole point, Sir, as was stated by Mr. Joshi in 1923, is to intrOOu(,E\ c;o.'ne 
regularity in the attendance of the miner. That being 80, we in the Select 
Committee considered that the safest course which would be in the best 
interests 1)f the miner would be to fix the maximum limit at 12 hours for 
the present; to allow conditions to stabilise themselves and thereafter re-
duce the minimum limit of 12 hours. In fact, the Select Committee defi-
nitely stated that the question of reducing the 12 hours' limit should be 
reconsidered in 1933, by when they hoped t.hat the miner would have 
some time to adjust himself to this attempt to impose a regulation on h:!I 
hours of attendance. In view of these facts, Sir, I am sorrv that I am 
unable to accept Mr. Joshi's modified amendment and I am ~ re that the 
House will agree with me. . 

Mr. President;: The question is: 

"That· in clause 2 (a), for the word 'twelve' the word 'ten' be substituted'!' 

The motion was negatived. • 

!fr. 5 .•. Joshi: May I, Sir, point out that we asked for a division?' 

Mr. President;: The Honourable Member is too late. 

Mr. If ••• Joshi: Well, Sir .... 

Mr. President: The Honourable Member should hsye raised his voice. 

Mr. If ••. Joshi: Well, Sir, I did not sav that the Chlllir did not hear: 
1 can only say that I asked for a division. • 

J(r. President: The question is: 

"That clause 2 do stand part of the Bill." 

The motion was adopted. 
Olause 2 was added to the Bill. 

Mr. President: The question is: 

"That clause 3 ~o stand part o( .the Bill." 

Mr. 1(. •• ·ICHlbi:. I move, Sir: 

. "That in clause 3, in the proposed new section 23A the words "i,,: work of tl18 same 
'lind' be omitted." I'" 
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'Sir, the new sub-section 23A runs as follows: 
"23A. Work shall not be carried on in any mine for a period exceeding ~ ... elv. 

honra in any conaecutive period of twenty· four houra except. by a aystem of shifts. 10 
arraqged that not more thaD one shift of persoDs employed In work of the same kiDd 
ehal1"be at work iD the mine at the same time." 

Now, the object of this section js intended to see that no mine s~all 
be allowed to work for more than 12 hours except by a system of shift. 
arranged in such a manner that no person can, without fear of detection, 
be employed for more than 12 hours in a day.. Now, if t~iB double 
'object is to be secured, we must see that the shIft system IS properly 
arranged. If the number of persons who are working in one shift are doing 
the S8me kind of work, then certainly there will be no diiHculty; but 
people belonging to one shift may be doing different kinas of work. For 
instance, there are people who cut the coal, while there lare others who 
(larry the coal. It is quite possible, therefore, that a~ or in  to :he pre<leni 
section, one shift of persons who cut the coal may begm at a partIcular h .. ur, 
say at 8 and a shift of persons doing another kind of work, namely, carry-
ing coal, may begin at 10 o'clock. Now, Sir, this system will cause eon-
fusion as far as the work of the inspecting staff in the mines goes. It is 
not very easy for the Mining Inspector to find out which people haVf> be-
-gun work at 8 and which people have begun at 10. It is therefore right 
and proper that all the workers working in a shift should begin work at a 
particular time and should also stop at a particular time. At least ~  
shift in res ~ t of the principal workers, like those who cut the coal and 
those who carry the coal, should not be allowed to vary nor should the 
periods be different. This, Sir, is the object of my amendment, Ilnd I 
hope the House will accept it. 

1he Honourable Sir Bhupendra _&til 1I1ka: Sir, this again is a pclnll 
which we discu"s.ed verv carefully in the Select Committee and we were 
unable to accept thl'! proposal of my friend Mr. Joshi. The matter fs dealt • 
with in paragraph 8 of the Report of the Select Committee.' Mr. Joshi 
seems to be particularly influenced by cODsIderations of making easy the 
task of the Inspection staff employed in the mines. Now, Sir, the peoplb 
'Whose labours he wants to simplify apparently do not see any adva.ntage 
in this amendment of my friend Mr. Joshi. On the other hand, as has 
been brought· out in paragraph 8 of the Select Committee's Report, this 
Amendment may lead to practical difficultieS, for in that clause are rut'D-
tioned certain classes of e lo ~s and t,here are certain other IUld mure 
important classes l.ike pompmen. engine men and onsetterB, who'3e work 
may be largely affected if Mr. Joshi's amendment were accepted by the 
House .. Mr. Joshi is apprehensive that but for that amendment a DHSOD 
who begins with a certain class of work in a particular shift, may be -tran&-
ferred later on in the day to It shift which is engaged in BODle other e!8SS 
of work, with the result that in the aggregate his total hours of da.ily work 
may exceed the statutory maximum of 12. 

Well, Sir. the provisions in clause 5 of the Bill will tend to prevenfi 
abuses of that kind because the hours of work of each person will a ~ to 
be specified in the reglister to be mA.intained under that clause Rnd from 
the entries in the register it will not be difficult for the ns e to~ "f Minps, 
when he visits that mine. to check whether any abuses of the tvpe appre-
hended ~  Mr. J o_shi are ~ t all  taking place; If other experience hd 
been gamed of the operatIOn of the amended Act, :it is found that Mr . 
.Joshi's apprehensions have been justified and abuses are occurring, we may 
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have to devise some means of checking the abuse, but the particular 
amendment proposed b, Mr. Joshi is, according to our information. un-
necessary and will lead to practical difficulties from the point of vicw of 
working of the mines. 

*Diwan Chaman Lall: The Honourable Sir Bhupendra Nath Mitra Bur-
prises me. He sa~ s that clause 8 as' drafted by his draftsman is perfect 
and that there is no likelihood of any evasion, and then he went on to-
sa~  that if there are any, they will see'to it. The question is obvious, amI. 
I am surprised that the Bill should be drafted as it is, and that this par-
bcula.r clause should be drafted as :it is. I want to draw the Honourable 
Member's attention to the particular words of the clause,. and I want to 
point out to him that it 'wouid be absolutely nullifying all that he wants 
to do if the clause is left as it is. Clause 3 says: 

"23.A. Work shall not be carried on in any mine for a. period exceeding twelve houra 
in any consecutive period of twenty-four hours except by a system of s ~ts so arranged 
that not IDOl'e than one shift of persons employed in work of the same kmd shall be, al 
work in the mine at the same time." 

Mv Honourable friend Mr. Joshi wants to omit the words "of lihe ;.:;ame 
kiDd. " It is obvious whv he wants to omit them. Take the case ot a 
digger and a carrier. They are obviously not doing work of the same kind. 
Take the case of a man and his wrife working in the Imine. She carries the· 
coal on hel'l head and he digs the coal. Suppose after 12 hours they change 
their position. They are not doinS' work of the same kind. These are the 
two most .important people in the mine, the carrier and the digger, aDd 
yet, under this clause, you permit each one of these to take the place of 
ihe other. It is possible that there may be two men, one digging and one 
carr§ing, and there is nothing to prevent them changing their positions. 
You are not preventing that position in your Bill. You can prevent it if 
you accept Mr. Joshi's amendment, but without accepting it you cannot 
prevent such a sort of thing happening. If it is stated that the carrier's. 
work and the digger's work amount to work of the same kind, I want any 
lawyer to consider this and to point out to me how lit is possible for any 
construction to be placed upon this clause other than the construction that 
I am placing upon it, that there is the possibility of a reversal of the posi-
tion of the carrier and the digger. If there is the possibility of that, what 
happens? Will there not be cases of evasion? The Select Committee 
themselves say: 

"We consider that evasion by this means is unlikely." 

They do not say that there never is likely to be any evasion. They are-
not so categorical as the Honourable Sir Bhupendra Nath Mitra. They, 
say this is unlikely and if any instances should occur, they wdll be brought 
to the notice of the Government by the inspecting staff. I submit, Sir, 
that we are placing too much responsibility upon the inspecting staff. 
What should be done by law should not be left merely to the vlgilence of 
the inspecting staff, and under the circumstances, the construction of the 
part.icular clause being what it is, I submit that the Honourable Member 
should ae<3ept the amendment of ~  friend Mr. Joshi. 

.. Speech not corrected by the Honourable Member. 

, 
.. 
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Kr. S. Lall (Government of India: Nominated Official): Sir, I do not 
think that Mr. Chman Lall is quite correct in what he said about the inter-
change of work between cutters and carriers employed in a mine. Sec-
tion 28 of the Indian Mines Act as amended will provide that no person 
shall be employed in a mine for more than 12 hours in any conoecutive 
period of 24 hoUl'S, and section 23A lays down that work shall not be 
carried on in a mine for a period exceeding twelve hours in any conse-
cutive period of twenty-four hour5! except by a system of shifts. The 
Inspectors of Mines will be able to check this by means of the tegisters 
which will be required to be maintained under clause 5 of the Bill. I 
do not therefore think that clause 3, as it stands, will in any way enable 
mine-owners to employ anyone for more than 12 hours. Further, as 
the Honourable Sir Bhupendra Nath Mitra has pointed out, the OmIS-
sion of the words "in work of the same kind" will seriously interfere 
with other classes of employees in mines, such as onsetters and pump 
men, who have to come to the mines and leave earlier than the miners. 
I think therefore that these words may be allowed to remain'. 

1Ir. President: ~ question is: 

"That in clause 3 in the proposed new section 23A the words 'in work of the sam& 
kind' be omitted." 

(After cries of "Ayes" and. "Noes. ") 

JIr. Pr8lllden\: The Noes have it. 

1Ir. Ohaman L&Il: "Ayes" (in a low voice). • 

1Ir. President: Thf' HonoUl'Rble Member 
8 division. 

will speak up if he wants 

Kr. Chaman Lall: The "Ayes" have it. 

The Assembly divided: 

AYES-l9. 

Abdul Matin Ohaudhury, Maulvi. 
Abdullah Haji Kasim, Khan Bahadur 

Haji. 
Ohaman Lall, Diwan. 
Ohunder, Mr. Nirmal Chunder. 
Das, Pandit Nilakantha. 
Dutt, Mr. Amar Natb. 
Dutta, Mr. Srish Chandra. 
Gulab Singh, Sardar. 
Iswar Saran, Munsbi. 
Jogiah, Mr. Varahagiri Venhta. 

Joshi, Mr. N. M. 
Kunzru, Pandit Hirday Nath. 
Mitra, Mr. S&tyeudra Ohandra. 
Murtuza Saheb Bahadur, a l~ 

Sayyid. 
&0, Mr. G. Sarvotbam. 
Shafee, Mau1vi Mohammad. 
Shervani, Mr. T. A. K. 
Singh, 1\Ir Ram Narayan. 
Sinha, Mr. R. P. 
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NOJ;s-.o. 

Abdul Aziz, Khan Bahadw Mian. 
Ahmad, Khan Bahadur Nasir-ud-din. 
..Allison, Mr. F. W. 
Ashrafuddin Ahmad, Khan Bahadw 

Nawabzada Sayid. 
Ayangar, Mr. V. K. .Aravamudha. 
Bajpai, Mr. G. S. 
Blackett, The Honourable Sir Ba ~  
IIray, Sir Denys. 
Chatterji, Rai Bahadur B. M. 
Coatman, Mr. J. 
Couper, Mr. T. 
Courtenay, Mr. R. H. 
Crawford, Oolonel J. D. 
Crerar, Tbe Honourable Mr. J. 
Dalal, Sardar Sir &manji. 
Das, Mr. II. 
Graham, Mr. L. 
Irwin, Mr. C. J. 
Jowahir Singh, Sardar Bahadnr 

Sardar. 
Kabul Singh Bahadur, Captain. 

The motion was negatived. 

Mitchell, Mr. D. G. 
Mitra, Tbe Honourable Sir Bhnpenclra 

Nath. 
Moore, Mr. Arihnr. 
Mukherjee, Mr. S. C. 
Neogy, Mr. K. C. 
Parsons, Mr. A. A. L. 
Rainy, The Honourable Sir George. 
Rajah, &0 Bahadnr :Dr{ C. 
&0, Mr. V. Pandnrang. 
Reid, Mr. A. B. 
Roy, Mr. K. C. 
Roy, Mr. S. N. 
Sams, Mr. H. A. 
Shamaldhari Lall, Mr. 
Shillidy, Mr. J. A. 
Sykes, Mr. E. F. 
Taylor, Mr. E. Gaw&D. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M. 
Zulfiqar Ali Khan, Nawab Sir. 

(Jolonel l. D. Orawford (Bengal: European): Sir, with your pennia-
-slon I should like, on benalf of my friend Sir Walter Willson to move 
the amendment standing in his name. 

](r. Pr8lldent: Such Eo procedure is not justified by any Stqding 
Crder or Rule . . , 

The question 0 is : 

"That clause 3 do stand part of the Bill." 

The motion was adopted. 

Clause 3 was added to the Bill. 

Clauses 4, 5, 6 and 7 were added to the Bill. 

JIr. President: The question is: 

"That clause 1 do stand part of the Bill.' 

](r.o If. Il. Joshi: Sir, I move: 

"That in clause 1 (!) of the Bill for the words -.nd figurel '7th day of April, 1930' 
the words and figures '1st day of April, 1929' be substituted." 

Now, Sir, I do not understand why the Government of India should 
propose that the operation of this Bill should begin from the 7th day 
of April 1930. I can understand, Sir, why they should not begin on 
the 1st day of April, but I cannot understand why they should be 80 
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particular about the year 1980. 1f they do not want to begin the opera.-
tion on the 1st of April, let them liegin on the 7th of ~ ril of the year 
1929. Sir, the only point mentioned by the Select· Committee in their 
Report is that the mine-owners should have some time to adjust them-
selves to the change and which is simultaneous with the other change 
which the Govemment of India propose, namely, the prohibition of the 

·employment of woman labour. Now, Sir, I would like this House not 
to be deceived by the fears which the Select Committee try to inculcate 
in their mind. Let them remember what the proposals about the pro-
hibition of women working underground are. The Government of India 
propose to prohibit the employment of women underground in ten years' 
tlme. They do not propose to prohibit the employment of women at; 

· c.nce or in two years' time, and let them consider that the total number 
of women working underground in India is about 80,000, and the Gov-
ernment of India propose that every year their number should be re-

· duced bl' one-tenth. So in the year 1980, when the Bill will come into 
operation, the number of women to be reduced is about 3,000. These 
8,000 women are distributed over a large area, and I cannot understand 
what readjustments are necessary in order that the labour of three 
·thousand women all over the mines in India should be substituted by 
the labour of men. I do not think. Sir, that there is any adjustment 

'1'ecess&ry to be made when the proposal for the prohibition of the em-
ployment of women underground is to take effect 110 gradually. I there-
fore hope that the House will accept my amendment. 

The Honourable Sir Bhupendra .ath JIftr&: Sir, this, again, is a 
· matt.er which we Vilry carefully considered in Select Committee, and toe 
\"iews of the Select Committee are embodied in paragraph 2 oftlieir 
R-eport. The arguments used by Mr. Joshi are precisely the seme as • 

· those which he placed before the Select Committee, and he has brought 
forward no new argument at all. That being the position, I am unable, 
on behalf of the Government, to accept the amendment. I am pretty 
~ re that the House will, in view of the very weighty considerations urged 
m paragraph 2 of the Select Committee's Report, negative the amend-

·ment. 

1Ir. Presldem: The question IS: 

"That. in clause 1 (I) of the Bill for the words and figures '7th day of April, 1930' 
·the words and figures '1st day of April, 1929' be substituted." 

The Assembly divided: 

AYES-16. 

Abdul Matin Ohaudhury, Maulvi 
Chaman LaJI, Diwan. 
Chunder, Mr. Nirmal Chunder. 
Das, Pandit. ila an~ a  
Dutt, Mr. Amar NatAl. 
Dutta, Mr. Brish Chandra. 
Gulab Bingh, Bardar. 
Joshi, Mr. N. M. 
·]tuum, Pandit. IDrday Nath. 

~  .. 

Mitra, Mr. Sat.yendra Chandra. 
Moh&lDlll&Ci Ismail Khan, Haji 

Chaudhary. 
Murtuza Saheb BahaJur, Maul?i 

Bayyid. 
Shafee, Maulvi Mohammad. 
Shervani, Mr, T. A. K. 
Bingh, Mr. Bam Narayan. 
Sinha, Mr. R. P. 
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Abdul Aziz, Khan Bahadur Mian. 
Ahmad, Khan Bahadur Nasir-ud-din. 
Allison, Mr. F. W. 
Ashrafuddin Ahmad, Khan Bahadur 

Nawabzada Sayid. 
Ayangar, Mr. V. K. Aravamudha. 
Bajpai, Mr. G. S. 
Blackett, The Honourable Sir Ba~il  
Bray, Sir Denys. 
Chatterji, Rai Bahadur B. M. 
Ooatman, Mr. J. 
Couper, Mr. T. 
Courtenay, Mr. B. H. 
Crerar, The Honourable Mr. J. 
Dalal, Samar Sir 'Boinanii. 
Graham, Mr. L. 
Irwin, Mr. C. J. 
Kabul Singh Bahailur, Captain. 
Mitchell, Mr. D. G. 

The motion was negatived. 

Clause 1 was added to the Bill. 

itr~  The Honourable Sir Bhupendra. 
.Nath. 

Mukherjee, Mr. S. C. 
Parsons, Mr. A. A. Ii. 
Rainy, ~e Honourable Sir George.. 
Rajah, Rao Bahadur M. C. 
&0, Mr. V. Pandurang. 
Reid, Mr. A. B. 
Rooy, Mr. K. C. 
Boy, Mr. S. N. 
Sams, Mr. H. A. 
&rda, Rai Sa.hib Harbilas. 
Shamaldhari LaD, Mr. 
Shillidy, Mr. J. A. 
Sykes, Mr. E. F. 
Taylor, Mr. E. Gawan. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M. 

The Title and Preamble were added to the Bill. 
The Honourable Sir BhupeDdra Hath .:ttra: Sir, I move that th" 

Bill, as amended, be passed. 

The motion was adopted. 

The Assembly then adjoumed for Lunch till Three of the Clock.-
t. 

. The Assembly re-assembled after Lunch at Three of the Clock .. 
Mr. President in the Chair. 

DEMANDS FOR EXCESS GRANTS FOR 1925-26. 

CIvIr... 

A.-Expenditure charged to Revenue. 
STAFF, HOUSEHOLD AND ALLOWANCES OF THE GOVERNOR GENERAL. 

The Honourable Sir Basil Blackett (Finance Member): Sir I move: 
"That an Excess Grant of Rs. 2,03,033 be voted by the Assembly to regularise the-

expenditure chargeable to revenue actually incnrred in excess of the voted Grant. in the 
year 1925-26 in respect of 'Staff, Household and Allowances of the Governor General'.·· 

The causes of this excess were fully investigated by the Public 
Accounts Committee, as also the causes of the remaining Excess Grant. 
I do not know whether it is and will be the desire of the House that I 
should explain each. This extra expenditure, I may say quite shortly • 

• 

• 
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was due to more extensive touring. and. in particular, to expenses incur-
rE'd just before the 1st April, in connection with the change in the 
Viceroyalty. Steps' are being taken with a view to .secu;IDg that even 
when extra. expenditure is incurred. a supplementary estunate is pro-
duced in time before the end of the year to regu],lrise such excess and 
thereby the irregularity of such an excess is avoided. 

The motion was adopted. 

EXECUTIVE COUNCIL. 

'!'he Honourable Sir Bun Blackelt: ffxr. I move': 

"That an Excess Grant of Rs. 19,539 be voted by the AasembJy to re~rise the· 
expenditure chargeable to revenue actuaUy incurred.in excesa of the voted Grant in the 
year 1925-26 in respect of 'Executive Council'." 

The motion was adopted. 

PAYMENTS TO PROVINCIAL GOVERNMENTS ON ACCOUNT OF ADMINISTRATIOJ{ 
OF AGENCY SUBJECTS. 

'!'he Honourable Sir Basil Blackett: Sir. I move: 
"That an EXl'e88 Grant of Rs. 2,359 be voted by the .Aasembly ~ regularise th.· 

expenditure chargeable to revenue actually incurred in excess of the voted Grant in the 
year 1925-26 in respect of 'Payments to Provincial Governments on account of Adminis-
tration of Agency subjects' ... 

Tile motion was adopted. 

ADMINISTRATION OF JUSTICE. • 
'!'he Honourable Sir Bun Blackett: Sir, I move: 
~at an Exceas Grant of Rs. 108 be voted by the .Aasembly to replarise th.· 

expenditure chargeable to revenue actually incurred in excess of the voted <Jrant in the-
rear 1925-26 in respect of 'Administration of Justice· ... 

The motion was adopted. 

POLICE. 

The Honourable Sir BUll Blackett: Sir, I move: 
~t an ExCess Grant of Ra. 4,654 be voted by the .Aasembly to regulariae the. 

npendlture chargeable to revenue actually incurred in excess of the voted Grant in the· 
year 1925-26 in respect of 'Police·... ' 

The motion was adopted. 

GEOLOGICAL SURVEY. 

The Honourable Sir Bun Blackau: Sir, I move: 
, ~at an Excess Grant of Re. 1 be voted by the Asaembly kI regularise the 
expenditure c;hargeable to revenue actually incurred in excess of the voted Grant in tll_ 
year 1925-26 lD reipect of 'Geological Survey.... : 

The motion was adopted. 

• 
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0rJmR SCIENTIFIC DBPARTlIIBNTB. 

The lI0D0ura.b1e SirBIIil Blacka": Sir, I mova: 
"That an Excess Grant of Its. 10,840 be voted by the Assembly to regulariae the 

. expenditure chargeable to revenue actually incurred in exce88 of the voted Grant in the 
~ 1925-26 in respect of 'Other Scientific Departments'." 

The motion was adopted. 

EDUCATION. 

The Honourable Sir BUil Blacke": Sir, I move: 

"That an ExC68S Grant of Rs. 13,712 be voted by the .Assembly ~ regulariae the 
6J:penditure chargeable to revenue actually incurred in exceS8 of the votied Grant in the 

:!Vear 1925-26 in respect of 'Education'." 

The motion was _adopted. 

CIVIL VETERINARY SERVICES. 

The Honourable Sir Baall Blackett: Sir, I move: 
"That an Excess Grant of Rs. 5,598 be voted by the Assembly to regillariae the 

'6J:penditure chargeable to revenue actually incurred in exce8s of the voted Grant in the 
.year 1925-26 in respect of 'Civil Veterinary Services'." 

The motion was adopted. 

CENSUS. 

The Honourable Sir Bun Blacket': Sir, I move: 

-"That an Excess Grant of Rs. 2,384 be voted by the Assembly to regnlarise the 
.6J:penditure chargeable to revenue actually incurred in excesa of the voted Grant in the 
:year 1925-26 in respect of 'Census'." 

The motion was adopted. 

EMIGRATION-ExTERNAL. 

The Honourable Sil Bun Blackett: ~ir  I move: 
"That an Excess Grant of Rs. 3,680 be voted by the Assembly to r~larise the 

. 6J:penditure chargeable to revenue actually incurred in excess of the voted Grant in the 

. year 1925-26 in respect of 'Emigration-External'." , 

The motion was adopted. 

SUPERANNUATION ALLOWANCES AND PENSIONS. 

The Honourable Sir Bun Bl&e*ett: Sir, I move: 
~at an Excess Grant of Rs. 1,32,756 be voted by the Assembly to re~ise the 

.. expendlture chargeable to revenue actually incurred in excess of the voted <1'rant in the 
year 1925-26 in respect of 'Superannuation Allowances and Pensions'." 

The motion was adopted. 
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RUUNDS. 

'!'he Honourable Sir Bun Blackett: Sir, I move: 
"Tha$ an ExOIl8II Grant. of RI. 7,95,612 be voted by the .Auembly 1.1i regularile the 

expenditure chaqeable to revenue actually incurred in e:a:ceIe of the voted Grant in the· 
year 1925-26 in respect of 'Refunds'." 

The motion WBS adopted. 

POST AND TELEGRAPHS. 

B.-Expenditure charged to Oapital. 
CAPITAL OUTLAY ON INDO-EUROPEAN TELEGRAPHS. 

'!'he Honourable Sir Basil Blackett: Sir, I move: 
"That. an EXCeB8 Grant of Rs. 1,71,428, be voted by the Assembly to re lari~ the 

lI:a:penditure chargeable to capital actually incurred in e:a:ceB5 01 the voted Grant. In the· 
year 1925-26 in respect of 'Ca.pital Outlay on Indo-European Telegraphs'." 

The motion was adopted. 

E 

RAILWAYS. 

·A.-Expenditure charged to Revenue. 
RAILWAY BOARD. 

lIr. A. A. L. Parsons (Financial Commissioner for Railways): Sir, I 
Inove: 

. . . 
"That an Excess Grant of Rs. 5,000 be voted by the Assembly to regularise the 

expenditure chargeable to revenue actually incurred in excess of the voted Grant in the 
year 1925-26 in respect. of 'Railway Board'." 

The motion was adopted. 

INSPECTION. 

IIr. A. A. L. Parsons: Sir, I move: 
"That an Excess Grant of Rs. 28,000 be voted by the Assembly to regularise- the· 

expenditure chargeable to revenue actually incurred in excess of the voted Grant in the 
year 1925-26 in respect of . 'Inspection' _ ". 

The motion was adopted_ 

COMPANIES' ANT> INDIAN STATES' SIIARE OF SURPLUS PROFITS AND NET 
EARNINGS • 

. 1Ir. A. A. L. Parsons: Sir, I move: 
~at an Excess Grant of Rs. 1,52,000. be voted by the Assembly to regularise the 

expenditure ~ar ea le to revenue actually Incurred in eXCeB8 of the voted Grant in the 
. tear -~ m· respect· of 'eompanies' and Indian States'· share 01 Surplus Profits and. 
Net EarnIngs·... . _ .. 

The motion was adopted. 
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AI'PROPlUATION TO THE RESERVE FuND. 

JIr. A. A. L. P&nIOns: Sir. I move: 
"That an Excess Grant of &. 50,88,000 be ,"otad by the Assembly to regularise tlle 

.expenditure cluu1geable to revenue actually incul'red in e ~ of the voted Grant in the 
.year 1925·26 in respect of 'Appropriation to the Reeerve Fund· ... 

. The motion was adopted. ... 

DEMANDS FOR SUPPLEMENTARY GRANTS. 

A.-Expenditure charged to Revenue. 
CURTOMS. 

The Honourable Sir Bastl Blackett (Finance Member): Sir, I move: 
"That a supplementary sum not exceeding Re. 7,000 be granted to the Governor 

. General in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of March, 1928, in respect of 'Customs'." 

The motion was adopted. 

FOREST. 

The Honourable Sir Bun Blackett: Sir. I move: 
"That a supplementary sum not exceeding Rs. 10,000 be ga'ant-ed to the Governor 

General in Council to defray the charges which will come in course of payment durin!1j 
-_,f,he year ending the 31st day of March, 1928, in l'espect of 'Forest'." " 

The motion 'Vas adopted. 

INDIAN POSTAL AND TELEGRAPH DEPARTMENT. 

The Honourable Sir Basil Blackett: Sir, I move: 
"That a supplementary sum not exceeding RB. 20,11,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment duriJ!; 
the year ending the 31st day of March, 1928, in respect of the 'Indian Postal and 
Telegraph Department'." 

. Khan Bahadur Sarfa.raz Hussain Khan (Patna and' Chota Nag-
pur cum Orissa: Muhammadan): I have a motion on this, Sir. It is: 

"That the demand for a Supplementary Grant of a sum not exceeding RB. 20,11,000 
to delray the ar~ that will come in course of payment. durinll; the year ending the 
31st day of March, 1928, in respect of the 'Indian Postal and Telegraph Department.' 
):HI reduced by Re. 1." 

The Honourable Sir Bhupendra Bath Jlina (Member for Industries 
&nd Labour): On a. point of order, Sir. Is the Honourable Member 
justified on a Supplementary Grant in raising these general questions of 

: policy? -

JIr. President: What bas the Honourable Member got to sa.y in 
--regard to the point Of order? 

• 
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Khan B&hadur Sadar. BUI&lD Khan: I do not see why I am not in 
-order. 

Ill. Prelddeat: C<J.n the ono ra ~ Member say why he is in order? 

JDwl B&hadar Sarfaru BUIIaiD KbaD: I have o ~  the motion and 
i,he Honourable Member raises an objection. He has tp prove it; the 
burden of proof is 'lD him. 

JIr. Preaident: I think the Chair must undertake the responsibility. 
In view of a lnrge number of cuts that liave been put down on these 
Supplementary Grants, I have taken some trouble -to -e:u.minethe ques-
-tion, and I invite the attention of the House to a summary of the posi-
tion as stated in May's "Parliamentary Practice", page 536, which I will 

-read to the House: 
"Debate on supplementary and exceu grants is restricted to the particulars contained 

in the estimates on which those grants are sought and to the application of the items 
which compose those grants; and the debate cannot touch the policy or the expenditure 
sanctioned, on other heads,. by the estimate on which the original grant was obtained, 
except so far as such policy or expenditure is brought before the Committee by the 
items contained in the supplementary or excess estimates." 

'This is the practice of the House.)f Commons, and it has been followed by my 
predecessors on more occasions than one. I have also followed thai; practice 
since I have been in this Chair, but on one occasion it appears, when the· 
question was raised on the spur of the moment, I happeneo. to say that I 
had some doubt.as to the correctness of the procedure and perhaps Honour-
able Members ha.ve been encouraged by that remark of mine to put down 
a.ll these motions. I now rule that no questions of policy can be raised on 
Supplementary Demands for Grants except to the extent indicated in the 
summary I have read. 

Khan Bahadur Sarfaraz Hussain nan: MaT' I aay a word or t ~ on • 
something other than the questio:>n of policy? ~ 

Mr. President: The Chair has given its ruling. 

The question is: 

"That a supplementary sum not e ~in  Rs. OO,ll,OOO be granted to the Governor 
General in Council to defra.y the cha.rge" which will come in course of payment during 
the year ending the 31st day of March, 1928, in respect of the 'Indian Postal and 
Telegraph Department'." 

The motion was adoptea. 

INDO-EUROPEAN 'I'ELEGRAPH DEPARTMENT. 

The Honourable Sir BasU Blackett: I move: 

"That a supplementary BUm not exceeding Rs. 38,000 be ,granted to the GO"VDOr 
'General in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of March, 1928, in respect of the 'Indo-European Teletf'aph 
llepartment'.... • 

'The motion was adopted. 
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INTERBST ON ORDxNUY DEBT AND REDUCT10N OR A VOIDANCE OF DEBT. 
- .-

The Honourable Sir Basil Blackett: I move: 
"That. a supplementary sum not exceeding Re. 8,28,000 be granted to the ao.ernor-

General in Council to defray the charges which will come in course of payment during 
the year en4ing the 31st day of March, 111211, in reB,.ect. of n t~ .. ~ ar  Debt 
and ReduetiOil or Avoidance of Debt· ... 

The motion was adopted. 

EXECUTIVE CouNcn .. 

The Hoaourable lirBaaU Blackett: I move: 
"That a. supplementary sum not exceeding Rs. 23,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment durinlr 
the year ending the 31st day of March. 1928, in respect of 'Executive Council· ... 

The motion was adopted. 

LEGISLATIVE BODIES. 

The Honourable Sir Basil Blackett: I move: 
"That a supplementary sum not exceeding Re. 38,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment. during 
the year ending the 31st day of March, 1928, in respect of 'Legislative Bodies'." 

The motion was adopted. 

PUBLIC SERVICE COMMISSION. 

The Honourable Sir Basil Blackett: I move: 
"That a supplementary sum not exceeding Rs. 10,000 be granted to the Governor 

General' in Council to defray the charges which will come in course of paymen£ rin~ 
t.he ;-ear ending the 31st day of March, 1928, -in respect of the 'Public Service Com-
mission t • " 

Mr. :N. M: . .Joshi (Nominated: Labour Interests): As regards the Public 
Service Commission, Sir. I want to ask the Government whether they pro-
pose to puhlish a report of the work of the Public Service Commission. This 
body has been appointed to do some important work. and it has been doing 
its work for some time now. and we are anxious to know what exactly they 
are doing. If we get a report from that body, we shall certainly be in a posi-
tion to know something about their activities. I hope, therefore. the Govern-
ment will accept ~  suggestion and publish an annual report of the work 
of the Public Service Commission. ' 

The Honourable Sir Basil Blackett: In support of your ruling, Sir, I 
would ask that this question be not allowed to be asked in public at this 
stage. I have no doubt that the Honourable Melmber in charge will be pre-
pared to teU Mr. Joshi,the answer privately, but it does not fall within your-
ruling at this stage ....... .. 

lIr. Presidept.: The Honourable Member has already asked a question. 
The Honourable Member is perfe:ltly entitled to-decline to answer it. 

Mr. N. M: • .Joshi: If"there is Ii grant for. a particular item, then certainly 
before I vote I am entitled to ask for some infom1ation, otherwise I am 
entitled to dppose it. 

• 
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~t  The Honourable Member is perfectlyentitlectto oppose 

Kr. K ••• .TOIIIJ.; I am going to oppose it. 

JIr. PrIll4_t: The question is: 

"That a supplementary sum not exceeding Re. 10,000 be granted to the Governor 
General in Council to defray the charges which will come in course .of payment during 
the year ending the 31st day of March, 1928, in respect. of t.he 'Public Serviee Com-
JIIission'. " 

The motion was adopted. 

SEPARATION OF ACCOUNTS FROM AUDIT. 

The Honourable Sir BaaU Blackett: I move: 

"That 'a aupplement.ary Bum not exceeding RI. 25,000 be g,n.nted to t.he Governor 
. General in Counc;il to defray the charges which will come in course of .,.yment during 
the ~ear ending the 31st da, of March, 1928, in respect. of 'Separation of Accounts from 
Audit'." 

The motion was adopted. 

AUDrr· 

The Honourable Sir B&aU. Blackett: 1 ~ e  

"That a supplementary Bum not exceeding RI. 2,17,000 be granted to the Governor 
General1 in Council to defray the charges which will come in course-m payment during 
·the year ending t.he 31st day of March, 1928, in respect. of 'Audit'." 

The motion was adopted. 
• • 

ADMINISTRATION OJ' JUSTICE. 

The Honourable Sir Basil Blackett: I move: 

"That a supplementary sum not exceeding RI. 15,000 be granted to the Governor 
Geueral in Council to defray the charges which will come in ClOur88 of payment durinl!l 
the year ending the 31st day of March, 1928, in respect 01 'Administration of Justice'." 

The motion was adopted. 

POLICE. 

The Honourable Sir B&aU. Blackett: I move: 

"That a supplementary sum not exceeding RI. 4,000 be granted to the Governor 
General in Council to defray the charges which will come in o ~ of payment during 
the year ending the 31st day of Marfjh, 1928, in respect! of 'Police'." 

The motion was adopted. 

MEDICAL SBltVICES. 

The Honourable Sir BaaU Blackett: I move: 

"That a supplementary Bum not. exceediri;r RI. 35,000 be granted to· tlIe ~or 
:General in Council to defray the charges which will come in course of payment. ctlirUW 
-the year ending the B~ day of March 1928, in respect of 'Medical ~ i es  . 

• 
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JIr .•• II. JCI8hi: I propose to oppose this SuPPlementary·'Grant.*Before 
I vote for it, I want to obtain, Sir, from Government some infonnation about 
the Medica.l Research Fund. I wa.nt to know how that Medical ResearCh 
Fund is constituted; I want to know how that M:ElCiical .ResearCh Fund i& 
controlled, and I want to know how that Medical Research Fund is utilised. 
As fa.r as my infonnation goes, Sir, the money comes out of the .public 
treasqry ......... 

JIr. G. S. Bajpai (Secretary, Department of Educa.tion, Health and 
Lands): On a point of order, Sir. This Medical Research Fund comes under 
the next Demand, not under this one. The Research Fund is under No. 
56, not under No. 55. 

Mr ••. II . .Joshi: Then, Sir, IshaIl make my s-peech on the next 
motion. 

Mr. President.: The question is : 
"That a supplementary sum not exceeding Rs. 35,000 be granted to the Governor 

Generall in Council to defray the charges which will come in course of :payment durin; 
the year ending the 31st day of March, 1928, in respect of 'Medical Services'." 

The motion was adopted. 

PUBLIC HEALTH. 

The Honourable Sir BUU Blackett: I move: 
"That a supplementary sum not exceeding Re. 48,000 be gw-anted to tile Governor 

General in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of Karch, 1928, in respect of 'Pulllic Healt.h'." 

1Ir .•. II. JVShi: Sir, as far as my infonnation goes, this ~e i al 
Research Fund is built up ...... 

Kr. G. S. Bajpai: Again, Sir, on a point of order, with reference to 
the ruling which you gave just now.. ThiE particullll' Supplementa:ry 
Demand which is being placed before the House relates to a specific a.nd 
limited object, namely, the grant of a sum of Rs. 30,000 for malaria 
\\"ork. My Honourable friend raises the general question of the Research 
j<'und Association and I would ;ike a ruling as to whether the discussion 
is in order. 

JIr .•. II. J'oahi: As regards this point of order, what I wa.nt to say 
is, the Government of India have provided a sum of Rs. 30,000 for malaria. 
but it is for medical research work and I want to know what medical 
research work is being done, and who utilises that Fund. I am entitled 
to get infonnation before I vote. 

Mr. Preaident.: The Honourable Member may oppose the Grant. But 
he must confine himself to the merits of the particular Demand for Grant. 
He cannot travel outside it and !aise questions of policy. 

Mr .•• II. J08hl: I will not raise other questions, Sir. 
1Ir. Pres1dent: The Honourable Member is raising them. 
Mr. •• II. .Joshi: I shall try my best to confine myself within the 

Demand. . 
JIr. PreaicI.eD&: If the Honourable Member raise8 questions which have 

nothing to do with the merits of the Demand he will not be allowed to do 
so. 
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Mr. If .... 10lb1: Sir. thi!!! Grant is intended for research as regards 
malaria. and I want to know. Sir. from Government. who is going to 
spend this money. whether the money is to be spent ·by private doctors 
or by I. M. S. officers. I am anxious that this Grant should be spent 
not by I. M. S. officers alone but should be also available for privat.e 
doctol's. 

Mr. President: This is a question which the Honourable Member 
should have raised at the time of the General Budget. 

Mr. If .•. 10lhi: Unfortunately that question did not come up. 
Mr. PrelllldeDt: That is no iault of the Chair. 
The question is: 

"That a supplementary sum not exceeding Rs. 48,000 be granted to the o e~or 
GeneraL in Council to defray the charges which will come in course of payment· duriDjl 
the year ending the 31st day of March, 1928, in respect of 'Public Health' ... 

The motion was adopted. 

AVIATION. 

The Honourable Sir BUll Blacke"! I move: 
"That a supplementary sum not exceeding Rs.· 6.18.000 be granted to the Governor 

General) in Counc:il to defray the charges which will come m course of payment during 
the year ending the 31st day of March, 1928. in respect of ·Aviation· ... 

The motion WIllI adopted . 

• EMIGRATION-EXTERNAL. 

The Honourable Sir Baag JllackeH: I move: 
"That a supplementary sum not exceeding Rs. 20,000 be 8Il'BDted to the Govemor 

General' in ·Council to defray the charges which will come in course of payment durinll 
the year ending the 31st day of March, UBI. in respect of 'Emigration-External· ... 

The motion was adopted. 
e 

JOINT STOCK COXPANIES. 

The Honourable Sir BaaQ BIacke": I move; 
"Tliat a supplementary sum not exceeding Rs. 9.000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment dllrin, 
the year ending' the 31st day of March, 1928, in respect of 'Joint Stock Companies· ... 

Tlie motion was adopted. 

CURRENCY. 

The Honourable Sir BaaD BlackeH: I move: 
"That a supplementary sum not exceeding Rs. 16,84.000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment dtllmg-
the year endinl!l the 31st day of March, 1928, in respect of 'Currency· ... 

B~ motion W88 adopieCI. 
81 
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"!'luI lIoBo1ll'&ble Sir Basil Blackett: I move: 
"That a Bllpplamentary sum not exceeding Rs. 4,53,000 be granted to the 'Governor 

Geliera} in eo-incil to defray the charges which will come in coarse of payment duriJaW 
the year ending the 31st day 01 March, 1l18li, in respect of 'Superannuation .AllowanCIII 
,and Pensions'." ," 

The motion was adopted. 

MIscBLLANBOUS. 
"I'he Honourable Sir BUU Blackett: I move: 

· "That a 8Ilpplem.entary sum not exceeding Rs.7,'1O,000 be granted'to the Governor 
General in .C?DDcil ~ defray the charges i ~ will come in ~se of payment duriDA 
the year ending the 31st day of March, 1928, 1D respect of 'Miscellaneous'." 

PlDdit KotUal Behra (Cities of the United Pro\'in.ces: Non-Muham-
madan Urban): I . crave your permission to say a few words on this Grant. 
This sum. of Rs. 7,70,000 includes a sum. of Rs. 57,000 on account of the 
Statutory Commission and by acct¥ling to this Grant the money that has 
been spent on the Statutory o~ssion will' alSo be granted. This is 

-the last echo of the Statutory Commission ..... ~  . 

Xl. Pre8illent: The question of policy has been already raised and 
decided. The Honourable Member cannot raise' the ~stio  of policy 
again. 

• 
~an it KoWal Behra: I am not doing anything of the kind. I am 

simply making a statement to explain the- position in which we find our-
.. selves to-day, so that our action in regard to this Grant may not be mis-
· interpreted, This Assembly has ·already deoidtld the question of prin-
ciple on two occasions. The first was on the 18th February, when Hie 
Resolution was adopted declaring that this Housc will have nothing to 
do with the Commission at any stage and in any form. This was 
followed by the rejection of the budget estimate for the expenjiture of 
the Commission for the ensuing year !md thereby the same principle was 
affirmed. To-day we are asked to grant this sum of Rs. 57,000 which has 
already been spent in the current year on the Commission. What I wish 
to point out if" that this Demand stands upon an e:ntirely different footing 
~ the DE'mand which wall made in the Budget and therefore thRt we are 
wholly unconcerned with it. I wish to make it p€rfectly clear th"f; what-
ever the ~ision of this House may be as to this item the E'p .. l;pr tleci· 
-sions of the HousE' stand good and a·re in no way affected. 'T'herdora, 
the position of my Party is that we are not at all interested in tH'! ·Grant. 
We are taking no part in the discussion or in the voting of this Grant 
and the reason why we do 80 is. that we are entirely unaBeGtel1 You 

· have yourself .been pleased to rule that the question of principle ana policy 
-does not arise on this Grant. That is all I have to say. . 

JIr. K. B • .&Dey (Berar Representative): In addition to ",hat has been 
·ssid."by the Leader of the Swaraj Party, I only' Wis1i' to':Add 'one more 
-thing-that it is rather unfair to this House that Government 9hould have 

• 



• DBJIANDS 1'0& SUPPLBllIINTAltY GRANTS • 

come' 'forwllrd with a 8upplementary Demand for this purpose at such a 
late stage. They proba.bly counted upon the thinness of the House in 
carrying these thiJJgs through. They had ample time to bring up these 
Demands earlier in the Session. Theyeould have. brought true t.ward 
on any official day even before the budget estimates were placed before 
~e House, but they have chosen this hour for bringing this forward. I 
believe the House will be justified in recording its protest against the pro-
cedure and the manner in which Government has dealt with a questioo 
of such importance as that. 

Kaulvt Muhammad Yakub (Rohilkund and Kum80n Divisiou: Muham-
madan Rural): Sir, I waut to raise a question on the point of order upon 
this e an ~ My submission is, Sir, that supplementary Denland means 
a Demand which supplements any expenditure which was sanctioned first 
by the House. 

Mr. President.: The Honow:able Member is wrong in his readinit of the 
rules. A supplementary demand may be made when the amount voted 
in the Budget is found to be insufficient for the purpose as also when need 
arises for a new service llot contemplated in the Budget for the year. 

Maulvt Kubammad Yakub: Very well, Sir. There is :l.Dother question 
and it is this, that when this House bas already rejected the Demand for 
certain .expenditure, is it permissible for the Government to ask for sanc-
tion again to ~ en  money on the same thing when once the vote of the 
Assembly has heen taken and the Demand has been rejected? 

Mr. President: The Honourable the Leader of the Opposition has al-
ready pointed out. the distinction between the two grants. It is not neces-
sary, therefore, for the Chair to say anything more. The one was a grant 
for eKpenditure to be incurred; this is a grant for expenditure which has 
already been incurred. 

111'. L. Graham (Secretary, Legislative Department): Sir, there rs one 
point I should !Ike to make clear in response to Mr. Aney, who I think 
suggested that we have purposely delayed bringing forward these supple-
mentary Dema!lds until the members of his Party had gone away. Need-
less to say that is not the fact, but I thought it was right to take this 
opportunity of .explaining the position. Supplementary Demands are 
always kept till towards the end of the financial year for reasons which are 
perfectly obvious. It is r..c·t till the end of the financial year that the exact 
sum reqp.ired as a supplpmentary Demand is known, even approximately. 

Another powt is that Members ha.ve had quite adequate notioe of this.. 
We ·put forward a list of business showing the business to be tranBScted up 
to the end of the. S('ssion some days ago, and these supplementary Demands 
were first shown on the list for Monday, the 19th, which must actUally 
have issued to Members on the previous Friday or Saturda.y. Members, 
therefore, I submit, a ~ had adequate not,ice, an4 if they did not choose 
to stay it is not our business. . • 

Mr. ,PreBldent: The question is: 
. . "That ~ l~i tar  BUIll not exceeding .7,70,000 he grauted to the Govemw 
General in . Council to defray the charges which will come in oour ..... of payaent. clwing 
t.he year ending the 31st day of Marcil, 1928, in reapect of 'Jli.Jctillaneo1ll'." 

The motion was ~~te  

• 
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MISCELLANEOUS An.m8.TMENTS ·BET.WEEN CENTRAL AND PROVINCIAL GOVBRN-
)QUiTS. 

The Honourable Sir Buil Blackett: Sir, I move: 
"That a supplementary sum not exceeding Rs. 3,47,000 be granted to th8 o e~ 

General in Council to defray the charges which will come i~ ~ rse of a ~t durmll 
the" year ending the 31st day of March, 1928, in respect of MlII08llaneoUB AdJustment. 
between Central and Provincial Governmenu'. II 

The motion was adopted. 

REFUNDS. 

The Honourable Sir Basil Blackett: Sir, I move: 
"That a supplementary sum not exceeding RH. 19,35,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment dul'ing; 
the year endinw the 31st day of March, 1928, in respect I()f 'Refunds' ... 

The moti)n wasad.olJted. 

BALUCHISTAN. 

The JIODourable Sir Basil Blackett: Sir, I move: 
"That a. supplementary sum not exceeding RH. 81,000 be granted' to the Governor 

General in Council to defray the charges which will come in course of payment during 
the ~ar ending the 31st day of'March, 1928, in respect of 'Baluchistan' ... 

The motion wal> adopted. 

DELHI. 

The Honourable Sir Basil Blackett: Sir, I move: 
"That a supplementary sum not exceeding Rs. 62,000 be granied to the Governor 

Genera:! in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of March, 1928, in respect of 'Delhi'... . 

The motion was adopted. 

B.-ExpeMiture charged, to Oapital. 
CAPITAL OUTLAY ON SECURITY PRINTING. 

The Honourable Sir Basil Blackett: Sir, I move: 
"That a supplementary sum not exceediqg RH. 18,000 be granted to the Governor 

General in Council to defray the charges which will come in course of payment during 
tAle year ending the 31st day of March, 1928, in respect of 'Capital Outlay on Security 
'Printingi' ." 

The motion was adopted. 

IRRIGATION WORKS-NOT CHARGED TO REVENUE. 

'!'he Hcm.ourable Sir Basil Blackett: Sir, I move: 
"That a supplementary sum not exceeding RH. 16,77,000 be granted to the Governor 

General in Councll to defray the charges which will come in .courll8 of payment rin~ 
t.he year _ding the ~ day of March, 1928, in respect of 'Imga.tion Works-nat. 
charged to Revenue' ... 

'l'he motion was adopted. 

• 
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. . "COM.UUD V ~ B 01' PENSIONS. 

The HODourabie SIr Baail Blackett.: Sir, I move: 
"That a supplementary sum not e ee in~ RII. 6,68,000 be g-.. anted to the. GoYernol 

General in Council to defray the chargell which will come in' COUI'I8 of payment during 
the year ending' the 31st day of March, 1928, in respect of 'Commuted Value of 
Pensions'." 

The motion was adoI,t.ed. 

C.-Di8bur8ement8 of Loan8 and 'Advances. 
LOANS AND ADVANCES BEARING INTEREST. 

The HODourable Sir Baail Blackett.: Sir, i move: 
"That a. 8upplementary Bum not exceeding Rs. 4,93,45,000 be gant.ed to the Gove.rnor 

General in Council to defray the charges which will come in C01lrse of paymeBt during 
-the year ending the 31at. day of March, 1928, in respect of 'Loana and Advances bearing 
-Interest'. " 

The motion was adopted. 

DEMANDS FOR SUPPLEMENTARY GRAl'(l'S IN RESPECT OF 
RAILWAYS. 

A.-Expenditure from Revenue. 
INSPECTION . 

., • .A. • .A.. L. ParlllODS (Financial Commissioner, Railways): Sir, I move: 
"That a supplementary sum not exceeding as. 27,000 be granted to the (Jovemor • 

{}anera! in Council to defray the charges which will come in course of payment durinm 
the year ending the 31st day of March, 1928, in respect of ·Inspection·.·· 

The motion was adopted. 

WORKING P - n ~  

Mr • .A. • .A.. L. ParsODS: Sir, I move: 

"That a 8upplementary sum not e ee i~ Bs. 19,00,000 be granted to· tlie Governor 
'General in Council to defray the charges which will come in course of payment duriD8 
the year ending the 31st day of March, 1928, in re8pect of 'Workinl!! Expensea-Acf-
ministration' ... 

The motion was adopted. 

<}OMPANIES' AND INDIAN STATES' SHARE OF SURPLUS PROFITS AND NBT 
EARNINGS. ' 

Mr • .A. • .A.. L. Pars0D8: Sir, I move: 
"That a supplementary SUD! not exceeding Rs. 16,75,000 be granted to the Governor 

-General, 'in Council to defray the charge, which will ccime' 'in , course of payment during 
-the year' ending the 31st day of March, 1928, in respect of 'Companies' and Indian 
.states' share of Surpltls profits and net earnings'. OF 

The motion was adopted. 
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B.- ~ lit e c1&Mged -to Oapital. 

COMMERCIAL LINES-NEW CONSTRUCTION. 

JIr. A. .I.. L. Panou: Sir, I move: 
"That a supplementary SulD not. exceeding Re. 1,09,93,000 be granted to the Governor-

General in Council t.o defray the charges which will come in course of payment. during 
the year endiug the 31st day of March, 1928, in respect 01 'New Construction (Coui-
p!el'cial Lines)'." 

The motion was adopted. 

OPEN LINB WORES. 

JIr . .I.. A. L. Panoaa: Sh-, I move: 
"That a supplementary _ not exceeding Re. 4,1Il,63,000 be g'ranted to the Governor 

General in Council t.o defray the "charges which will come in couree of payment during 
the year endiQg the 3lBt day of March, 1928, in respect of 'Open Line Works (Com-
mercial Lines)'." 

The motion was adopted. 

A. - Expenditure from Revenue. 
ApPROPRIATION FROM THE DEPRECIATION FuND. 

Mr • .A. A. L. Pillions: Sir, I move: 
"That a supplementary sum not exceeding Rs. l,IIl,OO,OOO be granted to the Governor-

General in Council to defray the charges which will come in course of payment ckaring 
the year ending the 31st day of March, 1928, in respect of 'Appropriation from th .. 
Depreciation Fund'." 

The motion was adopted. 

APPROPRIATION TO THE RESERVE FUND. 
Mr • .A. A. L. Pa.raoDs: Sir, I move: 

"That a 8upplementary SulD not exceeding RB. 3,11,68,000 be ra ~  to the Governor" 
General in Council t.o defray the charges which will come in course of payment during 
the year ending the 31st day of March, "1928, in! respect of 'Appropriation to the Reserve" 
Fund'." 

The motion was adopted. 

B.-Expenditure charged to CapitaZ. 
STRATB(}IO LIns. 

1Ir . .A. A. L. Paraons: Sir, I move: 
"That. a BUpPlementary sum not exceeding Re. 1Il,86,ooo be grant8cl t.o" the Governor' 

General in Council to defray the chargeBwhich will come in course of payment. durin._ 
the year ending the 3lat day of March, 1928, in respect of 'Strategic Linea'." 

The motion was adopted. 

• 
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RESOL TJ'lION RE DRAFT CONVENTIONS AND RECOMMENDATION 
OF T.HJE TENTH INTERNATIONAL ;LABOUR OONFERENCE 
REGARDING SICKNESS INSURANCE. ' 

fte Konofll'able Sir BhupeDClr& .ath Kltra e e~ for IndustriE.'s and 
Labour): Sir, I rise to move the following Resolution: 

• 
"That thie .Auembly, having considered the Draft Convention. and Recommendation 

adopted by the Tenth International Labour Conference, re o e~  to the Gove.PDor 
General in Council that he should not ratify the Draft Conventions nor accept the 
Recommendation ... 

Sir,. during its tenth session held at Geneva Jast year, the Intemational 
"Labour Conference adopted two Draft Conventions and <?ne eoo~ l a
t.ion the text of which will be found in the document which a~ Clreu!uted 
a o~  Members of this House some days ago. In accordance with Article 
405 of the Treaty of Versa.illes, to which India is an independent signs tory. 
the Govemment of India have to submit these Draft Conventions r.orIDoHy 
within one year from the closing of the session, in this case the 16th 
June 1927, to the authority or autp,orities within whose competence the 
.matter lies, for the enactment of legislatiQIl or other action. That. Sir, 
is the reason for my bringing before this House the Resolution which I 
have just moved. 

The two Draft Conventions deal with the i'ubject of sickness jnsurance, 
one for workers. in industry commerce and domestic service. and the other 
for agricultUl"81 workers, ~  they have been drawn up in identical tenus. 
It wHI he seen from Article 1 of each Draft Convention that the ratiliC'a-
tion of a Convention by any member of the International Labour Organi-
sntio. implies an undertaking on its part to set up a system I)f corr:ptll-
sory sickness insurance which shall be based on provisions at least equiva-
lent to those contained in the Convention. The provisions referred to 10-
elude cash benefits for a minimum period and certain medical belldits;. • 
tbey stipulate that the funds requ;ired for the purpose should be obt<lined 
from compulsory contributions from the insured persons and their employers,. 
a contribution by the State being optional; and they prescribe that siclml3ss-
insurance shall be administered by self-governing institutions under the 
supervision of the competent public authority, though the e,dministration 
may be undertaken directly by the State where certain special conditions, 
prevail. The scheme incorporated'in either Convention contemplates that it, 
should apply to all workers covered by each Convention, though it is per· 
missible to make exceptions in a limited number of cases specified in the 
Convention, or in districts where, by reason of the small densitv RU..) wide 
d!spe!Bion of the population and the inadequacy of the means ·of eommu-
mcatlon, the organisation of sickness insurance .in accordance with the 
Convention is impossible. The Recommendation is a corollarv to the tW() 
Conventions an.d explains in greater detail the principles under .hich the 
s ~ es of compulsory sickness insurance are to be administered. There 
are obvious and serious difficulties in the way of introducing in lndia in 
the near future any scheme of compulsory insurance for workers in indus-
try, o~er e and o ~sti  service and agriculture o!lthe lines contem-
plated 10 the Draft Conventions and Recommendation. Broadlv stilted 
these difficulties. arise from the migratory character of ;industrial imd ol ~ 
labour; the aDXlety of ~ e labourer to go back to his village BOd his rela-
tions when he"faHs senously ill rather than subniit himself to treatment 
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[Sir Bhupendra Ne.thMitra.] . . 
on Western lines in hospitals at industrial and other' centres;' the Wf',nt of 
oualified medical practitioners in' sufficient numbers willing to takl;l up tne 
r~le of the country practitioner in Western countries; the elJstenee of in-
digenous system of medicine; the o ositi~n of the o~ ers t e ~ol ~es 
to anv svstem involvmg compulsory deductIons 'from their 'pay; and the 
a sen~e ~  self-governing institutions like properly organised trade unklns 
throuah which the insurance could be administered, with the result that a o . 
('ostI" machinerv will have to be set up bv Government for purposes of 
administration ~lone  The Government of India have no doubt thll.t it 
will not be a practical proposit.ion for some years to come to St't up In 
India a system of sickness insurance which shall be based on provisil)nu at 
It'ast equivalent to those contained in the Draft Conventions. Tha.t hei:lg 
the position, Sir, the Government of India cannot ratify the Draft Con-
ventions nor adopt the Recommendation; and 1 am sure this conclusion 
will be accepted bJ this House. At the same time, the Government, of 
India are in full sympathy with the ideals which underlie these Draft Con-
"entions and they feel that their position as a member of the Internatknal 
Labour organisation makes it incumbent on them to explore more fully 
the possibility of introducing some system of sickness insurance for 9 par-
ticular class of workmen or at particular centres. They propose to con-
sult Provincial Governments who are primarily responsible for the welfare 
·of labour in their territories as to whether it would be feasible to intro-
duce a limited scheme of sickness insurance in this country either on tbe 
1ines indicated in the Draft Conventions or on some other practical lines. 
On receipt of the replies from the Provincial Governments, the Government 
of India will discuss the matter further with the Standing Advisory Com-
mittee of the Legislature attached to the Department of Industriel and 
Labour, and examine the question of the desirability of appointing a >'Ipe-
cial c:;pmmittee for dealing with the subject. I should like to add that ;.he 
1ine of action proposed has the approval of the Standing Advisorv Oo.n-
mittee of the Legislature attRched to the Department of Industries n:ld 
I,abour with which I recently discussed the whole question. 

6'ir, I move, 

JIr. B .•• Joshi (Nominated: Labour Interests): Sir, I move that at 
-the end of the Resolution .... 

JIr. President: I am not sure whether the amendment is in order. 

JIr. B ••• Joshi: I do not feel doubtful; but if you give your r11Ii1'g 
~ a inst it, I do not mind. . 

The Honourable Sir lihupendra Bath )[itra: Before Mr. Joshi moves 
his amendment, I propose to submit for your ruling a po;nt of order. The 
Resolution which I have moved raises a very definite issue, namely, whe-
ther the Government of India should ratify the Draft Conventions paRBed 
in the tenth session of the International Labour Conference. It does 'Jot 
cover the general ,!uestion of sickness insurance. Mr. Joshi wants by his 
..amendment to tag on to it a different issue altogether, and I submit, Sir, 
that the, ~ l tion with ~ e .amendment tagged on to it ill~ntrn ane 
the provlSilons of the proVlSO lD pa.ragraph 135 of the M8IJ,ua.l of Business 
and Procedure oi the Legislative Assembly in which it is stipulated t.hat a 

• 
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Resolution shull be clearly and precisely expressed and shall rslRt' slb-
1l1tantially one definite issue.. That, Sir, is my. submiss.ion and 1 hhou!d 
like to have your ruling on It. 

Mr. Pr8Ilclut: Before giving my lVling, I shouid li e ~o know whnt ~s 
the Honourable Member's "iew as to whether Mr. Joshi s amendment JS 
within the scope of the Resolution or not. 

fte HoIlOU1'&b1e Sir BlLupendra lfath JIitra: My view claady is that it 
j"l not within the scope of the Resolution. My Resolution is very c1p.nr 
It raises only one substantial issue and that is that the Government. of 
India should not ratify the Draft Conventions adopted at the Tenth. e~sl n 
-of the International Labour Conference. That is the only substantwl Issue 
raised by my Resolution. There is no other issue involved. in it. 

JIr. II. S. ArJey (Bersr Representative): I rise on a ointo n o~a
tion, Sir. May I ask the Honourable Member whether the pomts rm:;ed 
ill the amendment are covered bv the Draft Conventions or not? , . 
'l'ILe Honourable Sir BlLupendra lfath .tua: The point raised in the 

mnendment is not covered by the Draft Conventions. 

As I said, Article 1 of the Draft Convention clearly lays down that 
any member who wants to ratify the Draft Convention undertake.s an 
~ ii ation of introducing in its 'territories a sickness insurance scheme 
which shall be based on provisions at least Equivalent to those contained 
in the Convention. Mr. Joshi's amendment if> directed to introduce in 
Illdia a limited scheme of sickness insurance; therefore it is not covered 
bJ the Draft Conventions. 

*ptW&D Ohaman L&ll (Weat Punjab: Non-Muhammadan): May I point 
<lut that after all is said and done the Honourable Member has introduced 
,.8 motion that this Assembly having considered the Draft Conventi\lJlS and 
Recommendation adopted by the Tenth International Labour Conference • 
recommends to the Governor General in Council that he should not ratify 
the Draft Conventions nor accept the Recommendation. All my friend, 
Mr. Joshi, is trying to do is to bring in an amendment to the effect that 
a portion of those Draft Conventions in a modified form should be given 
.effect to. The first Draft Convention, part ITI, is a. Draft Convention 
concerning sickness insurance and insurance of agricultural workers, _ 
industrial and commercial workers and domestic servants, and Article 1 
which the Honourable Member read out says that a compulsory system of 
sickness. insurance shall be based on provisions at least equivalent to 
-those contained in the Convention. Mr. Joshi does 'not agree with it, 
the lHonourable Member does not agree with it. Mr. Joshi says "Let 
us have something in a modified form ". I cannot see how that' can be 
ruled out of Qrder. There is the Draft Convention before us. The Honour-
aMe Member says tflat this House should not accept that Draft Convention. 
Mr. Joshi says, "Let U8 accept that in a modified form". I cannot see 
how Mr. Joshi C8-1;I., in the circumstances, be ruled out of order. . 

JIr. If. II. ICllhl: The ratification of the Convention  requires o e ~ 

ment to take much ·Ia.rger action than my amendment makes them do. 
My amendment,. therefore, cannot be outside the scope of the Resolution 

, 

' •. Speech not corrected by the Honourable Kember. 
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at all. I Could certairilv have moved an amendment that the Convention. 
be ratified, which wolild have meant tha.t Government should take-
hction which is much larger than the one I ask Government to take. 
Therefore, Government cannot say my amendment is out of order . . 

1Ir. President: Does the Convention deal with sickness insurance? 
Kr. B. lI. loshi: Yes, insurance of agricultural, industrial, conuner-

cial and domestic workeJ;i. There is also a Recommendation which can be 
given effect to in a modified form, and it is open to me to suggest what. 
action should be taken on that Recommendation. I tteft'fore CIlDJ;lot 
see ..... 

1Ir. Preslcient: I think the Honourable Member may proceed. 
lIr. B. lI. loshi: Thank you, Sir. I move: 
"That at the end of the Reao\ution the following be added : 

'but that - he ~ o l  take immediate steps to establish in India a compWliOry 
system of lIickness insurance, the application of which may for the present. 
be confined to workers working in factoriee and in minee, and on organillecl 
and large-scaled plantations'." 

Sir, I am very _glad that the Honourable Member has brought forward 
this Resolution, but I cannot congratulate him upon the form in which 
he has put his Resolution. I thought, Sir, he would bring forward a 
Resolution asking this House to ratify the Conventions, but he has not. 
done that. At the outset let me make it quite clear that I do not think 
myself that it is impossible to give effect to the Conventions and to the-
Recommendation in the present state of India. I do not think that the 
heavens will fall down if we ratify this Convention and legislate aC80rd-
ingly. I do not think any great disaster will befall the Government of 

. India &-ither. 
Kr. President: Will there be any disaster if you don't ratify it? 

_)[r.B. II . .Joshi: Yes, Sir, that is what 1 am pointing out. There 
will not be any disaster or calamity upon the Government of India or 
upon tlh.e people of this country if this is ratified, but on the contrary there 
will..be a calamity and a disaster upon the working classes of this country 
if the Conventions are not ratified and the Recommendation is not given 
effect to. Now, what do these Conventions ask the Government of India 
and the people of this country to dO'? They ask that a compulsory system 
of sickness ins ra~ e be established for the benefit of industrial, com· 
mercialand domestic workers as well as for the benefit of agricultural 
worker.;; in this country. The Recommendation makes it quite clear why 
the system of sickness insurance should be introduced by all Governments 
of the world. The first reason given is this, that it is not only in the 
interests of the workers themselves that they should maintain good health. 
Certainly it is to the interests of the workers that they should maintain 
good health, but it is made quite clear that it is in the interests of 
industry itself, it is in the intere-sts of the community as 8 whole, flbat 
the workers engaged in industry, commerce and domestic service and also-
in -agriculture should maintain good health, and in order that they should 
be protected during the period of sickness tlie Conventions require the 
Governments of the world to establish a system of compulsory insurance. 
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Sir, the Honourable Member in ch&rglEl of the Department pointed out 
certain difficulties in the way of his giving effect to these Conventions and 
,the Recommendation. The first difficulty i~ he pointed out was that 
labour in India is migratory. I do not understand the meaning of the 

])hrase whieh he has used, that labour.in India is migratory. What is 
the . meaning of it? Does he mean . that the wOl'kers in one factory in 
Bombay do not stick to that factory but go to anoiher factQry after sa 
months' work or two years' work or three years' work, or does he mean 
that the worker6 in Bombay go to Sh,?lapur or Ahmedabad for work? I 
want to know What is the meaning of that phrase. It is quite possible 
ne may mean that the workers who live in a particular village go to 
'Bombay where they work for three years and as other people find it neces-
sary to have BODle rest and to recoup their health they, go to their villages 

,jor a Dl'Onth or two to recoup their health. I do not thillk labour in India 
is migratory in any other sense except this that they work in !l city for 
two or three years or more and then when they find their health beginning 
to suffer they go to their villages, live there for a month or two or three " 
months and again .go back to the city. This is the only interpretation I 
can put on the phrase which he has used., I do not think there is any 
oWer interpretation which can be true. If he means ,that labour in India 
is miwatory in the sense that people in villages go to cities where they 
remain for two months and again go back to their village for ten years, 

. and again after ten years go to the city, he is not correct. Labour in 
India is not migratory in that sense at all. Even if labour is migratory in 
one sense, namely, that they go from town to town or that they go to 
their villages for a few months, how does it make it difficult for Govern-
ment to have some system of compulsory insurance? What the eompul-
sort insurance system requires is that the contributions should' be paid . 
. If the contributions of the compulsory insurance are paid by tl,te em-
ployelll and the Government, at least these two parties are not migrat.ory > 

and they can always go on paying the compulsory insurance contributions. 
'I he only migratory element is the labourer and if he wants to keep up his 
Claiin to the insurance he will go on paying, his contribution to the 
insurance fund. I do not see that there is ntuch difficulty due to what is 
called the migratory nature of labour in India, and I do not admit for a 
moment that labour in India is migratory in some sense which is different 
from the 9ne which I have explained. 

Then, Sir. the 'Honourable Member pointed out another difficulty, and 
that difficulty was that in India there are not many trade unions which 
will manage the sickness insurance. Sir, it is notneoessary that, in 
order to have a compulsory system of insurance, there should be trade 
unions in the country. I do not think there is any .connection between 
the existence of trade unions and the existence of compulsory insUrance 
for siqkness. because the Convention itself and this report also makes it 
quite clear that if there are countries where labour is not organized then 
the proper coUrse for that Government is that the Government itself should 
m&DRge the inl\urance system. That has ~en provided by the International 
Labour. Conferelice itself. They an ti i ate~ Jthat there may b'e some 
~o ~tries in the world where labour may not be thoroughly organized and 
'there'fore they pointed out that in such countries it was the business Of 
ltJi!e ~ate -tomaiiage' the insurance :s'ystem. Of course if there' are trade 
lUDioo"s 1idhe'cotihtry; 'the lVorltofdistributing the benefits and 'the work 



2068 . LEGISLATIVE ASSEMBLY. [27TH MAR. 1928-

[Mr. N. M. Joshi.] 
of olle t~n  contributions will be done through . the· trade unions; otherwise' 
that work will have' to be done by the Goveniment agency; but it can be-
done. Sir, India 'is not' the only in st~itll country in the world. Ther& 
are other industrial count.ries and there are also some countries in Asia 
itself ~o have already introduCed this compulsory system of sickneslJ.. 
insurance. Take Japan for instance. l~ ere is a system of sickness: 
ins ran~e which is applicable to aU' the ae~ workers and some other 
kinds of wor!ters also; and that system has been in existence now for 
some time, and if Japan, which is considered to be a ceuntry where the-
labour conditions Ilre not 118 good as ours, and where labour legislation is 
not considered to be lis advanced as ours, eould establish a system of sick· 
ness insurance, I do not know why the Government of India cannot do it. 
I do not think the Government. of India is going to admit that it is a 
government which is less progressive or more reactionary than the Japanese-
GovernD).ent. Moreover, I do not think anybody can say that labour 
is better organized in Japan than in India. lam quite willing to challenge-
anyone to prove thai 1abour in Japan is more organised or better ozganized 
than it is in ~n ia  If Japan, without much labour Organisation, can 
establish a sickness insurance system, I do not know why India should 
not do it and could not do it. Sir, I therefore think that the difficulties. 
pointed out by the Honourable Member are not very great and t.hey need 
not weigh much with the Members of this Assembly. . 

There is one thing which I wish to say to the Members of this House' 
and it is this: that the Assembly is quite anxious, and very rightly too,. 
for the developmant of industries in India. But let them remember this, 
that if industrial development is to take place in our country, it must take 
phice on right lines, because an industry does not consist only df. the-
money which is invested in tha.t industry; the industry consists of the-
peopl(l' who work in that industry. The industrialists take good care about 
the machinery whioh they use. They have a sinking fund and a depreciation 
fund; they also appoint m'en to take care of the machinery, oil it and keep· 
it in order. Now, Sir, more than macihinery, the industry requires men. 
Is it not necessary and is it not in the interests of the industry itself 
that the men who are to work in tlhat industry should maintain good health 7' 
And if it is in the interests of the industries that the men who are working. 
should a inta~n good health, is it not the duty of the industry and of 
the Government to take all measures in order that the men working in that 
industry may maintain good health? 

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Who wilf 
pay for that? 

Mr. 5. K. Joshi: I am coming to that. Now, Sir, when a country 
begins to develop industries there is a change in the life of men. Before-
the industrial development or before men go to a city for industrial work, 
they live in their- villages; they are in the midst of tlheir relatives ancr 
neighbours and if ~ man becomes ~i  and if the sickness is unprovided for, 
his relatives and even his neighbours might take care of him. But when 
8 man goes to $D industrial city like Bombay and becomes sick; he iI' 
~ lete  ?DProvided for. There is practically nothing out of which 
dunng hIS 8lckness he can get BOIDe medical help or some money for hiB:-
own maintenance. 'Unfortunately Honourable Members who are sittirag: 
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on this Side, Sir, do not realise the difficuities of people like the industrial 
r ~r l in this country. When they become sick, t e~  get no pay, where-ns <lovemment officials get sick leave on fun pay for one, two or three 

months or even for' six months, and I· am told they can get leave up to 
18 months. 

Lteut.-ooione1 B. A. I. GldD.,. (Nominated: Anglo-Indian): Not on 
full pay. 

Mr .•• M • .Joabi: Not on full pay, but at least on half pay. So, Sir, 
thev do not realise the difficulties of industrial workers. The sickneSs of 
Go;emment officers is very well provided for at the cost of these very poor 
men, but when it is a question of providing for poor people at whose cost 
these Government officers enjoy full pay, they say that there are insuperable 
difficulties. But were there no difficulties when the Government of. India 
thought of framing rules for giving their servants sick leave? And if 
those difficulties were somehow overcome, it should not be difficult for 
them to overcom'e the difficulties that may exist in the way of estabI,U;:tring 

sickness insurance fund for the working . classes. Then, Sir, when'these 
poor people go to big cities and when they fall ill, they naturally require 
more money, whereas if they are sick they get nothing at alL In Bom-
bay, for instance, when a man falls sick his pay is stopped. When he 
begins to work he gets his pay, but so long as he is sick and does not 
work he gets nothing. Now, as is well known, everybody wants a little 
more for his expenses during his sickness, because he wants some medicine. 
some milk, and. the doctors nowadays advise him to take fruit instead of 
eating rice. Therefore, when he is asked to spend more money during 
his sickness, his pay is stopped. This kind of thing cannot be allowed to-
continue and it is not in the interests of the industry itself. 

Iutherefore think, Sir, that this iH'ouse should not accept the Resolution 
moved by my friend in charge of the Industries Department but should 
accept it along wiih my amendment, because then only a beginudJ.g of 
the sickness insurance fund will be made in India. I am not asking that 
all the industrial workers in the country should be bro1l{;ht within the 
scope of that insurance system all at once. I am merely asking that for 
the present the sickness insurance system should apply to the workers in 
fact()ries who number 'about twenty lakhs .of people out of tliirty crores. 
Then I have also suggested that a few hundred thousand people working-
in Indian mines should be brought .within the scope of that system. I 
have also suggested that the system for the present need not apply to all 
agricultural workers, but it is quite possible to apply it to agricultural 
workers .on organized and largescale plantations similar to those which 
exist in Assam, Coorg and Madras. In my judgment, Sir, there is abso-
lutely n.o difficulty t.o introduce this scheme, because it will be a very 
smal1 scheme -and will apply to about f.our million people in all, and II 
scheme like that is certainly w.orkable and can be made t.o work success-
fully. Moreover, the scheme is n.ot likely to cost as ~ as is made .out. 
'After all, if. the scheme is applicable only to four million people, it will 
not cost a great deal, and even if .it costs s.omething, it is worth while 
dQing it. We are all anxioull. to develQP industries, and for that reason "'8' 
must take care of the people who are to develop those industries. We 
cann.ot grudge to spend money. MoreQver, Sir, I would like to ask iIbe· 
Government .of India to introduce a system of insurance which is non-
coatributory, that is to say, the Govemment an~ .the employers should' 
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bear all tibe costs. But, Sir, if the Government and the employers IIl"8 
...mous that the worker also should contribute a small portion out of his 
small wages I shall not be against that scheme if it becomes ne es~  
because I feel that the worker, by contributing a small portion required 
for the establishment of the sickne88 insurance system, will be doing some 
good to himself. I am therefore anxious that; some system of sickness insur-
ance should be established even though that system be a contributory sys-
tem. On the whole, Sir, the establiBbnrent of the sickne88 insurance system 
will not cost very much and the cost may be divided between the Govem-
mentand the employers and, if necessary, the workers also. I hope there-
fore that the House will oonsider that this question is not only in the 
interests of the workers themselves but, as the Convention itself has made 
it quite clear, it is in the interests of the whole community, it is in the 
interests of industry and it iB in the intereBtB of the country. I therefore 
hope that my amendment will be accepted by this House. 

··Dlwua 0hamaD LaD: Sir, Mr. Joshi in a very eloquent speech haa 
placed the a ~e of the workers of India before this House and I hope he 
has sufficiently convinced the Honourable Sir Bhupendra Nath Mitra that 
the hopes he has been building on of getting the unanimous support of 
this House art> hopes that are rather too .premature. The question raised 
by Sir Bhupendra Nath Mitra in his very brief speech is briefly this. He 
says it is not possible fOl us in this country to have a sickness insurance 
system for th-rE'e reasons. The first reason is that Indian labour is migra-
tory. I want to ask him if that is 80 and if that is a fact. You he&r it 
said everywhetoe that Indian workers are prone. to be migratory. If it iii true, 
how does it, I ask, prevent the Honourable Member from bringing in any 
Bcheme for sickness insurance in this country? If a man works in Bombay 
to-day and has his sickness card with him, and goes off to Poona thE: nen 
day, how does it prevent the Honourable Member, in the scheme that has 
been adumbrated, from giving him the sickness insurance that he desenes 
in Poona? Does the Honourable Member not know that there is a similar 
Bcheme for sickness insurance in England? Every worker there has the 
right of getting his card, paying his insurance money down, aDd then he 
has got the right to medical aid wherever he may be. If this happens in 
other countries, surely it can happen in this country. How is it. I uk 
again, an insuperable difficulty for the Honourable Member merely 
because it is Raid that Indian labour is migratory? 

The· second difficulty that the Honourable Member foresaw was this. 
He says there are indigenous systems of medicine and it would be difficult 
to l,nng in any sickness insurance. Am I. to take it t,h",t the people of 
thi!' country have with one voice declared against any sv"tp.m of medicine 
except their own indigenous system? Am I to take it t ~t tl1e Honourable 
Member is not going to give encouragement to the inn:genous system of 
medicine for the worker if he wants to be treated by a Hakim rather than 
by my friend Colonel Gidney? Is the Honourable Member going to pre-
vent' him being treated. in that way'? It is his look out. It is for the 
on~ ra le ~ to have is an~l of o ~rs whether they be Indians 

,workmg. on the· n~n system or Indians working on .the European system, 
or· Engbshmen working on the· European syst.em. It makes no difference 
"l",hat :System is adopt-ed. The .question is, how to give relief. How is it 
, .. 

• 9peecb·not cilrreckd by the HonOurable Member. 
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going to prevent him from giving relief to the workers and how ~ it ~n 
insuperable difficulty in giving sicknes& insurance to tht: workers In t i~ 
country? In Lllis connection, e or~ I go on: I should like to say t a~ If 
the Government were to hold this VIew, I think the Department of which 
my friend Mr. Bajpai is Secretary ought to be abolished. I do not want 
him to look 80 absolutel.)' flabbergasted at the idea. 

JIr. G. S • •• JpIi (Secretary, Department of Education, Health and 
Lands): On thE' contrary, Sir, I was looking away. 

Diwan Ohlman LIn; If you are against the indigenous system, and if 
it is the indigenous system that is preventing you from giving sickness 
IDsurance to the workers, then abolish the indigenous system a.nd let us 
flave the European system. The other corollary is, let us have the indigen-
ous system and abolish the other slstem. That is not an argument for pre-
venting workers from getting relief whether it is on the indigenous basis or 
on the European basis. 

The third objection w... thia-tb.t it was not a practical scheme. It 
would not be in the fitneBt: of things that any scheme which the popular 
party demands should be CODBidered by Government to be a practical pro-
position. It would not be in the fitDess of things that any scheme should 
be adopted i~  would make India a first rate nation instead of the tenth 
rate nation abc is to-day. It is the deliberate c-bject of the British Govern-
ment to keep tIlis country down, to keep it 88 an uncivilised country, to 
keep it away from all the amenities of civilisation that obtain in other 
countries. The simple reason is that this is a no man's land 80 far 88 
they are concerned. When the members of the Chi! Service went men-
tally \ick, they demanded more pay and a Cl'Ore and a half was taken out 
of the coiters ;Jf India and handed over to them. Here are the workers 
of India demanding a little more in the shape of wages and comfons and 
social amenities and the reply of the Honourable Member to that is that 
they cannot do It because it is not a practical scheme. I ask the Honour-
(,ble Member, what i~ a practical scheme? Here is 8 verdict given by the 
International Labour Office by 97 votes to 9 and employers, employees and 
the Government have voted in favour of it. That is a scheme which has 
been carefully thought out and considered to be a practical scheme byemp-
loyers, employees and the official delegates, and yet the HonoUrable Member 
there asks us to throw this Draft Convention into the waste-paper basket. He 
knows the feelIng in thia country. We know that the average life of the 
Indian worker is somewhere about 231 years .. That is due to the rapid 
development of epidemics in this country. Plague, cholera and every 
conceivable kind of epidemic are carrying away millions in this country. 
People who would be living to-day have been wiped off by these preventible 
diseases. It is very easy to die in this country and it is very difficult to 
live and yet the Honourable Member is making it difficult for people to 
live by not bringing in a scheme of this nature. TheHC'nourable Member 
knows that if there is a country in the world which needs assistance in 
this ma.tter it is India. I may in this connection inform the House that 
Dr. Nair in a statement before the Factory Labour Commission compared 
the average weight of an Indian worker with the weight of an a.verage 
prisoner in His Majesty's prisons. That shows only olle thing, that that worker 
in India whose weight is. less than eTen that of a priBOJler in His Majesty's 
jails is more prone and subject to all sorts of diseases, whicli diseases are 



2072 LBGISLATIVB A8SJIIIBLY. ~ B MAR. 1928. 

[Diwan Chaman. La.t:.] 
preventible and can be avoided if the Honourable Member will only lllWl:e 
provision to give medicaJ·relief to the worker. 

Now, the Honourable Member no doubt hal! read this Bulletin which 
his Department has issue(t The arguments he has placed before us are 
arguments which I find in this very Bulletin. The Honourable Member 
has one great ~ t  he is not original. ~ his argUIl:\ents are tp be found 
on page 16 of thiS Bul\et.in. The objectiops, as the Bulletin states, briefly 
are, the migratory character of industrial labour, the want ~  q,ualified 
medical practitioners in sufficient numbers; the eXistence of· indigenous 
systems of medicine and the opposition of the workers to any system in-
volving compulsol'y deductions from pay. I challenge the Honourable 
Member to come along with me to any duly constituted trade union and 
I will get him a· ycrdict in favour of payment of sickness insurance. I do 
not know where he gets his facts from, whether they are manufactured in 
his office, in the rooms of the Secretariat or notI do not know. But I 
say that it is a libel upon the workers· -of India to say tha.t they are not 
willing to pay tlwir qucta, if necessBTy. in order to obtain the relief which 
they badly neefi. Go outside a town like Lahore, only three miles outside-
I took Dr. Rutherford (Jut toa village only. three miles out of Lahore, he 
mentioned it in his book, and he found there no arrangements whatsoever 
for any sort of medical relief for the villager. And when he asked the 
peasants what they did in the case of sickness they said when they were 
very ill they were put OIl. a charpoy and taken to the general hospital at 
Lahore. That is the position of the agriculturist. What provision is the 
Honourable Member making for that? In all the 750,000 villages in India 
how many of the villages can afford to obtain medical advice and tr~at ent 
for the peasants in those villages? Talk o.bout prosperity I I think any 
man who talks about the prosperity and civilisa.tion of India under your 
rule ought to be ashamed of himself. You know perfectly well that no 
arrangements whatsoever are made for the agricultural workers in the 
villages to give th£'m medical relief. You talk about the experiments you 
have made down here in Gurgaon! Go down to those villages yourself, only 
3E miles from here, and see the condition of those villages. There is nothing 
to be proud about after 180 :vears of British rule in . this country. I sa~  
deliberat.ely that t.his iR but one step towards the civiliza.tion of these 
people. I care not, that much for Swamj in this country, but I do care 
for Swaraj for the worker-not t.he Swamj for which peopleolamour, but 
the real Swaraj, which means better conditions of life and work for the 
workers of thil; conntry'. But when we ask yOll to give us those condi-
tions, what do we find? A stone wa.ll staring us in the face, and speechef\ 
like '!!he one which the Honourable Member made just now, speeches which 
make me feel that although he has· a soft heart he sometiines forgets that 
after all he is a human being, a human being· in a country of millions of 
human beings. . He must remember that the· cry of the poor in this country 
is the only cry worth listening to, not the cry of the witness who turns 
round and says, as Mr. Birla .. turned round and said t~ ene  

"In the general discussion "Winch followed Mr. Birla explained the attitude of Indian 
employers. lie said that they were not in favour of" oomptilsory inBurance, which would 
place too heavy a burden ·'On ~ ian indUBtries."· . , 

I say that i~ n i~ in strie~ cannot: bear this burden" wliich· is very 
~all  those mdustnes are not worthy of your s o~ or the support of 
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/!ny decent mIlD. What is it after all that we ar? demanding? A very 
small thing, nAmely, that the employer should contnbute under the scheme 
as well 88 the employee, and that the Government should come in and 
assist them; because under the Draft Convention it is left to the choice 
of eacli Government to go in and help or not help. Now here is a country, 
India, which is definitel.?' in a position or ought to be in a position to help 
a scheme forward of this nature: and if the Government were to help a 
bit and contrihute, then the employees would get this scheme working 
straightaway. -What is it that my friend, Mr. Joshi, wants after a.ll1 
Whereas you have alread .. · got the Indian Factories Act on the Statute-
book and yOU find no difficulty, no practical difficulty in working that Act 
and in applying that Act tr the workers who are covered by the provisions 
in that Act, he is merely asking you to apply similar legislatiOn to those 
very workers who are working here. Just as you find no difficulty in apply-
ing the provisic,ns of your Indian Factories Act, you will find no difficulty 
whatsoever in a.pplying the provisions of that Act to the workers covered 
by that Act, snd I see no difficulty whatsoever .  .  .  . 

Kr. PlaldeDt': Order, order. If the Honourable Member wants to 
continue longer, I should like to adjourn till to-morrow. 

Diwan Ohaman L&I1: No, Sir. I will bring my remarks to a close. I 
have nothing :'Ilore to say on the subject except merely to remind the 
Honourable Member that nOW that he is goiBg to refer this matter to Local 
Governments o~ their opinion;-would he be good eno~  to get their opinions 
at the earliest date possible and take a step forWard, a jump forw&rd,-
take his reputation in his hands, never mind if he loses his reputation, but 
do the great thing that he owes to the workers of India. -(Applause)._ 

~ . 

Th. Honourable Sir. Bh,.PGd,a _: •• t.h . ,JOka: Sir, my friend, Diwan 
Chaman LanJ when ~ was aeIiveiing -his speech, was probably u:'Aler 
the impression-. that. he was addressing. a future gathering at Geneva in 
the ro~e of the employees' delegate. He delivered a very eloquent speech, 
but n o~ natel  6il _ UllUal, he was mostly iITelevant and inaccurate in 
various matters, if I maysa:v so in an humility. Further, I did not 
gather what he was rE!ally driving at, because he ended up by saying that 
if I was going to refer £he matter to.1;'rovincjal Governments, I ought to 
see that we received their replies promptly and that thereafter I ought 
to proceed to Inske serious eRoris to get so etn i~ done. Well, that, 
Sir, .is . something different £:rom -Mr .. JQshi's . amendment, which wants 
tn-is· House to ~ o in nil to the' Governor'General in Councll to take 
i~ e~i te .step's to establish in India·a compulsory svstem of sick-
n~ss l~s~~n e et  !Ito. ~en again .. ~ the. -course of his speech my 
friend, )'),wlI.n . Cham lin r~al  took _me to task for a in~ stated that the-re 
~ere difticu:1ties ·ill the waiv o£ India's -rat n~ tbe Th:a.ft Conventions 
passed' -_rit' the ~ent  . sessjon of the -IntemationaJ . LBhour Conference 
QE'causeiJl the s e~  .which I made eal%ir I was dealing onlv with the 
question of ratifVing· t es~ COliYentions. Awarentlv e't'en ~ Honour-
able friendll,Jr ... .Tos1;ti. does DQLseriouslv. lln\'e that India. is in v a position 
to ratify those Conventions, I shall next turn to the more serious d:s-
course of my friend, Mr. Joshi. What he said was certainlv not new 
tC' me nor to. any Me.mber. of -this Bouse who WItS prel!lent at the meeting 
of the StandlD'l' AdVISOry Committee at which we discussed this matter 
very -fully:' Mr. t ~B ~ s ~l t ~letitioil ~l  hpdid .not unc1el'l!ltand what 

:-. ~  . 
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~a s meant by labour in India ein~ migratory. The matter is perfectly 

simple, Sir. Now let us assume that We have ratified these Draft Con-
ventions. The compulsory scheme of insurance embodied in these Draft 
Conventions applies t~ domestic servants. I know that. a certain class 
of servants whom I employ come from the Kangra Valley. They come 
and ·serve with me for prc.bably two or three years and they go away to 
their homes and do not. tum up for the next two or three years. Now, 
SIr, I oannot imagine how I am going to start a workable scheme of siok-
£_ess insurance for men of" that class. Take certain groups of industrial 
labourers. The labourers in the jute mills in and around Calcutta, I 
believe come mostly from the OriY8.-speaking country or from the United 
Provinces. On a certa.in occasion I examined not in detail but broadly 
the conditions under which they live; and I gathered that whenever 
they fall seriously ill instead of agreeing to be admitted into a hospital 
in or about Calcutta they prefer to go back to their homes as I men-
tioned in my previuus speech. I am pretty sure that any of my 
Honourable friends in this House who know the habits of these 
labourers and who is not an absolute idealist like mv Honour-
able friend Mr. Joshi will bear out the correctner."L of my 
statement. Take for example the oal iel ~  The labourers there 
come largely either from the Santhal Parganas or the Chhattisghar 
Division of the Central Provinces. There too the position is the same. 
'Therefore. Sir, it is a fact that the migratory nature of industrial labour 
in India constitutes one drawback in the a~  of establh.hing any compul-
sory scheme of insurance. 

Dtwan CJlaman La1l: Establish a scheme for 20,000 railway wqrkers. 
The Honourable ~ BhupeDdra Bath JIlt.ra: In fact thE' i rato~  

nature of the labour leads to another difficulty. Now, let us confine our 
attention to that servant of mine who comes from the Kangra Valley. 
He falls ill and wants to go home. He says, "Well, I do not want to 
be treated here in a hospital; I prefer to got to my village ". He goes to 
1-is village. Thereafter it will be practically impOssible to watch when 
he recovers from his illness and whether on recoverv he has not started 
~a in  wages, say, as an agricultural labourer. . 

llr. X. Ahmed: This is not agricultural but industrial labour. 
The lono ~a le Sir Bhupendra _lAb JIltra: No. My friend haa 

overlooked that these two Draft Conventions apply to all sorts of occu-
rations. They apply to agriculture; they apply to industries; they 
spply to commerce; and they apply to domestic service. Even my 
friend Mr. Joshi's amendment, though it rules out domestic service and 
ntles out agriculture in general, still a.pplies to agricultural labourer of 
certain classes, and I was dilating on that illustration of the domestie 
servant,· because the conditions in the case of certain classes of industrial 
workers are more or less· the same. Take, for example, one of these 
labourers in the jute mills of Calcutta. When he falls ill, he goell hack 
to his ·\ill age , say, in Ganjam. 

Mr. X.Ahmed: If he is ill, he cannot move. 
The Honourable Sir BhupeDdra .&t.h JIltr&: As it· is, he does move. 

rather than star qn i~ Calcutta in lI.ny of the hospitals. 
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IIr, E. AIuned: Treat him as long as he is there. 
The Honourable Sir Bhupendra .ath J[ftra: Generally speaking, he 

\,"ould refuse to submit himself to the medical treatment, 
JIr. E . .Ahmed: No. On the other hand, he receives medical treat en~ 

from the factory. 
The Honourable Sir Bhupend.ra .ath JDtra: I know that he does get 

medical treatment, but for the moment we are not concerned with that 
question. What we are concerned with is the period of sickness and 
the duration of the "llowance to be given during that period of sickness. 
In the case of thmle workers who go to II. hospital, there is no difficulty. 
But whenever they nrein iJ, position to go away to their homes, and I 
um pretty sure that the.v frequently do go away to their homes 80 that 
they may be in the midst of their relations . 

1Ir. E. Ahmed: But in the factory some of them are with their 
flUTlilies. 

'!'he Honourable Sir BhupeDclra .ath llitra: My friend does Dot know 
the conditions. Thev do not ~o e to Calcutta with their families; that 
is the difficulty. . 

JIr. E. Abmed: Some of them al'e local people; they have got their 
huts as well .. 

'!'hi Honourable Sir BhupeDdra .ath JDva: They are not local people. 
My friend, I am afraid, has absolutely no knowledge of these jute mill 
la.b9urers. 

Xl. E. Abmed: What about the tea gardens? 
The HOD01lI'&b1e Sir BhupeDdra .ath JDua: Even on the tea gardens 

there are no local people. 
Mr. E. Abmed: But they settle down there in the gardens. 
The o~o ra le Sir Bhupendra .ath JDtra: Some of them do settle 

down, but not all. My friend's knowledge is. I am afra.id, ve:ry limited. 
Then, Sir, Mr. Joshi seems- to think that India, would plaee herself 

in a most unenviable position among "he hierarchy of nations if some sort 
of scheme of o lso~  !':icknes!': inl!urance were Dnt intmduced forth-
with. Surely. m;\' friend ~ r  Joshi knowR that even in a count.ry like 
France the only scheme of sickness insurance now in force is a voluntary 
one a.nd in almost all the countries of t.he world they began with a system 
of voluntary sickness insurance before the system of compulsory insuranoe 
wa.s started. Countries like Australia, a.nd Canada have a,t the present 
days system!': of voluntary sicknes8 insurance, and that wa,s preciselv the 
point to which I referred when I t.alked nbout the ebsence in India of self-
goveming institutions like properly develope4) trade unions. My friend 
Diwan Chama.n Lall, who, I believe, is the President- of the TrAde Union 
Congress, took some exception to that remark. I do not want to be offensive. 
but I shall simply refer him to the nbservations made by Mahatma Gandhi 
a.t the time when the Ahmeda,bad Textile TrIlde Union was 8Bked to i i~ 
~ e 'rra.de Union Congr'eJl, 
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Diwan Ohaman L&U.: Ma.y I ask the Honourable Member to tell us 
what. :li8 observat,ious were? 

The BonourableSir BhupeDdra Bath lIikl,: Then"S4', Mr. Joshi 
l"C'ferred t,e. Japan. Japan undertook some legislation in the year 1922; 
but it took her five years to give effect to that legislation. That shows 
tha.t it is impossible to take any action in a. matter of this sort in a. hurry. 
Japan is a much smaller country t,han India and, although it passed legis. 
lation for a limited system of si l ~s insurance in 1922, .it took five years 
to give effect, to that legislation.' Now, Sir, I suppose my friend will admit 
that Italy is a. progressive country nnd I should like to read a small extract 
from the reply which the ltalhn Government-. sent, to t,he International ' 
Labour Conference at Geneva in connection wih this system of com-
pulsory sickness insurance . 

. "In its investigation of the question here referred to, the Italian Govemment haa 
had to consider the seriousness of the burdens which might be involved. in the creation 
of a social institution such as compulsory sickness insurance, and which appear to be 
anything but negligible, especially at the. present o ~t when all the forces of the 
country are, and must. continue to be, engag:ed in national and economic reool1lf.ructiOli. II 

I do not_ want to inflict on ~  ~ l e the whole of. the passage, but it 
endS with the f.()nowing wOMs: . -.' . ." . .-

"This Government intends to reserve its right to choose t.he moment in which pro-
vision may be made for the realisation of this principle in the national territory, ps a 
whole in conformity with the economic JlO8Sibilitie., of the coun*", with • ~e  to 
avoiding the premature imposition on production of excesRive aocial a~ which. in' 
injuring; the interests of production. would also be prejudicial to the interests of the 
working cI&,I8eS which are in is n l~ ~  np with the ~it  ofprcductioR/' 

That is . '" ... 

1Ir. ]1', II, 108hi: Ma.y I ask the Honourable Member one Mort qti'el-
tion? ,-' . 

,-Tba""Bonoarable Sir Bhupe.a: lfath:Miu&!, I do not ~ 1io:-gi'Ve 
way. 

1Ir. ]1'. 1I •. loshi: May I ask him .......... .. 

1Ir. Pre&ident: Order, order. Sir Bhupendra Nath Mitra. 
~ l ~e Sir B ~ i i  lIiva: That is the answer to Mr. 

Joshi's protestations that the employer in India will find it to his advant-
age :to be a party to a system of sickness insuranl'f', and that if he is noi 
a.' ill ~ P l~- o e ent must throat it down his throat. Of oourae, 
it. mil!ht· be ill the interest of employers to contrihute to some scheme of 
sickness insurance, but a. system of compulsory-insurance is quite a differ-
ent matter. At the lIame time. as I ha.ve already said in my previous 
speech, it· is the intention of the Government of Ihdi& to ~o into this 
matter' more full:vin consult&tion with', Provincial Governments, . because 
if we are to assume that these schemes will have to be fostered with the 
heln of 'State contributions, it will be the Provincia.l Governments wh{', 
wnI hll.ve' to riv the bill.' Mr. Joshi seemp to t.hink thR.t Ii. scheme of· 
comimlAm'V siekness insuJ"A-Ge which covered 5 millions ofinr1ustril\l work-
ers would eORt a trifle, NoW" f.1.Muming that '10 per cent._ of i-he 5 million 
nre continuallv sick throue-h6ut'the vear. -thAt,menns,' ene i ~rie  
Asimmimrthatthe siemeRS behefit is' Rs." 10 a :month, the. Mst will bE> 
s~  50 T3khs a. montli; , l ~ ti~eBt a t  i~ - t reB  .Ur.JQ8hi iE!too 
full of his ideals to give dup attent,ion to the practtiCRl-'aspects" 'of, the eMS, 
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Tho Government. of India prefer on the other hand to deal with the matter 
in a more practical manner, and that is the reason why in the Advisory 
Oommittee, after hearing an that Mr. Joshi had to say, some of the other 
Members of this Assembly who are also members of the Advisory Committee 
agreed with me that the cpurse of action to which I have already referred 
m my previous speech is the most practical course which the Govem-
ment of India can take in the .ma.tter. 

Sir, I am sorry I must oppose Mr. Joshi's amendment. 
Kr. Pre8ident: The question is: 
"That at. the end of the Btwolution the following be added : 

'but that he ehould take immediate steps to establish in India a com'jnd.ory 
system of aickn.. insurance, the application of which may for the preeent. 
be confined to workers working in factories and in mines, and on organUed 
and large-scaled plantations' ... 

The motion was negatived. 
Ill. Pre8ident: The question is: 

'That the following Resolution be adopted: 

'That this Assembly having considered the Draft Conventions and Recommenda. 
tion adopted by the Tenth International Labour Confenoce recommends 
to ·the GOvernor General in Council that he should not ratify the Draft 
ConV8DtiOll8 nor accept the Recommendation'." 

The motion was adopted. 
-The Assembly then- adjourned nne die. 

J2 
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